Par. 8.2.1.1.52
T B

Friday,
30th September,
1955

PARLIAMENTARY
DEBATES

HOUSE OF THE PEOPLE

OFFICIAL REPORT

PARLIAMENT SECRETARIAT
NEW DELHI

Price Six Annas (Inland)
Price Two Shillings (Foreign)



LOK SABHA DEBATHEC. No......

ESSE

(Part I- Questions and Anpyexa) .. (]:02.: 2003 ....

5409

LOK SABHA
Friday, joth Seprember, 1955

The Lok Sabha met at Eleven of the Clock.
[MR. DEPUTY SPBAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

Sabarmati Raillway Yard

I. Shri Dabhi : Will the Minis-

ter of Rallways be pleased to state :

(a) the progress made in regard to the

remodelling of the yard at Sabarmati;
and

(b) the expenditure incurred so far
thereon ?

The Parliamentary Secretary to the
_Minister of Rallways and Trans-
Hﬂ (Shri Shahnawaz Khan) : (a)

ever all up-to-date physical progress
i® 30%.
(b) Rs. 19°39 lakhs.

Shri Dabhi : May 1 know when the
work is likely to be completed?

Shri Shahnawaz Khan : It is a very
extensive work. The amount sanctioned
for it is Rs. 150’18 lakhs and the hon.
Member will appreciate that the progress
of the work is dependent on the availa-
bility of material. It is very difficult to
fix any date because we are depending
for the material on somebody else.

Employment Exchanges
*2402. Shri Jhulan Sinha : Will the
Minister of Labour be pleased to refer
to the reply given to starred question
No. 480 on the jrd March 1955 and
state :

(a) fthe prlogrcu made in the ua:r—
fer of Employment Exchanges to e
State Governments in rsuance of the
recommendations made the Shiva Rso
Committee; and

(b) the nature of the chmgen if any,

these Ex-

in the organisational set
change, as a result Lﬁc transfer ?

W Minister of Labour
(Bllrl Ab ) ol) and (b) The ques-
tion of delegation ons relst-
Em‘"‘p”mm"" Echange "’"s'““"" Covern:
t anges to State ern-

and the conditions under which
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such delegation should take place, in-
cludi the staffing arrangements etc.
are still under negotiation with the State

Governments.

Shri Jhulan Sinha : May I
1fdunnstheooumof' m%m

has been any ent in the p
of registration placement dunng the
period ?

Shri Abid All : No. The work of
the Employment Exchanges is going on
as before.

Shri B. S. M t May I know
when this question will be finalised and
after the finalisation whether there will
be any amount to be paid by the Central
Government for the maintenance of these
Exchanges ?

The Minister of Labour (Shri
Khandubhai Desai) : As my oolleuue
stated the negouanom are going on
with the States; and by its very nature
this cannot be brought about unless the
States agreec with this transfer and take
up their own responsibilities. As far as
the expenditure is concerned the Com-
mittee has rccommended that it must
remain in the present ratio that is sixty
per cent. of the ses will be borne
by the Centre and forty per cent. by the
State.

Shri Jaipal Singh : Have Govern-
ment considered in the interests of co-
ordination of work the question of amal-
gamating the District Soldiers’, Sailors’
and Airmen’s Boards that are through-
out the country in every district because
these Boards also deal with the question
of em ent of ex-Armed Forces per-

ave Government thought about

ity about either combining this work or

lkm%mheu Boards part of the Employ-
hanges ?

Shri Khandubhai Desai : This is a
new issuc that has been placed before
us and of course the States will consider
it.

Shri T. B. Vittal Rao 1 I know
whether the States have to take
over the Exchanges?

Shri Khandubhal Desal : The States
have agreed to take over the Exchanges.
However the questi lmlhe
atdrofthcpmem the
provincial services is under negotiation
and consideration.
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Shri ) Singh : In view of the
fact that Government have Employment
Exchanges in all the important industrial
centres and other centres also, would
Government cnnnder the prohibition of
private emp exchange :obtaining
in places ]lmahedpu.r.

Mr, Deputy-Speaker These are all
suggestions for action.

Shri Khandubbai Desai : I have re-

lied to the self same question sometime
Eact. The question of asking private
employers to recruit people from  the
Employment Exchanges has not been con-
sidered finally.

Shri Gidwani : May 1 know whether
the present staff working in the wvarious
State Exch will be given security of
service and efforts made to secure that
they a_,re not ousted by the State Govern-
ments ?

Shri Khandubhai Den.l : That is
exactly the question which is under nego-
tmion with the States.

Tw UM W agraar

*¥o}. Sl W YW : R qfe-
g 7T R witw, teyy R
TE AT WO T 5% F WIE
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f -
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§ wx
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The Parliamentary Secretary to the
Minister of Rallways and Trans-
m‘ii.sshﬂ Shahnawar Khan) : (1)

() Does not arise.

ot A autw - waT { o ww g
f& quen gam & fag confaw e
¥ fea w0d A i A w6
I & ¥ e =gy B qGTGAT A
% fog feeft v frwifea & mi
L3

&) g™ Wi F faaer oW
wR Y & g A & AfY wg 9w
afeq iz s & o & sOwE
wereraT faar war a1 | W aF @
wigT 8 & FI S Gawr A 2
%1 ¢, wifE og O oF Afa A ama 2,
forw &1 duer dfade FH0 fs Qe
T B A fear am@ ar A e
Ig

St wer oA w1 R fagwmae
dare Y € ¥ forw & T O AF A
g2 gewl w1 W BT A ggrgar &
S ?
itself has pot e decided

ft e i s oY g AT wEeT
faadir &

Shri Jaipal Singh : In the plan that
is under oonmdcranon, hes the question
of training Indians in hotel man t
also been taken into consideration

Shri Shahnawaz Khan : Yes, that is
one of the things that has been given
very special attention.

: The policy

regulate the hotel charges and restaurant
ch.lrgestelh: which are supposed to be
the highest?

Shri Shahnawazx Khan : No, Sir.
That does not concern us.

Shrimati A. Kale : Is it a fact that
Gmnmc&th_usi_vmmclommd:c
company that is going to promote a hotel
on r?he eve of the U‘NPESCD meeting
here
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Mr. Deputy-Speaker : That has
been exhaustively asked yesterday or the
day before.

The Minister of Railwa and
Truuporg (Shri L. B. Blultrl{': And
that ns to the Works, Housing and
Supply Ministry.

Ticketless Travelling
" Pandit D. N. Tiwary : Will
the of Rallways bec pleased
to state whether it is a fact that the drive
against ticketless travelling has slackened
on the North Eastern Railway?

The Parliamentary Secretary to the
Minister of Railways and Trans-
port (Shri Shahnawaz Khan) : No,

Sir.

Pandit D. N. Tiwary : May 1 know
whether it is a fact that the magistrates
appointed for this drive are still on a
temporary basis and therefore they do
not take any interest in this matter?

mmemm waz Khan : ‘I;o:;‘;sfnct
that railway magistrates ing on
the railways have not yet been confirmed,
but it is not correct to say that they are
not taking any interest. On the contrary
1 might tell the hon. Member that the
railway magistrates are doing very use-
ful e3««014( indeed in checking fticketless
travel.

Pandit D. N. Tiwary : May I know
whether it is a fact that the last effective
e monet ety Dt et thry it
very ts; t after that, it has
slackened ?

Shri Shahnawaz Khan : A drive was
launched about January or February
this year through the railway magistrates.
It was very cffective and I might say
that the work is continuing.

Shri Bh t Jha Axad : In view
of the fatt Ent possible defects and
demerits are alleged in  respect of this
Railway, not only here but also outside
in the press and elsewhere, do Govern-
ment propose to sct up a Commission
10 go into the working of the North-
Eastern Railway ?

Shri Shahnawaz Khan : The question
refers to ticketless travel.
sTee g feeire feg - w1 @
#1 7w & f faern fowe woa At o
Foq sty Y gfers arey € e
s & 7
oft e Wi - oY, &, o e
oar @ @A & wrn ¥ dfew @
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Mr. Deputy-Speaker : This is onc
of the subject-matters at the time of the
Budget.

Dead Letter Office

. Shri 8. C. Samanta : Will
the inister of Commumications be
pleased to state :

(a) whether it s a fact that letters
add.tuudﬂlill; Benga}.ib:& peu%s in Delh
are sent to West Bengal
Deufm].:ner Office for the address to be
written in ish and then sent back
mndl)elhi for delivery to the addressee;
a

(b) if so the steps taken or proposed
to be taken to have the letters delivered
in time?

The Deputy Minister of Commu-
nications (Shri Raj Bahadur) : (a)
No. Arrangements exist in Delhi itself
for the transcription into Fnglish of letters
addressed in Bengali.

(b) Does not arise.

Shri 8. C. Samanta : In answer to
art (a) the hon. Minister said “No”.
s it not a fact that | myself referred two
or three letters to the Department? May
I know whether any such arrangement
has been made as was proposed, namecly.
that some of the officers in the Depart-
ment should be engaged for a short time.
say onc hour or two hours a day ia
&‘mm: for transcribing these letters in

Shri Raj Bahadur : What | have
stated in the ly to the question is the
rule. There might have been exceptions
of which my hon. friend might have been
a vicim and I am sorry for that, I can
only say whencver such instances occur
he may kindly bring the same to my
notice. I have also said that there are
Transcription Centres and whenever a
letter is addressed in a language which
is not the regional language of the area
it is sent there.

Shri §. C. Samanta : May | know
whether any instructions have been issued
to the regional post offices to the effect
Hj&ﬂlﬁlﬂllﬂ?lﬂldhgm

in distant places where angu-
age is not the same contain  addresses
written in the regional language the
a?hdl;uulmudbctrmcribodmﬁng-
lish?
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Shri Raj Bahadur : Yes. I may
refer the hon. Member to D. G. O’s cir-
cular dated 16th November 1953. Ini-
tially the post office clerks concerned or
the clerks of the R. M. S. office concerned
have to transcribe these letters’' addresses
in English. In case they do not know
the regional language in which the letter
has been addressed, they direct it to the
nearest transcription centre. Strict in-
structions have been given that such
letters should in no case be directed to the
Decad Letter Office.

Shri B. K. Das : Do | understand
that whatever be the script of the address
it is transcribed in Enghsh or Hindi and
delivered here in Delhi?

Shri Raj Babadur : No, Sir. It
depends upon the n:slon from which it
has been posted. a letter has
been addressed in T and it has got
to come to Delhi, thlt letter is sent to
the nearest transcription centre.

Central Council of Local Self-Govern-
ment

*2406. Shri Gidwani : Will the Minis-
ter of Health be pleased to state :

(a) the nature of the decisions taken
in the Central Council of Local Self-
Government held at Simla from the
23rd to the 29th June 1955; and

(b) the composition of the body pro-
posed to be started to supervise the exe-
cution of these decisions?

The Deputy Minister of Health
(Shrimati Chandrasekhar) : (a) A
copy of the Resolutions passed at the
Fist Mecti of the Central Council of
Local Self-Government held at Simla
from the 23rd to the 25th June 1955
is laid on the Table of the Lok Sabha
[See Appendix XII, annexure No. 11].

(b) A copy of the orders constituting
the Executive Committee of the Central
Council of Local Self-Government is
laid on the Table of the Lok Sabha. [See
Appendix XII, annexure No. 11].

Shri Gidwani : May I know whether
any decision has been taken regarding
slum clearance and whether the State
Governments have enacted suitable legis-
lation the amount of compensation
or laying down any principles on which
compen-ation should be determined
for acquiring slum areas or other areas
as envis under the revised article 31
of the titution ?

Shrimati Chandrasekhar : [ have
not followed the question properly.

Mr. Depu t First 1 should
like 0 know the dedsions are
available here in any book form in the

Library.
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Shrimati Chandrasekhar : The pro-
ceedings of the Local Self-Government
Ministers’ Conference are under print
of the. procesdings will be praced
of the P in
library of the Lok Sabha.

Mr. Deputy-Speaker : The hon.
Member wants to know if any decision
has been taken regarding slum clear-
ance,

Shrimati Chandrasekhar : It is not
a question of decisions; slum clearance
was discussed in a detailed way as to
whether we should give assistance to the
various States to improve the slum areas
and or to clear the slums etc. That is
being taken up with the Planning Com-
mission and we have asked for some in-
formation from the State Governments
and after we receive it the %\;umemon will
be discussed by the Executive ittee.

Shri Gidwani: I wanted to know
whether the Government are aware of
any State Government having passed any
Legislation regarding the cleanng of slum
areas or other lands under the new revised
article of the Constitution, because the
Compensation has to be fixed, and that
was a great hurdle in many States in the
:rlmm; of acquiring lands or clearing the
slums

Mr. Deputy-Speaker : That does
not arise out of this question. The de-
cisions taken at the Simla Conference and
what the several State Governments have
done in this matter is not strictly a subject
matter of this question.

Shri Hem Raj: In view of the fact
that most of the States are abolishing dist-
rict boards, may I know whether any
decision has been taken this conference
as to whether they should follow a policy
of constiuting a body in between the
panchayats and the Governments?

Shrimati Chandrasekhar , : There
was a decision taken for having an inter-
mediate body between the local bodies
and the State Governments not only for
a supervisory function but also to collect
funds for their own maintenance. As
regards the abolition of district boards
we are not concerned. We have not
sent any intimation to the State Govern-
ments.

Shri S. N. Das : What arc the subjects
that have been referred to this Council
by the Central Government, and may
1 know whether those mbia:u have been
considered by the Coundil

Shrimati Chandrasekhar : Which
Council ? Does he mean the Executive
Committee ?

Mr. uty-Spe-lgr : The Central
Council Local Self-Government.
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Shrimati Chandrasekhar : A
of the resolutions is placed on the Tablec
wf the Lok Sabha and that will give a
clear idea of the things discussed at the
Simla Conference this year.

Mr. Deputy-Speaker : The decsions
are not placed the House yet. The
hon. Member may take time and put fur-
ther questions if necessary thereafter.

Railway Siding at Barbil

*2408. Shri R. N. 8. Deo : Will the
Minister of Rallways be pleased w0
state :

(a) whether Government have received
any suggestion for taking over the private
assisted siding of Messrs. Bird & Com-
pany at Barbil (Orissa) and to distribute
the same equitably amongst all themine
-owners of the area; and

(b) if s0, the action taken or proposed
0 be taken in the matter?

The Parliamentary Secretary to the
Minister of Rallways and Trans-
port (Shri Shahnawaz Khan) : (a)
and (b). Yes, Sir. Private sidings cannot
be taken over the Railway. As re-
gards the assi siding of Bird & Co.
at Barbil (Orissa) this can be taken over
under certain conditions, the implications
of which are being examined.

Shri R. N. 8. Deo : May I know whe-
ther Government have examined the
legal and constitutional position and found
that they are not in a position to acquire
the private sidings for a public purpose?

Shri Shahnawax Khan : Yes, Sir.
That is so.

Shri R. N. S. Deo : May | know whe-
ther Government are aware that due to
lack of loading facilities there is stock-
piling of minerals and it has led to con-
siderable retrenchment of labour in the

mining area?

Shri Shahnawaz Khan : That is
quite another question. Somec Mf.m
actually approached the Railway Ministry
for conswruction of new sidings, i
of from the Thakoor Rani sidings, bur

at s1 was & private siding onging
to Bird and Co. One of the parties con-
cerned had to produce a letter of consent
or t from the person concerned
but they have not been able to produce
that letter. In the absence of that we
arc not able to proceed any further. That
is the position.

Shri R. N. S. Deo : May I know
when this private siding was contructed
its length and loading capacity, and under
what concessions it was given to this
.company by the previous ernment ?
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Mr. Deputy-Speaker : That does
not arisc out of this question. The hon.
Member wants to know whether it can
be acquired, and that question is under
examination.

Shri Jaipal Singh : In view of the
fact that owing to the m listic policy
that has been adopted by this particular
firm, something like 50,000 people were
thrown out of employment, may I know
whether Government would consider the

uestion of pqznad.ing this firm to share

at udu:g with everyone on an equit-
able basis o

Shri Shahnawax Khan : As I have
explained, there are two types of sidings:
one is the private siding and the other is the
assisted siding. We cannot take over a
private siding under the existing law and
regulations. Government can take over
the assisted sidings under certain condi-
tions. That is the position and where it
is necessary to take over assisted sidings
in the public interest we will do sa,
The matter is being examincd.

Shri Jaipal Singh : May | know
whether the recent amendment to the
Constitution does not apply to this Enrl:i-
cular firm, or, is the firm above the
titution ?

Mr. Deputy-Speaker : Possibly the
Government have examined it also that
way.

Shri Jaipal Singh : They say they
cannot acquire it.

Mr, ty-Speaker : Arc we now
to have a legal interpretation of the Con-

stitution here?

The Minister of Rallways and
Transport (Shri L. B. Shastri) : I
want to say only one thing. There is
clause No. 21 in that agreement under
which the Government is mot prevented
from taking over the siding and convert
it into a public one. But if there is a
dispute between the two parties, then, as
a matter of fact, the who! matter has
to be referred to arbitration and we might
take recourse to that method.

Shri R. N. 8. Deo : May 1 know,
in view of the difficulties felt by Govern-
ment in taking ovgo this private or assisted
siding whether vernment propose to
provide a public siding there to remove
the difficulties ?

Shri L. B. Shastri : We will consider
it.

India-Iraq Air Service

'agy.&hrl!lha"-nt Jha Azad @
Will the Minister of Communications
be pleased to state whether any regular
gir service has been started between
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India and Irlgdm aomrdmr _;_.nce withbr::e
agreement signed on ransport -
wem? the two Governments in July,
1955

The Deputy Minister of Commu-
Si.rmum. (Shri Raj Bahadur) : No,
Shri Bhagwat Jha Azad : May I
know whether any communication has
passed between the two Governments
on the basis of which we might know
at what time there is any likelihood of
the air scrvice being started between the
two countries ?

Shri Raj Babadur : The agreement
was i at Baghdad as long ago the
28th July 1955. The instruments of
ratification have not yet been exchanged
and it is going to be done soon.
is no intention on the part of the Al.r
India International to start a regular
service with a regular halt in Irag at the
moment.

Hyderabad Gold Mines

*2410. Shri T. B. Vittal Rao : Will
the Minister of Labeur be pleased to
state :

(a) whether Government have received

y report from the Conciliation Officer

(Central) Secunderabad cfa.rdi.ns the

refusal of the management of Hyderabad

Gold Mines to discuss with the representa-

tves of the Labour Union the demands
of the workers

(b) if so, what further steps arc being
taken by Government; and

(¢) whether Government o
refer the demands of the m for
ad]ud.lcauon in view of the Conciliation
being a failure?

The Dcpﬂ) Minister of Labour

(Shri Abid (@) o (c). A

dated the 24th June 19 was received
from the Conciliation (Central)
Secunderabad. During conciliation

mmme:mp, the Oomp:‘n.ﬁ m:.dthe stand
at the mmnsemnnt y recog-
nised another union, namely the Hurt
Gold Mines Khamgar Sangh which
according to them wuthemly repre-
sentative body competent speak on
mﬂf of the :I\';rten and that “thm

were unal to negotiate with the
Hyderabad Gold Mines Labour Union.
In July 1955 the Conciliation Officer
(Central) Secunderabad, again discussed
thedunmdsofmeunmmmthcpm
separatcly and requested the union to
furnish a compelete statement of its case
with reference to each demand. The

t has not been so far complied
with by the union.
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Shri T. B. Vittal Reso : It is stated
in the reply that the other Union was
'r;pr‘h:cnu?\hl May lU know the mem-

rs o e two Unions functioning
in thchold Mines and whether the Con-
ciliaion Officer has verified the member-
ship of both the Unions?

Shri Abid Ali: Accordi to the

rt _of the Conciliation the

r Union was representative and the
management recognised it. So far as the
question of ition is mncemed it
between the cmﬂtym the em-
ployees. With reg the latter part
of the question the organisation to which
that Union is affiliated did not submit
its return for the last year in time for veri-
ficaion. They have submitted the re-
turn for the year ended 315t March
1955 and it is being verified.

Shri T. B. Vittal Rao : In view of
the fact that the wages in these Gold Mines
have not been fixed either by a Tribunal
or @ Wage Board do Government pro-
pose to refer the demand of the workers
to a Tribunal as they have done for
the workers of Kolar Gold Fields?

Shri Abid Al : I have already stated’
in the latter part of my reply that the Union
itself has failed to submit the details con-

ing its demands. I may submit that
this matter is not as simple as the question
appears to be; it has a long history of

-outs, strikes, violence and exploitation
of the workers by political parties.

Shri Raghavaiah : May I know what
is the criterion on which management
to recognise the Union? Is it

simply on the basis of annual returns or
is it on the basis of any other factor?

Shri Abid Ali : It is not the annual
return; it is the support of the workers.
The Union has been disowned by the
workers according to the employers.

Shri Raghavaiah : ’l"heMmmerhns
stated in his reply that the workers of
t.heotherUmonhwegotahmoqr
strikes and other things. May I know

madcbythewurkeﬂforthe_ of

gricvances

that is the reason why the management
refuse recognition to that Union ? If
that be the case may 1 know what is the
attitude of the Government?

Shri Abid Ali : In this particular
matter the workers concerned were forced
to adopt unconstitutional methods also.

Mr. Deputy-Speaker : Q. No. 2413.

The Parliamentary Secretary to the
of Railways and Trans-

2413
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Mr. Deputy-Speaker : Yes, both
shese questions may be answered to-

Vending Contracts
2413. Thakur } Kishore Sinha :

-,
Will the Minister Railways be pleas-
ed er to the reply given to starred

g
g

(@) whether any trial has been given
to the Co-:g;nti\re Societies in vgclmg

(b) if so, when and with what result?

The Parliamentary Secretary to the
ster of Rallways and Trans-
port (Shri Shahnawaz Khan) : (a) and
(). Vending contracts for certain com-
modities are being worked by co-opers-
tive societies at two stations on the N.
Rly. since October 1949. Complaints
have been received regarding the working
of these contracts also.

Co-operative Societics and Privats
Contractors

f:qt Thakur Jugal Kishore Sinhs :
will Minister of Railways be pleas-
ed to refer to the reply given to Starred
Question No. 1785 on the 14th September,
1955 and state :

(a) whether any comparative study
has been made in the working and the
management of Co-operative Societies
and private contractors with regard to
the price and quality of commodities
supplied;

(b) whether Government propose to
take step to improve the services of the
Co-operative Societies; and

(e) if so, in what manner?

The Parliamentary Secretary to the
Minister of Railways and Transe-
‘?n (Shri Shahnawaz Khan) : (a3)
es.

®) and (c). In order to effect &
e e Sl
terms of specific agreements just as in the
casc of the other private contractors.

ST grw fiesite fag - w1 ®-
gifea Aad & at § 6 oy
ge & W7 g€ & &Y 3w w1 wefom W
frwsr 7

oY wgreTe Wi : S g, agw d
¥ qeere gE & mfwanng & o
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Wi afe §, @ ot wiwew ww WA
gU 9T 7Y &, I & feretres Y€ SrdAdy
wtfy?

oY qrgRwTy Wt W WA
T 1 qAAq ganten ¥ § ar gaafen
TR FEA & faege faams § w1
W wE AR WO I FT AT
AT AT A TF I F@T g W17 7R
g 9 WA N A w6
arfea & ong a1 7 fad I@ w1 ag 3w
afer 5o & 19 & foee 3F & I o
% #faw FT fagr @ |

ot qwe quo fgadt : waT AT
woft g WY v ¥ 5 aga @ owE
I AT ATHE & 5739 §9 a6
T qWa § 7

mmmﬁ(’ﬂ@»ﬁt‘
wrelt) - A e d wg A fr Ay
ag wifad 7 § @ ?

oft g qWe Wl T F T A
g

=t qWo Wto mrewlt : i ¥ &,
afer s uw i g7 s
a1 g wifad 39 *Y wiferg # ) o7y
oY T N9 N qoerd 6 W g
AT atfaa g omaT @ @Y S Wy o
@ oqEm

dfen Wo gao frerd : war e

Mr. Deputy-Speaker : We are drifting
away from co-operative societies. Is
Vallabhdas & co-operative society? We
are going away from one topic to an-

Pandit D. N. Tiwary : The hon.
Minister just now stated that anybody
found guilty of subletting will be puni-

Mr. Deputy-Speaker : Order, order.
This docs not arisc out of this queston.
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Tourist Information Bureau Ceatre

*2414. Shri Sanganna : Will the
Minister of Transport be pleased to
state :

(a) whether it is a fact that there is

a al for the opening of a Tourist
In}ormation Bureau centre in Orissa
State; and

(b) if so, at what stage it stands?

The Parliamentary Secretary to the
Minister of Railways and Trans-
gyﬂ“ (Shri Shahnawar Khan) : (2)

(b) The proposal™is to open a small
office under a Tourist Reception & In-
formation Officer. The Union Public
Service Commission is selecting the Offi-
cer.

Shri Sanganna : May I know the
phcethlthubeenulectedformeopen-
mg of this centre?

Shri Shahnawar Khan : Bhubanec-
shwar.

Shri Sanganna : May I know what
qualification & place should have so that
a Tourist Information Bureau may be

opened there?

Shri Shahnawar Khan : It must
be & centre of great interest to the tourists.

An Hon. Member : Just like Delhi
Ium & s wfwww

UK. At o ®Wo wWifwar : Wy
s WA qg AT WY FAT K 0w

(%) ‘Suw & W sfaar &
wew 7 ol feerd & o & ag ww
g v 1w ¢

(&) =t ferare o fer e
# ¥@ SUTE? ®) wre 7R #) fawfor
N q; W

(W) €& ToreT Y g AW W
7

sw ol (st faxr W)
(%) o7 ox W faedt fagen
oft foadar sofy AT 7 Y § Wi I
¥ e fawr”’  TYIET ®T WW Y @
[ S



4425 Oral Answers

(@) ¥ farawy o7 ag qamg 2
fe agy, o WX T XA A AT
Wﬁuﬁwmﬁwqmm
L1 A

(7) = T w1 T A A
fra ¥ W@ W@ vE T st
AN Fri-wefrorar w AT ¢

’Sﬁio ﬁom:mmm
gy 9T gg SferaAwr agray @ g ?

o afex weit : 3g wimww
ZxqeTew, €iwe 9 & gat ot §
A fr avaf Arge, et 9% € eqra
w g TR T

st %o ®o atfwar : frery wrefaay
A q &7 Iwanr fear g 7

sft srfary weit : oA F w90 T T
gfe AR AR Ao & wHaQ
I ¥ ¢ 7 faarar amr g, A 99
AT JGNT | qCwnT &1 S g @
2

st Fo wto wifay : wTTH F W
wiwe & ara § % e onfafeay ot
ferarar amm & 7

ot wrfeg oot . I w7 AR AT
AR A gIgw Afeq T av Iw w7
fear srqm, AfeT agi % TR w7
aeE &, I@ F QXA F Ty FHAT§
f& ygae@E & FTG wTHoguT &
WX Tafad qg& I9 %1 & a1 & fag
fec gara oF @ & fag W W=
foc wE wTr & fad WY agran T
CAl|

Development of Cattle

*32416. Shri Radha Raman : Wil
the Minister of Food and Agriculture
be pleased to state :

(a) whether it is a fact that the Go-
vyernment of India have sanctioned Ras.
1,05,000 as subsidy to the Bl.bll‘ Govern-
ment for development of cattle in
5955-56;
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(b) whether this grant is subject
any conditions; and

(c) if so, the details thereof?

The Minister of Agricul .
P. 8. Deshmukh) : (a) Yu'.n“ ®r

(b) and (c). A statement is laid on
the Table of the Lok Sl.bhl See Ap-
pendix XII, annexure No. }

Shri Radha Raman : May 1 know
whether the Union Government has recei-
ved any demand for similar subsidy from
other States, and if so, which are the
States?

Dr. P. S. Deashmukh : This scheme
m opennnx over the whole of India.
have 'ﬁt certain  rules according

to wh.u:h State Governments and
private institutions are entitled to subsidy
as well as other concessions. They are
Elotr:n equally under those rules to every-

y who asks for it.

Shri Radha Raman : May [ know
whether, in view of the poor conditions
of cattle in the State of Delhi, any scheme
?udbu:l' received fr;m lE.t':eﬂ‘lSr,ute of Ecl.hl
for development and whether it is bei
conndao‘:lp by the Union Governmen ng

Mr. Deputy-Speaker : Order, order.
So far as this %nutwn is concerned, we
start with one tate Bihar and then go
to Delhi, from Delhi to Madras and
from Madras to Bombay. How to go
on? The hon. Member may table an
unstarred question and ask information.
Thereafter, if he is interested in any parti-
cular queston on which supplementary
uestions are necessary on the floor of

e House, let him bring it forward here.
I cannot allow the time of the House
to be taken away.

Dr. Rama Raso : One of the
of this grant is the starti cial
insemination centres. May know how
many centres have been started or are
going to be started in Bihar and where?

Dr. P. S. Deshmukh : So far as Bihar
is concerned, I have got a list here. They
are : Shikarpur, Hura, Dharbhln;l, Pusa,

Sh"h'l. B“blshli h.‘.-lpm'u Ekm

Mr. Deputy-Speaker : Even if the
hon. Minister should read out all the
names, the hon. Member cannot know
just s 1 cannot understand. Enough if
the number is stated. How many are
there?

Dr. P. S. Deshmukh : Twelve.

Pandit D. N. Tiwary : How many
of them are in rural arcas?

Dr. P. 8. Deshmukh : They are all
in rural aress
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WMo T gwn fag - aEE AT A
el & fawe & fog Ot o0 &
fgr ¥ @17 §, TS F FTH W
TA GH  {ATH 9T T § AT AT F
A4 9 qT TNA E 7

Mo o qae W © I TAW
O w¥ % freaa 7Y &, a8 wifefeas
AfwAms & fag

ot AT Y - FA TIATHE ¥
forg Y &t Tt q AR fear srar @ ?
Fq7 3T FY FE7 A {5 gow o gl
T ANy afaw § 7

Dr. P. S. Deshmukh : May I submit
that this also does not arise out of this
question ?

Shri Jaipal Singh : May I know
why there are no cattle breeding farms
in South Bihar ? The list so far as it
was permitted to be read related only

to North Bihar,

Dr. P. 8. Deshmukh : Firstly this
is not a cattle breeding programme. This
relates to artificial insemination and key
village centres. We the State
Government’s proposals. It is not we
who determine the location.

Family Planning

#2418, Shri K. K. Das: Will the Mini-
ster of Health be pleased to state:

whether Government encourage the
uoga) of modern scientific methods includ-
ing the use of contraceptives for Family
Planning ;

(b) if so, the amount spent thereon
during each of the last three years for this
purpose;

(c) the machinery set up by Govern-
ment, if any, for this purpose; and

(d) the progress of work done so far?

Minister of Health

(&ﬁmﬂ ) ¢ (a) Govern-
ment encourage the use of Scientific metho-
ds. But so far as Contraceptives are concer-
encouraged

ped Government have not
their use though some research work on

them is being carried out
(b) 1954-55  Rs. 6,98,889.

1953-54 Ni
1952-53 } il
(c) and (d) A statement is laid on the Table
Lok Sabha. [See Appendix XII

mncmn Neo. 13])
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Shri K.K. Das: Mayllmuwhowmy
applications from voluntary organisations
for financial assistance have been disposed
of up tll now?

Shrimati Chandrasekhar: About 3o
appch:‘:mns, l'am'.l mst:rme more, which come:

about 5o for o independent
schemes also have been granted.

Dr. Rama Rao: The Government, as-
the Hon. Minister mted, do not encourage
the use of coutrwepuvu. Govemment
have found that the family
in Delhi on the rhythm metgod h.lvc fmled,
and have proved unpopular. The Govern-
ment are not encouraging au:g-.cal oper-
ations even in suitable cases,

Mr. Deputy-Speaker: The hon. Member
is m.nhng a speech, What is the question ?

Dr. Rama Rao: What is it that the Go-
vernment are doing excluding these three ?

Shrimati Chandrasekhar: As regards
the failure of the rhythm method, I cannot
say anything because we have just conclu-
ded the study in the two centres that were
monthuwrklndwc have not yet

nnyl.h.d!ue)gmilsm Tti.ld then we cannot

. regards contraceptives,

mme of the family planning centres are

using it. 'What I said s, we have not given.

any t to its use by the public.
by free supply.

Shri V. P. Nayar: | want to know who
is the Chief Adviser on Family Planning
which is based on the nonsensical nee-
Malthusian i
attributable and unrestrained fe-
cundity and how much money this Chief
Adviser is receiving from the Government ?

Shri Gidwani: May I know whether the-
Gov:mmcntmamthntf-mﬂyplammg

it not a fact that at the rate at which

lation i» growing, unless }family pl
uprncmedonnwideroélle there can
be no progress in the country?

Mr. Deputy-Speaker: The hon. Mem-
ber has made a speech.

Young Farmers’ Clubs

*2519. Shrimad Ju t Will the -
Minister of Food Agriculture be
pleased to smte how many young Far-
mers’ (4-!-1') Clubs have been started so
far since return of the Indian Farm .
Youths who had left for U.S.A. in 1953} -
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The Minister of A_lgwl:m (Dr.
P. S. Deshmukh) ; Government
of India has not started an 4-H Club.
Itis reported that the Farm Youths who
have returned from U.S.A. have started
about 200 Young Farmers’ Clubs in various
States. Some of the State Governments
have also set up Youth Clubs.

A scheme has been prepared under the
Second Five Year Plan to organise Farm
Youth Clubs initially around the Extension
Training Centres.

Shrimati Jayashri: May 1 know whether
young farmers from other countries have
also visited us?

Dr.P.S. Duhmuokgu Yes, Sir.o'i'['her: is
a regular programme of exchange of young
farmers E-om U.S.A. to India and from
India 1o U.S.A.

Shri N. S. Das : May I know the toal
number of farmers who have joined as
members of these clubs so far?

Dr. P. S. Deshmukh : I could not give
the number. I have already given the num-
ber of the clubs.

Shri Gadilingana Gowd: May I know
how many such clubs have been started in
Andhra State?

Dr. P. S. Deshmukh: As I suted,
the Central Government has not taken any
direct interest in the organisation of the
clubs so far. We intend to do so in the
Second Five Year Plan, and therefore, this
is more or less a&;:nc activity excepting
where the State ernments have taken
some interest in it. I therefore have not
got the detmils of it

Pandit Thakur Das Bhargava: Docs
Government to give any assistance
to these 4-!-[ gube?

Dr. P. S. Deshmukh: Not for the pre-
sent. It will be scen what we can do in
the second Five Year Plan.

Shri Janardhan Reddy: May I know
the activities of these clubs?

Dr. P. S. Deshmukh: Essentially it
is to cultivate love of farming and intro-
due better methods among the younger
people and familiarise them with better
agriculture.

Pension to Aged Persons

. Shri Bibhutd Mishra: Will
the mstcr of Labour be pleased to state:

(a) whether Government propose o
give pensions to aged persons as a Social
Secunty measure; and

(b) if so. when?
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The Minister of Labour (Shri
Abid ¢ () and (b). Itis not pro-
posed to undertake this measure during the
second Five Year Plan period.

ot fwafa e w7 FoFTC ST T
2 f fafaw 92wt 7 ey Gurefrawr
F AX AN agw ¥ At o ¥
ST W FQA 4, PR A IT w6
*rE quT T AgT & 7 R g I
Y &mr 37 & g wrk gy w0 ?

st arfay st @i aw IO F
A P FHAN FT www § IT & g
wEY W T 7 o § ot wifadz
FT AT T § | I@ B gH TR agv
R E | g T A T Ty §, oy
AN AT qTET § W W w @ e
aoeR g geaTe qwelt

At feafe few @ w Q@
g wifgd e wmiat & agar & g #
X IT € 33 axfaat §1 $ que
T W agrEen ¥ aven Y g
w1 frg dwadfa g F gowre
= & fam wrf R w9 2

St wrfay et | 37 & qry o Ay

ot faqfer fowr - w7 0T goe
@ ¥ fog oY widw 2 7 ¢} fr o
qFORTE ¥ FT9 & Y 7

ear Plan and the among the
will be given special preference? bezgars

Mr. Deputy-Speaker: That is a sug.

gestion for action.
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Transport of Ores

*2421. Shri Deogam: Will the Minis-
ter of Railways be pleased to state:

(e) the estimated quantity of Ores

which the Railway will be able to
move to Calcutta Port during 1956;
-and

whether the Railways will -
vidae,)mm wagons for the Ore ¥

The Parliamentary Secretary to the
Minister of and Transport
iﬁhﬂ Shahnawar )t (a) and (b).
t is expected to move about a million tons

.of ores to Calcutta Port during 1956.

Shipping Personnel

*2423. Shri S. N. Das: Will the Min-
ister of Transport be pleased to state:

(a) whether Government arc  awarc
.of the fact that experienced officers
on ships are always eager to come on
to shore jobs;

(b) if so, the causes thereot; and
(c) the remedy for it?

The Parliamentary Sec to
-the Minister of Railways and Trans-
port (Shri Shahnawaz Khan): (a)
Not to our knowledge, Sir.

(b) and (c). Do not arise.

Tobacco Rescarch Station at
m-“i .

+2424. Shri Janardhan Reddy: Will
the Minister of Food and Agriculture
be pleased to state:

ther it is a fact that a Re-

seé:c):hw%etstion is being established at
Kanauj in U.P. for improving the qua-
lity of tobacco for cigarettes;

(b) if so, the estimated expenditurc
to be jncurred thereon; and

(c) who will bear the expenditure ?

The Minister of Agriculture (Dr.P. S.
Deshmukh) : (a) No.
(b) and (¢) Do not arisc.

Accommodation in Trains

*1435. Shri K. P. Tripathi: Will the
Minister of Railways be pleasedto
-state

(a) whether it is a fact that on the
1t July, 1955 the Chamber of Com-
merce, Tezpur have complained about
the paucity of accommodation in Tezpur
Rangia train for long distance passengers,
.especially those holding third class tickets;
and
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(b) the steps, if any, taken in the mat-
ter?

The Parliamenary Secretary to
the Minister of Railways and Trans-
port (Shri Shahnawaz Khan): (a) Yes.

(b) on the extension of 305 Up and 306
down North Bank Express trains to and
from Amingoan from 1.10.1955, it is pro-
posed to run two third class bogie
and one first, second and third class com-
posite bogie coach between Tegzpur and
Maniharighat on connecting trains.

_This will result in a considerable increasc
of the third class accommodation for long-
distance passengers on the Rangiya-Tez-
pur Section.

Shri K. P. Tripathi : Does it mcan that
the North bank Express which was inaug-
urated by the hon. Railway Minister him-
self to run from Tezpur to Manihar}ghn
will be abandoned and it will now run from
Amingaon to Maniharighat ?

Mr. Deputy-Speaker : The hon. Mini-
ster has said that they will run two more
bogies,

The Minister of Railways and Trans-
port (Shri L. B. Shastri): 1 cannnot say
definitely, but the hon. Member scems
to be right in his presumption.

Shri K. P. Tripathi: I am not speaking
about presumption. I want information as
to whether the fact that it is being diverted
to Amingaon means that it is taken away
from Teapur. That is the point of infor-
mation which 1 want.

Mr. Deputy-Speaker: The hon. Mini-
ster are not in a position to answer that
detail. He will put another question, not
a supplementary.

felt & A

*Q¥R9. Fo WAATAL : T HATT
WY ag A WY FITHGT R T AR
F oar waew  fear g s w0 &
AT ATeH F 9EH IT 1 wAS gy &
a1 &y fagw #7 syRfes sy # fan
g ?

wwre Iged (T tw W)
faet wray & ary, fady e fafo-
quw a1 ¥y Awrd 7 o go, I fw
wox (Sender) 7 femm z), wddr
(Addressee) (v amei) ® #%
i Faercor we fey oA 1 afz wr€ sy
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FNE TR ® glarer 1 w5 A d
g

WMo g W IJT A 4t &
wgrs gt fe fedr & S amd
afe fa & e & = o7 fedy
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st T WY ;1@ # sy Ay
forar s g BV

Award of Industrial Tribunal,
Dhanbad

*3428. Dr. Rama Rao: Will the Mini-
ster of Labour be pleased to state:

(a) the main points of the Award of
the  Industrial Tribunal, Dhanbad,
given on the 24th June, 1955 in the dis-
pute between Maganese Mine owners
and their workers; and

(b) the extent to which the order on
medical facilitics has been or is proposed
to be implemented?

The Deputy Minister of Labour
(Shri Abid Al): (a) I weuld refer the hon.
Member to the full text of the award pub-
rished in the Gazette of India (Part II,
Section 3), dated the 2nd July, 1955, under
the Government Notification No. S.R.O.
1409, dated the 24th June, 1955, copies of
which have been placed in the Library.

(b) The award has been stayed by the
Labour Appellate Tribunal, Rombay.
The question of implementation of award
by the employers does not therefore. arisc
at this stage.

Dr. Rama Rao: This award applics to
the majorities of the maganese mines in
Dhanbad. There are some others, thirty
or forty in Andhara, Orissa and Bihar,
Will the terms of this award be extended
to those mines also, or the workers there
have to go through all the processes of an
industrial dispute and then get the award ?

Shri Abid Ali: I do not think lcgally
we can enforce this award in other areas.
If the workers in Andhara or other places
desire that their matter also should be
adjudicated, they are at liberty to submit
their demands to us.

Dr. Rama Rao: Do Government have
any information as to whether the points
about bonus, wages and other things have
been implemented so far, or if any steps
are being taken to implemcent those points ?-

The Minister of Labour (Shri Khandu-~
bhail Desai): As the answer has been given.
the question of 245 mines was referred to a
tribunal. It has given a ecislon  which
is now in appeal, and after that appeal s
finalised, the award will be implemented.
With regard to the other States where this
adjudication is not applicable, if they
bring it to the notice of the Govesnment,
Government will consider it,

Dr. Rama Rao: Very often, it happens

that. . . ...
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Mr. Deputy-Speaker : What is the
hon. Member’s question? Even to start
with, there must be an indication of a ques-
tion and not of a speech.

Dr. Rama Rao: May 1 know, when
these awards are not implemented, how soon
Government take action to compel the em-
ployers to implement the awards?

Mr. Deputy-Speaker: Thc appeal
has to be disposed of. Then time has to be
given for the implementation or non-im-
Plementation. It is only in the third stage
that the question arises what Government
will do if the awards are not implemented.

am not going to allow that question.

Road Transport Development

*2429. Shri B. N. Misra: Will the
Minister of Transport be pleased to
-s'ate ;

(a)whether it is a fact that a depu-
taton headed by the Chairman of the
Indian Roads and Transport Develop-
Mment Association, recently waited on
him to discuss the possibilitics of effect-
ing further improvements in the Road
Transport in India;

(b) if so, the points discussed ; and
(c) the decisions, if any, arrived at?

The Parliamentary Secretary to the
Minister of Railways and Transport
(Shri Shahnawaz Khan): (a) Yes, Sir.

(b) and (c). Several points relating to the
development of road transport in the count-
ry were discussed. The deputationists
were informed that the points raised by
them would be carefully considered by
-Government.

Shri B. N. Misra: My question was:
“if s0, the points discussed;”

The hon. Parliamentary Secretary has
stated in reply to that that several points
were discussed. May I know the details of
Lhosc points? That is what I wanted to
Now.

Shri Shahnawaz Khan: They covered
a wide range of subjects.

“Mr. Deputy-Speaker: Then, why
-did the hon. Parliamentary Secretary not
place it on the Table of the House ? I would
suggest to hon. Ministers that when-
ever any question or any part of a question
involves a tabular statement as anwswer,
then that may be given to the Notice
Officer earlier. Part (b) of the question
150

“if so, the points discussed;"”

If the answer to that is a long statement of
if a number of points are there, then the hon.
Parliamentary Secr must have already
placeed it on the Table of the House or
given it to the Notice office.
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Shri Shahnawaz Khan : I can do
so, if 8o you desire.

Mr. Deputy-Speaker : 1 am not
going to allow reading of al! that now.

Shri B. N. Misra : I am thankful
to you for your elucidation that if my
question was particular and it involved a
very long answer, it should *“ave been
laid on the Table.

Mr. Deputy-Speaker : 'In future
that will be dge.

Shr B. N. Misra : May I know whe-
ther those points that I had asked for in
my question will be circulated to Members
now

Mr. Deputy-Speaker: Circulated to
hon. Members? The hon. Member will
have it, if he wants, from the hon. Mini-
ster.

Shri B. N. Misra: I want to know those
ints. 1 have put the question. So, shall
Yohwe those points?

Mr. Deputy-Speaker: But the hon.
Member has given the suggestion that they
should be circulated to all hon. Members.
If the hon. Member wants, he will get
a copy.

The Minister of Railways and Trans-
port (Shri L. B. Shastri): 1 can tell him
the main heads. They are as follows:
(i) increase in transport capacity; ﬁ)
reduction of prices of motor vehicles; (lii)
reduction of taxes on motor vehicles; and
(iv) removal of restrictions on the operation
of motor vehicles.

Shri M. L. Dwivedi: May | know what
decision has been taken in connection with
the reduction of taxes?

Shri L. B. Shastri: That matter is still
under considertion.

Local Delivery Post Cards

*2430. Shri Telkikar: Will the Min-
ister of Communications be pleased tm
state:

(a) whether the Local Delivery Post
Cards are available for sale in all the
post-offices in India;

(b) if not, the reasons therefor; and

(c) the annusal income from the sale of
these post cards?

The Minister of Communi-
cations ( Raj Bahadur) :(2) Yes
where is a demand for them.

(b) Does not arise.
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(c) The value of Local Delivery Post
Cards supplied to Government Treasuries
for issue to Pmt-otﬁccs for sale to the pub-
lic averages about Rs. 4,34,0::01;‘: mnum

Information re|

postcards sold is not amlnble
Col.l.ecnon of this information will involve
time and expense which will not be commen-
suarate with the result to be attained.

Shri Telkikar: May I know the names
of the places where such cards are avai-
lable ?

Shri Raj Bahadur: The (facility is
there  since 18t April, 1950, and it extends
to all areas where there is a for
these lo:-al delivery postcards; and those
areas have been demarcated.

Mr. Deputy-Speaker : Local postcards
mllbeuudonlymlocalumwhmhm
sufficiently big. Is it contended that they
are used for communication from one house
to the other house?

Shri Telkikar: May I know the popu-
Jation that a city should have in order that

these cards can be supplied ?

Mr. Deputy-Speaker: If the hon.
Member is interested in any particular
city, let him put a separate question.

Mr. Deputy-Speaker: Next question,
No. 2431.

Shri N. B. Chowdhury: May I suggest
that Q. No. :45'5 also may be taken up

along with this?
Mr. Deputy-Speaker: If it is conveni-

ent to the hon. Minister, she may answer

them together.

Ex-Women’s Medical Service

*2431. Shri N. B. Chowdhury: Will
the Minister of Health be pleased to

siate:

(a) how the funds of the Ex-Women’s
Medical Service are being  utilised;
and

(b) whether it is a fact that Pakistan
demanded a share from this

Fund I3

The Deputy Minister of Health
(Shrimati Chandrasekhar:): (3) The
funds of the Women's Medical
are being utilised for meeting the expmdi-
ture on leave salary contributions, provi-
dent_fund, cost of study leave and passages
and difference in pay between the Women's
Melical Service pay and the pay allowed
in the service the State Governments
in respect of the Women’s Medical Service
Officers who were absorbed by the State
Health Services. The funds are also
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being utilised for peying scholarships
students for undergraduate, Post gmduat:
studies in medicine and for training
Nursing.

(b) Yes.

Women's Medical Service

8s. Shri N. B. Chowdhary: Will
lhe ster of Health be pleased to
lay a statement on the Table of the House
showing:

(n) the number of Women's Medi-
cal Service officers at the time of dis-
bandment of this Service;

ufb) the number amongst them pro-
vided with employment; and

(c) whether Government have gives
aoy und about their status
and scales of pay?

The Deputy Minister of
(Shrimati Chandrasekhar): (a)
A statement is laid on the Table of the
gnbla. ) [See Appendix XII, annexure
o. 14].

Shri N. B. Chowdhury: Is it a fact
that although a number of qualified doctors
belonging to the WMS with long iegce
mtcnclucg and ml.hreneuch?un tions

and FRCS applied for the postof
the principal of the Lady Hardinge Medical
College, still the post has been given to a
gentleman with much less qualifications ?

Shrimati Chandrasekhar: The per-

"son who has now been chosen as the prin-

cipal of the Lady Hardinge Medical Col-
lege possesses the sufficient and the required
qualifications. As to the women medical
officer who belongs to the WMS, I think
there was one such person who had the
necessary qualifications. But  she has
already filed a suit against the institution;
and as that suit is still pending in the court,
her application could not be considered.

Shri N. B. Chowdhury: Is it a fact that
when some women were being recruited

for the Contributo Health Service,
some of these ex-WMS people also lpplled
but none of them were ufec'l

Shrimati Chadrasekhar: The recruit-
ment for the Contributory Health Service
i ing done by the UPSC, and I do not

e UPSC would have rejected any
candidate, if she had possesssed the neces-
sary qualifications.

Shri N. B. Chéwdhury: Is it a fact
thltfmmthevcrybegmn ing, the post of
the principal of the Lady Hardinge Medical
College has been held b} women, and if so,
whlt is the reason?

[?n ty-Speaker: How does that
anuout thinqucmon'-"[‘hll:illn indi-
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Shri N. B. Chowdhury: This arises
out of part (b) of Q. No. 2455, which re-
lates to providing employment to the WMS

Mr. Deputy-Speaker: Part (b) of that
question relates only to providing employ-
ment. Are we now to go into the queston
why the principalship of the Lady Hardin
Medical College has been given to
and not to Y, and so on?

Dr. Rama Rao: How much does the
payment demanded by Pakistan come to?
And if any payment i8 conceded, will we
take credit on account of the amount
owned by Pakistan to us, or are we going
to pay cash to Pakistan.

Shrimati Chandrasekhar: When the
Countess of Dufferin’s Fund was dissolved,
the total assets were about Rs. 13,76,203.
For her share, an amount of Rs. 1,10,096
was to be given to Pakistan in the ratio of
the numbers of officers who opted to Pakis-
tan and to India. Bnutthetimgofrmi-
tion, Pakistan had to give to Punjab (India)
a sum of Rs. 1,80,000 or so. Therefore,
after the adjustment I think Pakistan will
have to give wus the difference berween
Rs. 1,80,000 and Rs. 1,10 And that
has to be decided by the Steering Committee
that will be meeting shortly.

Shri N. B. Chowdhury: May I know
whether while recruiting qualified women
doctors in future, Government would give
due consideration to the cases of those
women belonging to the WMS who are
still unemployed ?

Shrimati Chandrasckhar: Certainly,
there are some of the women belongi
to the WMS who are still in service,
some of them are still working in the Lady
Hardinge Medical College. Of those
persons, a few applied for the principal-
ship also. But since they did not posscss
the necessary experience, they were not
considered.

Mr. Deputy-Speaker: Next questjon.\
Shrimati Sushama Sen: When there
arc qualified women.......

Mr. Deputy-Speaker: Order, order.
All-Iindian Warchousing
Corporation

*32433. Shri Vishwanatha Reddy: Will
t.he,ﬁi.niner of Food and Agriculture
be pleased to state:

(a) whether it is a fact that Govern-
ment propose to set up an All-India
Warchousing Corporation;

(b) if so, the main functions of this
Caorporation; and

(c) when it is likely to came into exis-
tence ?
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The Minister of A
(Dr. P. S. Deshmukh): (s) Yes, Sir.

b) The main functions of the Corporation
w(illbe(i)toaoquiremdbujldgodowm
and warehouses at places of all India im-
portance (ii) to run lincensed warchouscs
and to train requisite personnel for the
purpose, (iii) help the establishment of
state warchousing co-operations and to act
as t of the ational Co-operative
Development and Warchousing Board.

(c) As soon as possible after the requisite:
legislation is passed by the Parliament.

Shri Vishwanatha Reddy: May I
know whether the isations that arc
ing to be set up by this Co tion will
ﬁncuon' merely as keepers the stocks
that may be brought to the warchouses

by the agriculmrisu or also as loan and sale
societies

Dr. P. S. Deshmukh: If my hon. friend
means the State Warchousing Corporations,
they will be put in charge of construct on as
well as the various functions attached to
the warehouses.

Shri M. L. Dwivedi: May I make a
submission ?

Mr. Deputy-Speaker: No.

Shri M. L. Dwivedi: Question No. 246z
was tabled as a Short otice Question.
It was stated by the Secretariat that it would
be answered in the ordinary course. Now,
as the purpose of the question is being
defeated by it being thrown into ordinary
lot, I would request you, in view of the im-
portance of the question, to direct that it
may be answered just now. It is regarding
s000 tones of oil having been destroyed by
fire at Kandla.

Mr. Deputy-Speaker: If the Mini-
ster agrees, | have no objection.

The Parliamentary Secretary to the
Minister of Railways and Transport
(Shri Shahnawasz Kz:n): We arc pre-
pared to answer the question.

Minister of Food and

The Deputy
Agriculture (Shri M. V. Krishnappe):
Like a soldier.

wiEwT ® qT AEATEE S | A
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The Parliamentary Secretary to the
Minister of Railways and Transport
(Shri Shahnawaz Khan): (a Jand (d).
A Departmental Committee constituted
by the Development Commissioner, Kandla
-enquired into the accident but has not found
it possible to establish the exact cause of
the fire.

(b) and (c).There has becn no loss of life,
Port property estimated at Rupees one
lakh is feared to have been lost. The loss
sustained bv .the ranker is not known,

Shri M. L. Dwivedi: May I know if
the loss mentioned is the price of the oil
only or it includes the price of any other
property ?

Shri Shahnawaz Khan: It is other pro-
perty also. Besides the oil, jetties and some
other property might have been damaged.

Shri M. L. Dwivedi: May I know
whether an inquiry will be made in this con-
nection ? It is not known what damage has
been caused to the tanker. 1 want to know
whether any inquiry would be conducted
to ascertain the loss sustained by the tanker

itself,

Shri Shahnawaz Khan: One inquiry
fas already been made. But there was a
suggestion from the Inspector of Explosives
that another inquiry should be made by the
ministry of Works, Housing and Sug%ly
and l.l?u: Ministry of Transport. 18
matter is under consideration.

SHORT NOTICE QUESTIONS AND ANSWFRS

Visits of Ministers to Dalmia Nagar

S.N.Q. No. 17. Shri G. P. Sinha: Will
the Prime Minister be pleased to state:

(a) whether it is & fact that the Minister
of Commerce & Industry visited Dalmia
Magar on the eve of Shri Ramkrishna Dalmia's

arrest;

(b) whether the Pinance Minister is also
visiting that place very soon; and

{e) if vo, the purpose of their visits ?
The Prime Minister and Minis-

ter of (Shri
awaharLal Nehru): (a) and
). The Minister of Commerce & Industry
viited Dehri-on-Sone Nagar)

(Dalmia
on the 23rd September, 1955. The wvisit
358 L.SD-2
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was part of a tour in Bihar arranged by the
Bihar Government to enable him to acquaint
himself with industrial enterprises in Bihar.
There was no connection between his visit
and the arrest of Shri Ramkrishna Dalmia.
It is understood that Shri Ramkrishna
Dalmia has no interest or connection now
with the industrial units of Dalmia Nagar,

(b). The Finance Minister is not visiting
this place.

Shri G. P. Sinha: Is it a fact¥ that Shri
Shanti Prasad Jain was able to make good
the amount of Rs 2 cro es which Shri Ram-
krishna Dalmia is a lleged to}have misappro-
priated, and is it a fact....

Shri Jawahar Lal Nehru: It does
not arise out of this.

Mr. Deputy-Speaker: Order, order,
There is u case pending evidently and in-
vestigations are proceeding. How can
details of all that be asked here? 1 do not
‘know how this question was admitted.
Even this matter need not have been b
here. That was what I originally thought
so far as this question was concerned,

Shri Jawaharlal Nehru: I rather doubt
if the Minister of Commerce and Industry
had any knowledge even of the arrest or
the | impending arrest. I do not know whe-
ther he knew anything about it

Mr. Deputy Speaker: Details of the case
cannot be asked now.

Shri G. P. Sinha: Is it a fact that Govern-
ment have appointed an Administrator
to take control of the Bharat Insurance

Company......

Mr. uty-Speaker: How does it
arise out of this?

Pandit D. N. Tiwary: Is it a fact that
there are some definite instructions that
the Prime Minister, Finance Minister
and the Minister of Commerce and Industry
should not ordinarily visit or open an
individual concern in the private sector?
May I know whether any such instructions
have been issued ?  If so, what is the reason
for the Minister visiting Dalmis Nagar?

Shri Jawaharlal Nehru: I am not aware
of any such instruction . In fact, I have
myself visited such institutions.

!'.ddltD.N.'nw-ry:Ma I konow
whether Members of Pnrhlmem,

to that constituency were informed of this
visit or not?

Shri Jawaharial Nehru: I do not know
sny reason for their being informed.

Shri H. N. Mukerjee: In view of the
fact that some three years ago, in June, or
july 19 2, after certain questions were asked
illlllcéoue,the Prime Minister expressed
himself generally npintdnidelﬁ Minj-
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sters on tour staying with business people,
and in view also of the fact that since then,
Ministers’ tour programme sent to Mem-
bers of Parliament generally omit mention
of where they are staying, may I know if
Government are taking steps to make sure
that Ministers tours do not lend themselves
to colourable conclusions ?

Mr, Deputy-Speaker: We are going
from Dalmia-Jain to tomething else.

Shri Jawaharlal Nehru : Staying with
a person, first of all, is different from ins-
pecting a factory—it is a very different
thing. As regards this, what I said on the

revious occasion  gencrally applies.

ut it is not what I would call an absolute
rule; there are sometimes some places where
there is no "help but to stay; there is no
other place to stay.

Dr. Ram Subhag Singh: The hon.
Prime Minister stated that this programme
was arranged by the Government of Bihar.
May I know the name of the particular
Minister or official of the Government of
Bihar who wrote a letter or telephoned to
the Minister of Commerce and Industry?
May I also know what are the other indus-
trial centres which the hon. Minister of
Commerce and Industry visited ?

Shri Jawaharlal Nehru: I really do
not understand these questions. If there is
any implication in them, I protest against
it. I just do not understand this business
of trying to find out who telephoned
and at what time. I confess I am completely
at a loss to know that the hon. Member
is drivingat. There are some bigindustrial
undertakings in Bihar which ought to be
visited—which are visited from time to time
by the Commerce and Industry Minister;
it is his duty and business to visit these
places. It so happened that round about that
time Shri Ramkrishna Dalmia was arrested.
I doubt if anybody knew about his arrest
e;.oept the Finance Minister and me before
that.

Shri Kamath: And Home Minister?
Mr. Deputy-Speaker: Next question.

Shri Feroze Gandhi: May I just seek
a clarification ?

Mr. Deputy-Speaker: No.

Shri Feroze Gandhi: It arises out ef
this.

Mr. Deputy-Speaker: I am going te
the next question.

Shri Feroze Gandhi: Before you go
to the next question, I want to know this
on a point of information from you. It arises
out of a ruling you have given just now.
You say that the matter with regard to the
question raised by Shri G. P. Sinha is
before the court. The matter at present
is not before the court. The interests of
the persons insured with the Bharat In-
surance Company are involved. What
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protection are Government able to give to
them to see that they do not lose all their
money? It is not going to come up
fors the court, nor is any court going te-
look after that part of the question. There~
fore, we would like to know from the Fi-
nance Minister or from the Prime Minister
what the Government intend to do about
this....... +. Let me finish, We would
like to know from Government about this
matter because insurance is under govera-
ment protection; it is under Government
control to a very great extent. Therefore,
we would like to know what steps Govern-
ment intend to take to see that those who
are insured with the Bharat Insurance
Company do not lose what they might have
paid already to that company—I am one
of them.

Mr. Deputy-Speaker: They are alb
very important questions on which proper
questions may be framed and answers elici-
ted. So far as this question is  concerned,
it relates only to eliciting information tor
whether it is a fact that the hon. Commerce
and!Industry’Minister visitedfDalmia Nagar
on the eve of the arrest of Shri Ramkrishna
Dalmia, is the Finance Minister also going
to visit that place; and if so, the purpose
of the visit. We are not going into the

uestion as to under what circumstances

hri Ramkrishna Dalmia has been arrested
or what are the consequences, how the those
persons who have insured their lives with.
the Bharat Insurance Company have to be
protected and safeguarded. This would
be another question,

An Hon. Member: Dalmia’s arrest is.
mentioned there.

Shri Jaipal Singh: On a point of pri-
vilege, Sir.

Mr. Deputy-Speaker: A question of
privilege can be raised in the proper manner
by writing to me, and if T give my comsent,
I may cither bring it before the House or
place it before the Privileges Committee.
There is no question of l_frivllese that cam
be raised off hapd in this House.

Shri Jaipal Singh: May I risc to a poiat
of order, Sir?

Mr. Deputy-Speaker: What is the point
of Order?

Shri Jaipal Singh: The Leader of the
House stated something which I did not
know was the truth. We had hitherte
had the privilege of being informed whenever
s Central Minister visited our cons-
tituencies. The Leader of the House just
now said that there is no point in any
Member being informed. I do hope....

Mr. Deputy-Speaker: It is not a point
of order.
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Dr. Rama Rao: Please allow me, Sir,
to point out that the question looks a bit
out of date. The notice was given on the
12th August when the negotiations were
still going on.

Mr. Deputy-Speaker: Does he want to
put the question or not ?

Dr. Rama Rao: Unless the hon, Mem-
bers know. ...

Mr. Deputy-Speaker- Let me know
what the hon. Member wants, Does he
want to put the question or not ?

Dr. Rama Rao: Onec month and 16
days have lapsed.

Mr. Deputy-Speaker: Let it be two
months.

Dr. Rama Rao: I seek your guidance.
It is a short notice question dared the 12th

August,

Mr. Deputy-Speaker: Let him put
the question. He has had his way.

Loan to Burma

S.N.Q.: No. 18, Dr. Rama Rao: Will
the Minister of Finance be pleased to
state:

(a) whether ncgptiations are being con-
ducted for advancing a loan to Burma;

(b) if so, rlle amount asked for and the
amount that Government contemplate giv-

ing; and
(c) terms of the loan?

The Minister of Finamnce (Shri C.D.
Deshmukh): (a) and (b). At the request
of the Government of the Union of Burma
the Government of India have agreed te
give Burma a loan of Rs. 10 crores. In
addition, they have also agreed to allow a
credit to the extent of another Rs. 10 crores
to enable Burma to finance her purchases

in India.

(c) The terms of the loan and credit will
be discussed with a Burmese mission which
rrived in Delhi yesterday.

Dr. Rama Rao: May | know whether
the Government can give huge loans or
give away large amounts as in last year with-
out the leave of the House ?

_Shri C, D. Deshmukh: It is a ques-
tion of opinion and procedure. In the
first place, whether the loan is a huge one
and secondly, what is the best procedure to
follow before the House is informed eof
anything that is in progress.

Shri Joachim Alva: May | know
whether it is not the duty of the Govern-
ment of India both fraternally and morally
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1o go to the aid of Burma in her time of
necessity, especially when she has rejected
a loan from America for her building up?

Mr. Deputy-Speaker: What is the
question for which he wants an answer?
Next hon, Member,

Shri Jaipal Singh: In view of the fact
that we arc assisting the Government of
the Union of Burma with nearly Rs. 20
crores, may I know whether in the nego-
tiations that are taking place now in New
Delhi the question of persuading Burma
to consume our tea in preference to Ceylon
tea will also be put before them because at
the present moment they are not taking any
tea from us ?

Mr. Deputy Speaker: Many things
can be done.

Shri Jalpal Singh: I want to know
whether this would be one of the items
that would be included in the talks.

Shri C. D, Deshmukh: I think it would
be a matter which would be extraneous to
the purport of these negotiations. They
want the credit only to purchase commodi-
ties which they have dccided to purchase
from us and I do not think it would be right
for us to suggest that something clse be
purchased from us. In any case, my col-
league here reminds me that we have not
got any surplus tea at the moment.

Dr. Rama Rao: While it is very desir-
able 10 assist a good neighbour like Burma,

may I know how the Government will find
money when they are not able to find
ects in India due to

money for essential proj
stringency of funds?

Shri C.D. Deshmukh : We have a
certain amount of sterling balances. This
sum as compared with the balances that we
have is not a very large one and we have
yet to decide for what period this loan is
to be advanced to the Burma Government.

Shri V. P. Nayar: The hon. Finance
Minister said that Burma will be accom-
modated to the tune of Rs. 20 crores for the
purpose of financing purchases in India.

Shri C. D. Deshmukh: It is not cor-
rect; it is only a loan of Rs. 10 crores.

Shri V. P. Nayar: Let it be Rs. 10
crores. May I know whether in these
negotiations the Government of India will
use their influence with the Burmese re-
presentatives to see that prawns worth Rs.

crores which were being taken regularly
rom Travancore-Cochin by Burma and
which are now banned will be also re-
sumed ?

Shri C. D. Deshmukh: There is a like-
lihood of the purchase of prawns being
considered during the course of these ne-
gotiations.
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Shri Ramachandra Reddi : May I
know whether the previous loan has been
liquidated fully or partly and how and
whether for the grant of a loan the permis-
sion of the House is not necessary ?

Shri C.D. Deshmukh: As regards the
first part of the question, Rs, 15.44 crores
have been adjusted in accordance with the
agreement or the exchange of letters which
was made in April 1954 and the rest of the
amount will either be adjusted or will be
treated as financial aid to Burma under the
Colombo Plan so that for all practical pur-

poses that loan may be regarded as liqui-
dated.

Foreign News Publications

S.N.Q. No. 19. Shri S. N. Das: Will
the Minister of Information and Broad-
casting be pleased to state:

(2) whether it 1s a fact that the Govern-
ment of India have taken a decision to pre-
vent all foreign news publications from
bringing out Indian cditions;

(b) whether the attention of Government
has been drawn to a press report published
In the New Yok Times under the caption
India puts curb on foreign press’; and

(¢) if so, whether Government would
state the real position in this regard?

The Minister of Information and
Broadcasting (Dr, Keskar:) (a) Govern-
ment have decided to accept in principle
the recommendation of the Press Com-
mission that foreign newspapers and peri-
odicals which deal mainly with news and
current affairs should no be allowed to
bring out editions in India.

(b) Yes.

(¢) The New York Timec have been in-
formed that pursuant to the uniform policy
adopted in accordance with the above de-
cision, it would not be possible to accede
to their proposal for bringing out their
international edition in India.

Shri S. N. Das: May I know whether
a same kind of report was sent by the daily
correspondent of the Londom Times some-
time back and whether the Press Note
issued by the Government of India was
despatched by that correspondent to the
paper and whether that Press report was
published there in other papers also ?

Dr. Keskar: I do not see how this is
relevant to this particular question which
asked about the printing of an inter-na=-
tional edition of the New York Times.
what the Londow Times correspondent
might have sent or might not have sent is
not relevant to the question.

30 SEPTEMBER 1855

Oral Answers 5448

Shri Kasliwal: Is it not a fact that an
Indian edition of the Readers Digest is
being brought out in India and, if so, do
Government propose to put a ban on it?

Dr. Keskar: Readers Digest has been
bringing out an edition in India and the
permission to do so was granted some time
ago, probably a year or two back. Here-
after, we are not going to grant any per-
mission because we have now accepted the
recommendations of the Press Commis-
sion.

Shri Joachim Alva: May 1 know
whether other foreign periodicals have
applied for permission to bring out their
editions in India and may I also know whe-
ther Government will remain firm in their
resolve not to permit any foreigner, even
if it be a member of the Commonwealth,
to publish any of their periodicals and
newspapers in this country ?

Dr. Keskar: The deccision which I
read out is very clear and there is no ambi-
guity about it.

Rehabilitation Finance Administration

S.N.Q. No. 20. Shri N. M. Lingam (on
behalf of Shri S. V. Ramaswamy): Will
the Minister of Finance be pleased 1o
state:

(a) whether the attention of the Gov=-
ernment has been drawn to the press in-
terview reported to have been given by the
Chief Administrator, Rehabilitarion Fin-
ance Administration on the 19th September,
1955 in which he stated that the report of
the Public Accounts Committee is based
on “‘incorrect data’ and insufficient under-
standing;

(b) whether the individual officers are
authorised to criticize the report of a Com-
mittee of Parliament in the Press ; and

(c) if so, the steps proposed to be taken
to avoid the repetition of such actions ?

The Minister of Revenue and De-
ga;u‘:{e Expenditure (Shri A. C. Guha):
a) Yes.

(b) and (c). Tt is clearly improper for
Government officers to make public com-
ments on the reports of Parliamentary
Commitrees or on any proceedings of the
Parliament. As soon as we saw the re-
port of the interview in the papers, we
took up the matter for consideration.

parently, he has done this due to a lack
of proper realisation. The obfficer con-
cerned has since expressed his sincere re-

t for this incident. No other case of
this type has so far occurred and the Gov-
vernment expects no such case will take
place. But should this be necessary Gov-
ernment will certainly consider suitable
action to prevent the recurrence of such
incidents.
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Shri C.R. Narasimhan: Have not
Government already certain directives to
the officers giving them guidance as to when
to make pronouncements and when not to?
Are there no existing directives and if
tgcrc grc, are the officers made known about
them

Mr, Deputy-Speaker: All that the hon.
Member wants to know is if a directive
exists already.

Shri C.R. Narasimhan: Are there
general directives issued to Government
servants as 1o when and when not to make
statements ?

The Minister of Finance (Shri C.D.
Deshmukh): This action was quite impro-
per. There were no directions to forestall
such a thing.

WRITTEN ANSWERS TO QUESTIONS
Hindi

*2400. Shri D.C. Sharma: Will the
Minister of Communications be pleas-
ed to state the programme for introduc-
ing Hindi in Posts and Telegraphs Offices
in the year 19557

The D’g“'f Minister of Communi-
eations (Shrl Raj Bahadur): There is no
specific programme. However, scveral
positive steps have been taken and are
aontinuing to be taken for Eopulaming the
wse of Hindi in P. & T. Offices.

Remission of Rent Arrears

*2407. Shri Biren Dutt: Will  the
Minister of Food snd Agricultare be
pleased to state:

(a) the number of petitions made by
the tenants to the Government of Tripura,
for the remission of rent-arrears during
the year 1955, wo far;

(b) in how many cases the remission has
been granted; and

(c) whether Government _propose to
apply the Limitation Act in Tripura, even
in the matter of realisation of rent of
khas land? -

The Minister of Agriculture (Dr.
P. S. Deshmukh): (a) 1331.

(b) Remission has not been granted in
any case so far.

(c is is not possible until and unless
the ®Yplra Tenancy Act is substituted by
the ’( ipura Land Reforms Act which is in
a fo. 3ulative stage.

S&ﬂﬁwthwAm

*2417. Shri Bishwa Nath Roy: Will
the Mihister of Food and .m:nlm.
be pleased to stats whaether ernmnent

¥
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propose to start soil survey in the sugar-
cane Frowms parts of the country in the
near future for developing sugarcane cul-
tivation ?

The Minister of Agriculture (Dr.
P. S. Deshmukh): Soil survey in sugar-
cane areas is already being carried out by
the major sugarcane producing States
through their own Sugarcane Research
Stations. For these  Schemes financial
assistance is being given by the Central
Government also through the Indian Cen-
tral Sugarcane Committee. It is proposed
to extend the Soil Survey work as part of
the Research and Development programme
for the Second Five Year Plan.

Misuse of Railway Concessions

_ “2413. Shri Kelappan: Will the Min-
ister of Railways be pleased to state:

(a) whether it is afact thatin June 1954
or thereabout, there was a case of misuse
of the Railway concessions allowed to cem
tain students of the Sacred Heart High
SChDDI- Mbhow.

tb) whether there has been any occanion
in the past for a similar misuse of the com-
cession by this school; and

(c) the total loss suffered by the Rail-
ways?

The Parliamentary Secretary to
the Minister of llllwnm:d Trans-
port (Shri Shahaawas )t (a) Yes,
ir.

-

(b) There is no evidence to indicate that
the concession hsd been misused in the
past.

(c) No loss occurred to the Railway.
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Training of Commercial Pllots

*3422. Shri H.N. Mukerjee: Will the
Minister of Communications be pleas-
ed to state:

, (@) the amount spent by Government
since 195I, year-wise, for the training of

commercial pilots;

(b) the number of qualified commercial
pilots in India at present; and

(¢) the number of such pilots who are
unemployed at present?

The Deputy Minister of Communi-
cations (Shri Raj Bahadur): (a) I lay
on the Table of the Lok Sabha a statement
giving the required information [See Ap-
pendix XII, annexure No. 15].

(b) 524 on the 18t September, 1958.

(c) No pilot with Dakota endorsement
on his commercial licence is at present un-
employed. There are however 50 pilots
without Dakota endorsements on their
licences who are not employed. 14 of
these are at present undergoing training
for Dakota endorsement.

Freight Rates

*2432. Shri Raghunath Singh : Will
the Minister of Transport be pleased to
state whether it is a fact that the shipping
line operating between Australia and India
has decided to increase the present freight
rates by 10 % from the 1st &:tober, 19557

The Parliamentary Secretary to the
Minister of Rallways and Transport
(Shri Shahnawaz Khan): Yes, Sir.

Vanaspari

*2434. Shri Kamath: Will the Min-
ister of Food and Agriculture be
pleased to state:

(a) whether it is a fact that the Food
Technological Laboratory, Mysore was
asked to conduct experiments for discover-
ing a suitable colour for Vanaspati;

_(b) whether the research in that direc-
tion has been stopped suddenly; and

(c¢) if so, the reasons therefor?

The Minister of Agriculture
(Dr. P. S. Deshmukh): (a) No. The Cen-
tral Food Technological search Inst-
tute, Mysore has not been asked by Go-
vernment. It has however taken up the
work on the colourisation of vanaspati as
a part of its regular programme.

(b) No.
(c) Does not ani :
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Mahananda Bridges

*2435. Shrl M. Islamuddia Wil
the Minister of Transport be pleased te
refer to the statement laid on the Table
of the House in reply to starred question
No. 1047 on the 10th December, 1954 and
state:

(a) whether it is a fact that the Govern-
ment of Bihar have submitted the details
of the bridges to be constructed over the
Mahananda River for sanction; and

(b) if so, whether the sanction has beea
accorded for their construction?

The Parliamentary Secretary to the
Minister of Railways and Transport
(Shri Shahnawaz Khan): (a) and (b).
Plans and estimate for the bridge over the
Mahananda river at Sonapurhat have been
received and are under scrutiny. The
work is expected to be sanctioned shortly.
Plans and estimates for the bridge at Din-
graghat, based on the design suggested by
the Transport -Ministry, are awaited from
the Bihar Government.

Railway Booking

*2436. Shrimati Sucheta Kripa-
lani: Will the Minister of Railways be
pleased to state:

(8) whether it is a fact that at Delhi
Railway Station the booking of goods is not
available even for months together;

(b) whether it is also a fact that thous-
ands of maunds of goods are brought from
Uttar Pradesh to Delhi by Road Transport
and then booked from Delhi, thus causing
uné:lue hardship to the traders of Delhi;
A

(c) if the answers to parts (a) and (b)
above be in the affirmative the reasons
therefor ?

The Parliamentary Secretary to the
Minister of Railways and Transport
(Shri Shahnawaz Khan) : (a) With the
exception of booking to the South, Saur-
ashtra area and Assam Rail Link, there is
no difficulty in booking to other areas.

(b) We have no information of any @
preciable movement of traffic from U.P.
to Delhi by road for further transpog®py
rail. . g

[ ‘C '

(c) The delays occurring in bookififGto
the arcas mentioned under item (), are
due to limited capacity for movement; as
ageinst heavy registrations offering and the
consequent need to 1cgulate movefnents
by quotas
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Sugar Facilities in Andhra

iniir of Food and Agsiculeare o
) tare
pleased to refer to the reply given to un-
starred question No. 333 on the 12th
August, 1955 and state:

(a) the nature of facilities asked for by

the applicants for starting new sugar fac-
sories 1113:1l Andhra State; and o

(b) the estimated amount to be invested
these factories ?

The Minister of Agriculture (Dr.P.
S. Deshmukh): (a) The facilities asked
for by the applicants are for the transport
of sugarcane and sugar and supply of con-
trolled materials e.g. cement and iron.
“The rative enterprises have also 1es
quested the State Government for financial
assistance. The Central Government has
-decided to advance loans to the State Go-
wvernment for subscribing to the share capi-
tal of Co-operative sugar factories.

(d) The total investment in the case of
three factories for the establishment of which
licences have been issued so far is esti-
mated at Rs, 2°25 crores.

Overbridge near Anantapur

*2438. Shri Lakshmayya: Will the
Minister of Transport be pleased to
state:

(a) whether it is a fact that Government
have received a representation or 8 mem-
orandum from the Anantapur Munici-
pality for the construction of an overbridge
-or underbridge on the Railway Line, at the
level-crossing between old town and ex-
tensions of Anantapur; and

(b) if so, whether Government have
considered it and granted a_loan to the
amunicipality for this purpose?

The Parliamentary Secretary to the
Minister of Railways and Transport
(Shri Shabnawaz Khan): (a) No, Sir.

(b) Does not arise,

Damage to Crops in Bhopal

*2439. Pandit C. N. Malviya: Will
the Minister of Food and Agriculture
.be pleased to state t

(a) whether it is a fact that extensive
damage has been caused to the K} crops
.on account of heavy minfall in Bhopal
State recently;

(b) if so, the areas affected;

(c) the extent of damage caused there-
‘by;

(d) whether Government have received
.any request for assistance from the Govein-
muent of Bhopal; and
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(e) if so, the assistance proposed te
be given ?

The Minister of ulture (Dr. P.
S. Deshmukh): (a) There has been ex-
m’vg rainfall ig Bhomc glmbzer:

t 1955. Some ]
caused to \:l?:e Kharif but the extent

of damage has not yet n fully ascer-
wmined

[ ]
(b) 35 villages Ichawar and Sehore Teh-
sils of Sehore District of Bhopal State have
been affected,

(c) The extent of damage caused to the
Kha-if crops is roughly estimated at 4 to 6
annas in the rupee in the affected areas.
The State Government has informed that
the total damage worth Rs. 29,000/~ has
far been brought to their notice.

(d) The State Government has not ap-
proached for any assistance so far in this
connection.

( Does not arise
Indian Red Cross Society

*2440. Shrimati Renu Chakravarttys
Will the Minister of Health be pleased to
state:

(a) whether it is a fact that the workers
of the Indian Red Cross Society were
obstructed in their duties by the police
during the recent finng on students im
Patna, and

(b) if so, whether any enquiry has been
made in the matter ?

The Deputy Minister of Health
(Shrimati Chandrasckhar): (a) and
Sb) A complaint has been reccived by the
ndian Red Cross Society to this effect, and
the matter is being investigated by the
Society.

Manganese Mines (Orissa)

*3441. Shri B. C. Das: Will the Mini-
ster of Labour be pleased to state:

(a) the demands of the workers of the
Manganese Mines in Barbil; and

(b) the action Government propose to
take in the matter?

The Minister of Labour (Shri Khan-
dubhai Desal): (a) and (b). The hon.
Member presumably refers to the work
stoppage in the iron-ore mines in Barbil
ares. The workers of seven contractors in
the Thakurani Mines, of the Orissa Mine-
ral Development Company struck work on
warious dates commencing from the 16th
June 1955 for the following two reasons:—

() Disparity in wage rates, sad
(%) Union rivalry.
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The strike was called off on the 19th ST
tember 1955 following a settlement brought
about by the Conciliation Officer (Cen-
tral), Asansol, between the partics.
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Sugar Policy

*2443. Shri D.C. Sharma: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether the sugar policy for 19
has been framed Government; 33

J (b) if so, the nature thereof;

(c) whether any sugar reserve is to be
created;

(d) if s0, the quantity thereof; and
(e) the?oourm from which it will be

The Minister of Agriculture (Dr. P.
8. Deshmukh): (a) Sugar policy for 1955-
36 season is under consideration,

(b) 1o (¢). Do not ariee.
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Re-Sale of Tickets

*2044. Shri Dabhi: Will the Minister
of Railways be pleased to refer to the re-
ply given to Starred Question No. 1652,
on the joth March, 1955 and state:

(a) whether any final decision has since
been taken regarding the punishment to
be awarded to the Ticket Collector who-
was responsible for the re-sale of used
tickets; and

(b) if so, the nature thereof ?

The Parliamentary Secretary to the
Minister of Railways and Transport
(Shri Shahnawaz Khan): (a) and (b).
It has not been possible to establish con-
clusively the guilt or complicity of the staff’
concerned, including the Ticket Collector
who was charge-sheeted. All of them,
however, have been transferred to other
stations and placed under proper super-
vision.

Indian Airlines Corporstion

'14-}5. Shri Gidwanii Will the Mini-
ster of Communications be pleased to
refer to the reply given to Starred Ques-
tion No. 2400 on the aoth April, 1955 and.
state:

(a) the amount of loss actually incurred.
by the Indian Airlines Corporation dur-
ing the year 1954-55; and

(b) the measures proposed to be takea:
to reduce the losses ?

The Deg: Minister of Communi-
cations (Shri Raj Bahadur): (a) The:
loss for 1954-55 has been estimated at Rs.
115.59 lakhs. The actual figure is not at
Er:oem available as the accounts of the

tion for the year 1954-55 have sull.
o finalised.

(b) The Corporation are trying to reduce
their losses by increasing the utilisation of
luﬂutofﬁmn&,by%nanminm
non-scheduled freight traffic, by develop-
ing charter work and by rationalising the
fares and freight rates.

Veterinary College in Orissa

*2447. Shri Sanganngrl Will the
Minister of Food aad Agriculture be-
pleased to state:

(a) whether it is a fact that the Central
b“nhr?nent h;;e ed to mbclti)udine thi:
establishment a Vet ege
Orissa State; and s

" (b) if so, to what extent ?

The Minister of (Dr. P.
$. Deshmukh): (2) Yes.
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(b) To the extent of 75 per cent, of the
non-recurring expenditure. In case the
State Government is not able to
raisc the balance 259% of the non-recur-

ring cx-f»cndimrc, the Government of
India will give it as a loan to the State
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Suspension of Railway Employees

‘be. Shri Deogam: Will the Mini-
ster of Rallways be pleased to state:

(a) the number of officials of the Cash
Office under the Chief Cash Witness, New
Delhi who are st present under suspen-
sion;

(b) when they were suspended; and

(c) the steps proposed to be taken to
expedite the disposal of their cases ?

The Parliamentary Secretary to the
Minister of Rluﬂﬁ:d Transport
(Shrl Shahnawax ) 3 (a) One.

(b) From 8.11.54.

(c) The case is, st present, being investi-
gated by the Special Police Establishment
and they are being asked to finalise the case
carly.

Delhi-Madras Janta Express

*3451. Shri T.]B. Vittal Rao: Will
the Minister of Rallways be pleased te
refer to the reply given to the supplemen-
taries to Starred gueuion No. 943 on the
aoth August, 1955 and state:

S;‘) the points on the track between
Delhi and Madras where there is not
enough line capacity for increasing the fre-

e of tri-weekly Janta Express bet-
guun lhi and Mad:n; and

(b) the steps being taken to awgment
the same?

The Parliamentary Secrotary to the
Minister of Railways aad Tramsport
)t (a) In parti-
and Bins, but
difficulty is also experienced on Balhar-
shah-Kazipet Section.

b) Proposals for increasing the line
cn( ity of this section are under consider-

aton.

International Dairy Federatiea

*3453. Shri Janardhan Reddy: Wili-
the.ﬁi.nixer o) Food and Agriculture
be pleased to state the subjects discussed
at the annual ing of the International
Dairy Federation held in Bonn from the
12th to the 17th September, :?55, in con-
nection with the Indian Dairy

The Minister of Agriculture (Dr. P.
8. Deshmukh): A large number of items
was included in the Agenda for the annual
meeting of the International Dairy Feder-
ation held at Bonn from the 1ath to 17th
September, 1955. One of the subjects of
Puticuln interest to Indian Dairying was .
*“Tropical Dairying”.



4559 Written Answers

Full details of the subjects actually dis-
cussed would be known when the Indian
Delegation returns to India and submits
_its report to Government.

Pharmacists
. . Shri K.K. Das: Will the Minis-
ter ;? i-leahh be pleased to state:

(a) whether it is a fact that a decision
has been taken to designate henceforth all
-registered compounders as ‘“‘pharmacists”;
.and

(b) if so, whether the opinion of the All=
India Medical Council has been taken in
the matter ?

The Deputy Minister of Health
. (Shrimati Chandrasekhar): (a) The
Government of India have decided to
| designate as Pharmacists, all compounders
working in hospitals, dispensaries etc.
under the Government of India and regis-
. tered under the Pharmacy Act, 1948.

(b) No
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Grand Trunk Express

‘m Shri Viswanath Reddy: Wil
the Minister of Railways be pleased te
state:

(a) whether it is & fact that s:veral ree
presentations have been made to run a
duplicate Grand Trunk Express daily:

(b) whether any investigation has beea
made in this regard; and

(¢) if so, the decision taken in the matter ;

The Parliamentary Secretary to the
Minister of Raﬂwlt(lzl and Transport
(Shri Shahnawaz an): (a) to (c). No,
Sir—but representations;have been received
for increasing the frequency of the Delhi-
Madras Janta Express from thrice a week
to daily. An investigation has revealed
that the present position in the matter of
availability of rolling stock and line capacity
will not permit this.

Contyibutory Health Service Scheme

*2457. Shrimat Sucheta Kripalani:
Will the Minister of Health be pleased to
lay on the Table of the House a statement
showing:

(a) the names, quantity and values of
various medicines purchased under the
Contributory Health Scheme since the
inception of the scheme in June, 1954;

(b) the procedure adopted to ensure
purchases of standard quality;

(c) the number of cases where the medi-
cines were tested in the Laboratories and
the results thereof; and

(d) the action, if any, taken against the
persons responsible for the purchase of sub-
standard medicines ?

The Deputy Minister of Health (Shri-
matl Chandrasckhar): (a) A statement
giving the required information upto the
end of July 1955 is placed on the Table of
the Lok Sabha [Ses Appendix XII, an-
nexure No. 17].

(b) Purchases are made by tender from
reputed firms. The medicines purchased
are also those mnnufacmredl::;y reputed
concerns. As an additional eguard, a
warranty of 1u.nlity under Section 19(3)
of the Drugs Act, 1940 is insisted upon in
every case before the purchase is made.

(c) Two; Each of them passed the wabo-
ratory test.

(d) Does not arise.



5461 Written Answers

Conversion of Metre Gauge Line

_*2458. Shri Lakshmayya: Will the
Minister of Railways be pleased to
state :

(a) whether there is any proposal
to convert any line from metre gauge into
broad gauge in the Southein Zone;

(b) if so, the names of such lines;
and ' .

]
i

{c) the factors to be taken into account
for effecting such a change ?

The Parliamentary Secretary te
the Minister of Railways and Transport
{Shri Shahnawaz Khan) (a) and (b).
Yes, Sir; so far only one line, namely the
Renigunta-Gudur, the conversion of which
is already in hand.

(¢) The conversion of this line from
metre gauge to broad gauge has been taken
up on operational grounds.

Railway Sleepers

*2459. Shri Raghunath Singh: Will
the Minister of Rallways be pleased
to state:

(@) whether it is a fact that Con-
crete  Railway ties (Slecper) were given
a trial by the Indian Railways; and

(b) if so, the results thereof ?

The Parliamentary Secretary to
the Minister of Rallways and Transport
(Shri Shahnawaz Khan): (a) Yes, Sir.

(b) The rasults do not as yet justify
large scale adoption pf such sleepers,
but the trials are continuing.

Raising of Platforms

*2460. Shrl Kamath: Will the
Minister of Rallways Lte pleased to
statc:

(a) whether it is a fact that there
are many low level platforms on the
Betul-Jubbulpore  section of the Central
Railway; .

(b) if so, the number of such platforms
taised or to be raised during the First
Five Year Plan period, together with the
names of those stations; and

(c) the names of the stations whose
platforms are proposed to be raised during
the Second Five Year Plan period ?

The Parliamentary Secretary to
the Minister of Railways and Trans-
ort (Shri Shahnawaz Kbhan): (2) Yes,
ir.
The platforms at two stations vis.
M.Q:L Ma.hf] and Gotegaon were raised
during the First Five Year Plan period.
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(c) Proposals for raising the platforms
during the Second Five Year Plan period
are under consideration.

Khajipet-Macheria-Nellore
Link

_*2461. ShriB. S. Murthy: Will the
Minister of Railways be pleased to
state:

(a) whether the Khajipet-Macherla-
Nellore line proposed by the Andhra
State Government has been ordered
for survey;

{b) if so, the results thereof; and

(c) the total amount to be  spent
on this line?

The Parliamentary Secretary to
the Minister of Railways and Trans-
port (Shri Shabnawaz Khan): (a)
Kazipet-Nellore line has not been recom-
mended by the Ardhra Government for
construction during the Second Five Year
Plan period. The proposal for construct-
ing this line is, however, being cxamined
on operational grounds as an alternative
to the doubling of the Bezwada-Gudur
Section. No survey for the Kazipet-
Nellore line has so far been sanctioned.

(b) and (c). Do not not arise.

Inland Water Transport

2463 ShriD.C. Sharma:
453-{ Shri Jhulan Sinha:

Will the Minister of Transport be
pleased to state:

(a) the nature of the development
schemes for Inland Water Transport
in the country to be undertaken dur-
ing the Second Five Year Plan; and

(b) whether suggestions have been
invited in this connection from the State
Governments 7}

The.Parliamentary Secretary to
the Minirter of Railways and Trans-
port (Shri Shahnawaz Khan): (a) The
Second Five Year Plan has not yet been
finalised. It is proposed to provide in the
Plan for improving the navigability of
important waterways by deepening and
widening, improving the navigational
gids and development of important river
ghats.

(b) Yes.
Cooperative Organisation

*2464. Thakur Jugal Kishore Sinhat
Will the Minister of Food and Agri-
culture be pleased to state:

(a) the scheme sanctioned for co-
operative organisations in the tribal
arces of Bihar;
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(b) the amount of grant sanction-
3

(¢) the manner in which it has been
utilized so far;

(d) whether any Co-operative  Bank
has been debarred from getting  Gov-
ernment assistance; and

(e) if 80, the reasons therefor?

The Minister of Agriculture (Dr.
P. S. Deshmukh}: (a) to (¢). A statement
is placed on the Table of the Lok Sabha.
[See Appendix XII, annexure No. 18].-

Price Support Scheme for Rice

Shri Radha Raman:
Shri Viswanatha Reddy:

Will the Minister of Food and Agri-
sultnre be pleased to state:

(a) whether it is a fact that State
Governments have started to purchase
rice and paddy under the Price Support
Scheme ;

(b) if 80, the names of those States;

Shri Sanganna:
*a46s8.

_(c) the extent to which the purchases
will be made by them; and

_ (d) how the States will be affected
in case the price of rice shoots up] dwe
o drought conditions ?

The Minister of Agriculture]] (Dr.
P. 8. Dashmukh)t (a) No, S8ir, mot
Yot

(b) Does not arise.

(c) It is difficult to indicate the extent
1o which purchases will be made, as under
the Price Support Scheme, purchases will
be made only when the price of cosrse
rice falls below Rs. 11/- per maund.

(d) If the price in any State tends te
vise steeply owing to drought or other
conditions, no purchases under the Price
Support Scheme will be made in that State.
On the other hand, Government will release
rice from its own stocks in the Centsl
Reserve in order to bring down prices.

Nutritional Value of Rics

*3466. Shri Deogam: Will the
Minister of Health be pleased to state:

(a) whether it is a fact that a recemt
study of the nutritional value of rice has
shown that the rice diet is responsible
for high incidence of blindness; and

(b) if so, whether Government will
publish the findings of the research
work done, in all the regional langu-
ages for the benefit of the masses ?
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The Deputy Minister of Haalth
(Shrimati Chandrasekhar): (a) There
has been no recent study on the nutritional
value of rice in relation to blindness.

(b) Does not arise.
Grand Trunk Express

*2467. Shri T. B. Vittal Rao: Will
the Minister of Reilmays be pleased
to refer to the reply given to the General
Discussion on Railway Budget for 1955-56
on the 4th March, 1955 and state:

(a) whether any decision has since
been taken for converting the Grand
Trunk Express into a mail train with in-
creased specd;

{b) if 50, from what date it will be given
effect to; and

(c) if the reply to part (a) above
?c ?ll'l the negauve, the reasons there-
or

The Parlismentary Seeutl? e

the Minister of Railways and Trans-

port (Shri Shahnawaz Khan): (s) to

(©). A statement is laid on the Table of

%e Hoine. [Ses Appendix X11, annexute
0. 19].

Train Accidemt

Shri Janardhan Reddy:
""‘,‘;{ Shri M. L. Agrawals

Will the Minister of Railways be
pleased to state:

(s) whether it is a fact that Kas-
?.m—Achnen Up Goods Train bound
or Achnera met with a serious accident
between Ratikanagla and Hathras Juncrion
on the North Eastern Railway on the 10tk
September, 1945; and

(b) if so, the causes of the accident?

The Parliamentary Secrotary te
the Minister of Railways and Trans-
p;;: (Shri shhnlnuwn Khsn)t (l)hg}t
about 10-10 hours on 10-9-1 while
No. 1 Up Goods train was m.nnl:?(’gm
Rati-Ka-Nagla and Hathras stations on
the Kasganj-Achnera Section of the North
Bastern Railway, 5 wagons and a brake
van on the train derailed and capsized and
2 wagons derailed.

(b) The derailment was csused by
the breakage of sole bar flange of a wagon
due to flaw in the sole bar.

Urban Health Usit

.*2469. Shri K. K. Dast Will the
Minister of Health be pleased to state:

. . (a) whether an Urban Health Unit
jointly sponsored by the Government
of India, the Government of West Bengad
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UNICEF and the Coiporation of Calcurra
is gmr*mcd to be set up in Calcutta shortly;
an

{b) if o, the details of the scheme
including the total esrimated expendi-
ture and the contributions made by ecach
of the said parties?

The Deputy Minister of Health
(Shrimati Chandrasekhar): (a) Yes.

(b) A statement is laid on the Table
of the Lok Sabha. [See Appendix XIT,
annexure No. 20].

Postal Life Insurance Directorate,
Calcutta

*2470. Shrimati Sucheta Kripalani:
“Will the Minister of Communications
be pleased to state:

(8) whether it is a fact that discharge
rotices have been served to some employees
of the office of the Director, Postai Life
Tnsurance, Calcutta;

(b) if so, the reasons therefor: and

() the steps Government have taken
or propose to take to absorb them?

The Deputy Minister of Communi-
«<ations (Shri Raj Bahadur): (a) Yes.

(b) They have failed in the corfirma-
tion examination even in the addirioral
chances that were given as a gracs.

() Under the rules in force even before
they came under the control of the P. & T.
from the audit . if they do not pass the con-
‘firmation examination they are liable ro
be discharged.

Guntakal-Bangalore Link

*2471. Shri Lakshmayya: Will che
‘Minister of Railways be pleased to
atate:

(a) whether any  representation has
been recsived from the public for the
conversion of the  Guntakal-Bangalore
‘metre gauge line into a broad gauge line;
and

(b) if so, the decision taken rthere-
on?

The Parliamentary Secretary to

the Minister of Rallways and Trans-
port  (Shri Shahnmawax Khan): (s)
Yes. Sir.

() The proposal is not considered
justified &s it would defeat the very object
of joining the Northern and Southemn
metre giuge systems by the construction
of the railway line between Khandwa and
Hingoli.
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Strike Notice by C.T.0. Employees

Shri Kamath :
*2472 { ghri Naval Prabhakar

Will the Minister of Food and Agri-
culture be pleased to state :

(a) whether it i* a fact that the Cen-
tral Tractor Organisation Employees'
Union hes served a notice 1o the effect that
they will go on strike on the aoth Septem=
ber, 1955 ;

(b} if so, the reasons therefor ; and

(c) the steps Government propose to
take in this regard ?

The Minister of Agriculture (Dr.
P.S. Deshmukh) : 8) There was such
a notice which has since been withdrewn,

{bY The main reason for the  strike
was the proposal to effect retrenchmert on
the basis of cateporisation of the siafl.

(e) It has teen decided that retrench-
ment will not be made on the basis ot cate-
gorisation but on the basis of ‘last come,
first our’.

Appointments in Delhi Circle

*2473. Shri Thanu Pillai : Will the
Minister of Communications be pl
ed to state :

(a) whether it is a fact that the
applicants from Madras for Service
in the Posts and Telegraphs Depart-
ment are rejected by the Delhi circle
on the ground that they have not studied
geography; and

|(b) whether it is also a fact that geo-
gra?hy is taught by the schools in Madras
as ‘Social Srudies’ and such qualification
is recognised by the Madras Circle ?

The Deputy Minister of Communi-
cations (Shri Raj Bahadur): (a) Yes,
in a few cases as the candidates did not
mention that ‘Social Studies’ includes
Geography.

(b) Yes. Orders have been issued te
the Delhi and other Circles to sccept such
applications.

Frauds

r301. Shri Ibrahim: Will the Minis-
ter of Commuaications be plcased to
state : .

(a) the number of prosecutions launched
in ecach circle against postal emp
for the missppropriation or defalcation of
public money in the years 1953-54 aad
1954-55 ; and

(b) the pumber of ca
thunwh!cherdedinconﬂcuonu P.W
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The Deputy Minister of Communi-
cation (Shri Raj Bahadur): (a) and
(b). A statement giving the_required infor-
marion is given below :—

30 SEPTEMBER 1955

No. of No. of

Prosecutions convictions

Name of the -
Circle 1953 1954 1953 1954
-54 -55 -54 -55
Agsam . . 22 24 5 2
Orissa . . 19 6 7 .-
Uttar Prdesh . 44 44 17 11
Andhra . . 14 7 5 5
Punjab . . 26 22 21 13
Madras . . 103 34 39 6
Central(Nagpur) 15 3 4 I
Bombay . . 34 32 10 15
West Bengal . 40 46 29 as
Bihar . . 38 53 7 5
Delhi . . 11 4 S .-
Rajasthan . 3 15 1 2
Hyderabad . 23 42 4

Seamen

1303. Shri Ibrahim: Will the Minis-
ter of Transport be pleased to state :

(8) the number of seamen employ-
ed in Indian owned ships ; and

(b) the number of India nationals
among them ?

The Parliamentary Secretary to the
of Railways and Transport
(Shri Shahnawaz Khan) (a) 4335.

(b) 3362.

Training of Doctors

1303. Shri Ibrahim : Will the Minis-
ter o alth be pleased to state :

(a) the number of Indian doctors
who have been sent abroad for_specia-
lised training in hospitals since January,
19533

(b) the number of lady doctors among
them ; and

(c) the names of the countries where
they have been sent ?

The uty Minister of Health
(Shrimati drasckhar) : (a) One
bundred and one.

(b) Thirteen.

© U. K, U. S. A, Canade, New
Zealand, Denmark, Norway, Holland,
Sweden, Switzerland, Germany, Yugosia-
via, Finland and Austria.
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Game Sanctuaries

1305. Shri Karni Singhji: Will the
Minister of Food and Agriculture be
pleased to state :

(2) the names of the places in the
various States where game sanctuaries.
have been set up in pursuance of the scheme
for the protection of wild life in the country;

(b) the amount allotted by the Plan-
ning Commission for this purpose ; and

(c) the [amount so far spent in Raj-
asthan?

The Minister of Agriculture (Dr.
P. S, Deshmukh) : (a) Information is
as follows :

Name of the Sanctuaries.
Stete
1. Madras Madumalai Sanctuary
in the Nilgiris Distt.
2. Ajmer . . Dadalia Gamle_ Sanc~
tuary in Todgark
Range  Forest.
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0. Vi:i;dhyn Prad-

10. West Bengal

14. Travancore-

Name of the Sanctuaries, Name of the Sanctuaries,
Sta.e State

3. Tepsu NJE: minplié;l;u[r:g:{; 16. Coorg One Comprising whole
55 o i Tt of, o el
Twom Sibs L serve forest.
one in Kamrap Distt; 17+ Reimsthan . One in Kow Divi-
one in arrang sion, one¢ 1n Jaipur
Distt; one in North Eﬁ:“'m' 6@“’.‘? a
Lakhimpur Distt. rut.pur 1vision,
one in Dar 18. Bombay Dandeli ch Sanct-
Distt. and one 1n uary in__ North
Nowgong Distt. Kanara Distt. s

5. Hyderabad . Two in Warangal being established.
Distt; and one in 19. Madhya One in _ Mandla.
Madak Distt. Pradesh Distt. and one in

Chanda Distt.

Two in Puri Division,

one in Angul Divi-
sion and one in
Barpahar Division.
Two in Hazaribagh
Distt. Three in Sin-
ghbhum Distt. one
in Palamau Distt.

One in Gurdaspur
Distt. One in Simla
Distt. One in Hissar
Distt. One in

Amritsar Distt. One
in Kangra Distt.

One in Panna Divi-
sion and one in
Rewa Division.

One in Cooch Behar
Distt. Two in
Jalpaiguri Distt.
One in Darjecling
Distt. and one in
Twenty four Parganas.

Bandipur Game Sanc-
tuary and Jaggar
Valley Sanctuary.
Keibul Lamjac Game
Sanctuary to the
South West of
Imphal.

One in Saharanpur
Forest Division, one
in Dehra Dun
Forest Division, onre
at  Pilang, one at
Jangla and Harsil,
one at  Patangri,
one at Yamnotri,
one at Obraged
and one in Kumaon
Distt.

Pariyar Game Sanc-
toary in Kottyam
Distt.

Four in  Kashmir
and one in Jammu
Division.

-

(b) and (c). Do not arise as these game
sanctuaries are establisched and main-
tained be the State Government at their
own cost,

Miik Supply on Railways

1306, Shri Raghavaiah: Will the
Minister of Railways be pleased tostare:

() whether it is a fact that there
is an order that Co-operative Milk
Socicties should be given preferential
treatment in the acceptance of tenders
for the supply of Milk on Railways ;

(b) whether any reference was made
to the Andhra State Government with
regard to the award of contracts for
the suply of milk to any of the vege-
tar&an Refreshment Rooms in the State;
an

(c) if so, the decision taken in the
matter ?

The Parliamentary Secretary to the
Minister of Railways and Transport
(Shri Shahnawaz Khan) : (a) and
(b) No.

(c) Does not arise.

Industrial Training Institutes,
Jorhat

1307. Shri Chaliha : Will the Mini-
ster of Labour be pleased to state :

(a) whether the training courses im
eertain trades in the Industrial Traim-
ing Institute, Jorhat have been abolish-
ed ; and .

(b) if so, the names of the trades ?

The Minister of Labour (Shri
Khandubhai Desai): (a) Yes.

(b) The trades of () Building Cons-
tructor, (i) Draughtsman (Mech), (i)
Mechanic (I. C, E.), (iv) Moulder, (v)
Pattern Maker and (vi) stenographbly’
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(English) which were in existence during
the previous session were abolished with
the commencement of the current session
which started from August, 1954.

International Wheat Conference

1308, Shri N. B. Chowdhury: Will
the Minister of Food and Agriculture
be pleased to state whetne,  Government
have decided to participate in the Inter-
fnational Wheat nference likely to be
held in October, 1955 ?

The Minister of Agriculture (Dr.
P. 8. Deshmukh) : Decision to parti-
cipate in the International Wheat Con-
ference to be held in October, 1955 will
be taken when a formal invitation is receiv-
ed. So far no invitation has come.

Deragopipur Bridge

1309. Shri Hem Raj: Will the
Minister of Tramsport be pleased to
‘state :

(a) the grants made by the Central
Government to the Punjab Government,
for the construction of the Deragopipur
Bridge during the years 1953, 1954 and
1935 and proposed to be given in 1956;
an

(b) the money utilised by the Punjab
yovernment year-wise and the amount
that lapsed ?

The Parliamentary Secretary to the
Minister of Railways and Transport
(Shri Shahnawaz Vs (a) and (b).
Approval to meet 60 per cent. of the esti-
mated cost of the bridge, subject to a maxi-
mum of Rs. 18 lakhs, from the State alloca-
tions from the Central Road Fund was ac-
corded in July 1954. Against this ap-
proval, the State Government can incur
expenditure subject to the availability
of funds in the State allocations and no
annual grants arc made by the Govern-
ment of India.

National I'lghﬂyl. Madhya

1310. Shri Kamath: Will the
Minister of T rt be pleased to
“lay on the Table of the House a statement
showing the detils of the National High-
“Ways existing at present or are being built
in Madhya Pradesh?

The Parliamentary Secretary to
the Minister of Rallways and Trans-
port ( Shri Shd.hnl.'.f" hem)' A
statement giving detrils of t] existi
National lTighwnyl in Madh Pmda.ug
+in attached. IJS“ Appendix XII, annexure
No. 21). o new National Highways
«are being bujlt in Madhya Pradesh.
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Amenities in Staffl Quarters

1311. Chaudhri Muhammed
Shaffee : Will the Minister of Commu-
nications be pleased to state :

(8) whether it is fact that - Govern-
ment propose to provide separate water
taps and latrines in Class IV Staff Quarters
belonging to Posts and Telegraphs De-
partment;

(b) if so, when ; and
() if not, the reasons therefor?

The Deputy Minister of Communi-
cations (Shri Raj Bahadur): (a) There
is a proposal to provide separate water
taps in Class IV quarters in Delhi and
New Delhi only. But there is no proposal
to provide separate latrines.

(b) Recently the Government have
approved the lpi]mposml regarding provision
of taps for class IV officials quarters in
Delhi and New Delhi only and they
are expected to be provided as soon as
possible,

(¢) The standards of residential accom-
modation adopted by the P. & T. Depart-
ment are the same as those followed by
the Ministry of Works, Housing and
Supply. These standards do not provide
separate latrines for class 1V Staff quarters,

Task Work Earnings

1312. Chaudhri Muhammed
Shaffee : Will the Minister of Communi-
cations be pleased to state :

(a) whether it is a fact that the task
work earnings have been granted to task
work messengers as a part of pay for
the purpose of calculating dearness allow-
ance with effect form the 1st December,
1954 and not from the 1st January, 1947.
as recommended "by the Central FPay
Commission ; and

(b) if so, the reasons therefor ?

The Deputy Minister of Communi-
cations (Shri Raj Bahadur): (a) Yes,
the concession has been granted with deffect
from the 1st December, 1954, but it is
not a fact that the Central Pay Commis-
sion had recommended it from the 1st
January, 1947.

(b) Does not arise in view of the reply
to (a) above.

Class IV Employeces Quarters

1313. Chaudhri Muhammed
Shaffee : Will the Minister of Commu-
nications be pleased to smate :

(a) wnether it is a fact that Class IV

employees who were billetted in
quarters in 1947 have not so far m
“‘P'““ded' with separate accommodation ;
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(b) if so, the steps Government pro-
pose to take in the matter?

The Degu Minister of Communi-
cations (Shri Raj Bahadur): (a) and
(b). Presumably the Member is referring
to the practice of allotting single sets of
peon type quarters to two officials. This
practicc was adopted during and after
partition on order to meet the acute short-
age of residential quarters. As and when
accommodation becomes available for
officials sharing these quarters the existing
practice is being aiscontinued.

Provision of Telephones

1314. Shri Kamath : Will the Minis-
ter of Railways be pleased to state :

(a) whether Government propose to
provide telephones at Railway stations
where public telephone exchanges are
alrea.ay l.\fll.'lll:k; and

(b) if so, whether Itarsi, Pipariya,
Gadarwara, Kareli and  Narsinghpur
Stations on the Central Railway will
be provided with telephones?

The Parliamentary Secretary to
the Minister of Rallways and Trans-
ggrt (Shri Shahnawaz Khan) : (a) Yes,

ir, provided there is sufficient justifica-
tion.

(b) This is under consideration.

Corruption Cases

131?. Shri Deogam : Will the Minis-
ter of Railways be pleased to state :

(a) the number of corruption: cases
detected by the Special Police Estab-
lishment in the Northern Railway during
1954-55 and 1955-56 so far ;

mfdb) the number of m:u:h cases discharged;

(c) the maximum period taken to dis-
charge a case?

The Parllamentary to
the Minister of Rallways and Trans-
port (Shri Shahnawaz Khan) : (a)
1954-1955 1955-56

(upto 22.9.55).
40 26

(b) and (c). The implication of (b) and
(c) 13 not clear, The present position
however is that of the 66 cases, 40 are
under investigation, 20 have been put into
court, 4 have been returned for departmental
action, one has been hand.d over to local
police and in one cas - sanction to prosecu-
tion is being obtai
356 L.S.D.—4.

30 SEPTFEMBER 1955

Written Answers 474

Postal Employees

1316. Shri D. C. Sharma: Will the
Minister of Communications be pleased
to state :

(a) the number of employees of the
Posts and Telegraphs Department dis-
missed or removed from service during
the years from 1952 to 1954 on account
of their taking part in cultural activities ;

(b) whether any employee has been
dismissed or removed from service during
the years 1952-54 for actively helpiny any
poliucal organisauon ; and

(c) if so, how many?

The Deputy Minister of Communi.

cations (Shri Raj Babhadur)
() () Dismissed—Nil.

(5) Removed—Nil,

() Yes.

(¢) () Dismissed—Two

(i) Removed—Eight.

Railway Inspectorate

1317. Shri S. C. Samanta: Will the
Minister of Communications be pleased
to state :

(a) the present stren-th of the Rail-
way Inspectorate staff and how it com-
pares with the strength in 1947 ; and

(b) the number of applications dealt
with by the Inspectorate in respect of
the following since 1952, year by year :—

(9) infringement of _ standard dimen-

sions ;

(%) Sanction to the running of new

types of locomotives ; and

(i) rolling stock ?

The uty Minister of Communi-
cations 1 (Shri Raj Bahadur): (a) and
(b). Two statements giving the required
information arc laid on the Table of the Lok
Sabha. [See Appendix XII, annexure
No. 22].
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Cases before Labour Tribunals

1319. Chaudhri Muhammed
Shaffee : Will the Minister of Labour
be pleased to stare :

(a) the number of cases in Central
sphere pending before the Labour Tri-
bunals set up in the country under the
Industrial isputes Act since the 1st
January, 1955 ; State-wise.

(b) the causes for delay in the disposal
of cases ;

(c) the time ed to be taken for

when
ribunals were boycotted by labourers
in India, State-wise?

The Minister of Labour (Shri
Khandubhai Desal): (a) to (c). 13 dis-
putes were ding with the tral
Government Industrial Tribunals on the
1st January 1955. Since then 24 fresh
disputes were referred. 8 of the 13 old
disputes and 8 of the 24 new disputes have
been diapoa;fd dc.:f. Particulars of tlll-nlc 21
undis isputes are given in the at-
mhegm:;temem. [See Appendix XII,
annexure No, 23].

(d) No such instance has come to the
notice of Government.

Negligence of Duty

1320. Pandit D. N. Tiwary : Will the
Minister of Rallways be pleased to State:

(a) whether it is a fact that on the
1st June, 1955 the driver of a passenger
train and a clerk of the Regio al Tra-
flic Superintendent’s office, Muzaffar-
pur were taking toddy in a First Class
Compartment near Jivdhara Railway Sta-
tion on the North Eastern Railway and
the train was run by the fireman; and

(b) if so, whether any action has been
taken in the matter ?
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It was reported by the P ing In-
spector, Government Railway Police,
tipur, that the driver of 505 Up was noticed
at Jivdhara Station on 1.6.5 uking toddy
with a clerk of the Regional Traffic Superin-
tendent’s office, in a First Class Com-
ent and that he hai allowed his
reman to take the train to Motihari.
An enquiry is already under way.

Rallway Equipment and Stores

Shri B. D. Shastrl : Will the
Minister of Rallways be pleased to state :

_ (a) the value of equipment and stores
imported from different countries during
the years 1953-54 and 1954-55;

(b) from which countries these were
mainly imported ; and

(c) whether any proposal to give special
facilities to firms engaged inslthil work
is u:;dcr the consideration of Govern-
ment

The Purlia Secretary to the
Minister of Railways and Transport
Shri Shahnawaz l(v.l:u)s (8) 1953-54

8. 2%'6 crores. 1954-55—Figures are not
yet available,

(b) U.K., Germany, Belgium, Austris,
France, Italy, U.S.A. and Japan.

(c) Presumably the Hon’ble Member
refers to the facilities to be given to firms
here who have undertaken the manufacture
in India of Railway Equipment and Stores
hitherto imported; if so, it is confirmed
that every possible form of encourage-
ment and preference is given to
such firms.
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Railway Freight

1321, Shri Deogam: Will the Minister
of Rallways be pleased to sate:

a) the manner in_ which  Messrs.
Baijnath Sarda, India Trade Corpora-
tion, S. Lall ard Co. L+d., Bird and Co.
Ltd., Burmah Shell Qil Storage and
Distributing Co. of India Ltd. of Cal-
cutta used to pay their Railway  fiei-
ghta during the year 1953-54 at Kid-
derpore Docks;

(b) whether any of the above firms
were asked to deposit security;

(c) the names of the firms fiom which
further security was demanded, and the
amount of the additional security;

(d) whether any of the firm's Credit
Note facility has been withdrawn; and

(e) if 8o, under what circumstan~
ces?

The Parliamentary Secretary to the Minister of Rallways and Transport (Shry

Shahnawaz Khan) :

-

(n) Name of firms

Manner of payment of Railway freight

M/s Baijnath Sarda

M/s Indis Trade Corporation.

M/s. S. Lall & Co. Lud.

M/s. Bird & Co. Ltd.

By C-edit Note (upto 3-2-54) and by cash
aft:r 3-2-54.

Under ‘weight only® system.

By Credit Note.

Under *weight only” system.

M/s. Burmah Shell Oil Storage & Dis- By Credit Note,

tributing Co. of India Ltd.



5479 Written Answers

(b) Yes.

(¢) Name of firms.  Amount of
additional security.

M/s. Bajjnath Rs. 1,10,400/- since
Sarda reduced to Rs. 18,200/-

M/s. S. Lal & Co. Rs. 1,058,250/~ since
L. reduced to R.27,100/-

(d)and (e). The Credit Note facility was
withdrawn from M/s. Balirath Sards as they
tailed to deposit the additional <ecurity dema-
nded from them;but this facility has been
subsequenily restored to them from 25-8-
1955, on their dopositing the reduced
demand of additional security.

Railway Coaches

1324. Shri C. R. Chowdary: Will the
Minister of Rallways be pleased to
sate:

(a) the number of Shell
imported during
far; and

Coaches
1954 and 1955 so

(b) the time it will take to put them
into use ?

The Parliamentary Secretary to the
Minister of Railways and Transp ort
(Shri Shahnawax Khan) : (a)

34 Broad Gauge’
1954 {283 Metre Gauge.

Total: 322

1955 ° 16 Broad Gauge.
{nz Metre Gauge.

Total: 128
(b) By the middle of 1956,

Passenger Amenities

1328. Shrl Dhuslya: Will the Minis-
ter of Rallways be pleased to state:

(a) whether it is a fact that the
passenger trains which run  between
Gorakhpur and Gonda are not pro-
vided with lights and fans in the
Coaches attached to them;

(b) whether it is a fact that TIT class
coaches on these trairs go without water
in latrines;
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(c) whether it is also a fact the
sweepers are also not available to clean
the latrines of coaches on any station;
and

(d) if so, the reasons therefor?

The Parliamentary Secretary to the
Minister of Railways and Transport
L(Shri Shahnawaz Khan): (a) No, Sir.

(b) No. All rakes are fully watered before
lesving Gorakhpur or Gonda.

F~ (c) No. Carriage cleaners and sweepers
lare available at Gorakhpur and Gonda.
Sweepers sre also available at important
intermediate stations,

(d) Does not arise.

Indlan Airlines Corporation

1326. Shri Kajrolkar: Will the Minis-
ter of Communications be pleased 1o
state:

(a) the steps Government  propose
to take to modernise the present fleet
of aircrafis;

(b) whether any directions have been
given to the Indian Airlines Corpora-
tion by Government to formulate a
scheme for such modernisation;

(c) when the new aircrafts will begin
to operate and on  what routes; and

(d) the steps Government propose to
take to improve the night Air Mail Ser-
vice to provide safety and comfort to
passengers ?

The Deputy Minister of Communica-
tions (Shri Raj Bahadur): (a) and (b).
With the appioval of Government, the
Indian Airlines Corporation has placed
orders for § Viscount aircraft. Provision
has also been proposed in the Second
Five Year Plan for the purchase cf § mae
Viscount sircraft and 28 medium-sized
modern aircraft of a suitable type for re-
placing the Dakotas,

(c) The first § Viscounts are expected to
be delivered during the second half of 1957
and will be operated on major trunk routes
to the neighbouring countries. It is not
possble to indicate at present when the
other type of aircraft will become aveilable
and will be put in service.

(d) It is proposed to operate the nigh
Mail Servicrs with the Skymester type o
aircraft. The Ccrporation heve for thi
purpose recently acquired 3 such aircraft in
addition to the three airciaft of this 1yp
already with them,
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Imphal Town Fund Elections

1328. Shri Rishang Keishing: Will
the Minister of Health be pleased to
state:

(a) whether Government of Manipur
has completed the preparstion of the
electorat rolls for the Imphal Town
Fund clections;

(b) when the elections will take
place; and
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(¢) the aress or locality included in
the Imphal Town Fund?

The Deputy Minister of Health (Shri-
mati Chadrasekhar; (a) Yes.

(b) In December, 1955.

(¢) The undermentioned areas and loca-
gti‘f, are included in the Imphal Town
und :—

i (i) The area bounded by the following
inei—

Starting from the junction of the Rifle
Range Rosd on the Indo-Burma Road,
then fol'owing westwards and northern
boundary of the D M. College compound
upto the junction of the Rifle Range Road
and the Thangmeitand Road, then turning
southwards and running along the Thang-
meitand Road, the Naga Nulla and the
Nambul stresm upto the Kesiemthong
Bridge, then turning e-st wards and follow-
ing the Keisamthong Road upto its junc-
tion with the Indo-Burma Road; then ex-
tendirg in a straight line croscing the
Imphal River and Joining the South-western
cotner of the Palace Compound; then run-
ning castwards along the southern and
eastern bounda‘les of the palace upto the
junction of the eastern  bound

of the Palace with the Yairipo
Road; then running northwards along
the Yairipok Road upto its junction with
the Ukhrul Road; from the junction of the
Yairipok Road, the Ukhrul Road and the
Indo-Burma Road again back to the junc-
tion with the Rifle Range Road.

(ii) The compound of the Courts of the
District and Sessions Judge, Sub-Judge
and Munsiff in Uripok.

(iii) Singjamei Bazar.

(iv) Nipakeithel.

The tota area involved is 1-2 square
miies,

Central Godowna in Orissa

1329. Shri Sanganna: Will the Minis-
ter of Food and Agriculture be pleased
to refer to the reply given 10 Starred Ques-
tion No. 747 on the 10th September,
1954 regarding Central Godowns in Orissa
ond state:

(2) whether the scheme has been
abandoned or is being proceeded with;

(b) if the scheme is under execu-
tion, the progress made so far; and

(c) whether the drought conditions
in Orissa have anything to do with the
scheme ?

The Minister of Agriculture (Dr. P.S.
Deshmukh): (a) The scheme is being
proceeded with.
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(b) Suitable sites have been acquired and
estimates of expenditure also prepared in
respect of construction of godowns with a
copacity of 15 coo tons each at Khurda
Road and Khariar Road. Suitable sites have
also been finslly selected and are being ac-
quired at Koraput and Chandbali for con-
struction of godowns with a can-eitv of

tons at each place. Final selection of
suitable sites at Berhampur and Balarore
for construction of gndowns with a capacity
of 20,000 t0 s and 40,000 tons each respec-
tivel; in hand.

(c) No.

Central Organisations of Labour

1330. Thekur Jut'tl Kishore Sinha:
Will the Minister of Labour be pleased
to state:

(a) the names of all the Central Or-
ganisations of labour with their respective
mnbeuhip as on the 315t March, 1955;

(b) the membership of the indepen-
dent trade unions not affiliated to any Cen-
tral Labour Organisation ?

The Minister of Lahour (Shri
Khandubhai Desal): (a) The main All-
India Central Organisations of labour are:—

(1) Indian National Trade Union Con-
gress;

(2) Hind Mazdoor Sabha;

(3) All India Trade Union Congress ;

(4) United Trades Union Congress,

The verified membership figures as on
318t March 1945 in respect of tfme organi-
sations are not yet available.

(b) Information is not readily available.

Locomotives

1331. Shri Raghunath Singh: Will the
Minister of Railways be pleased to state
the number of locomotives manufactured
in India and delivered to the
Indian Railways from the 1st January
to the 318t August, 19557

The Parliamentary Secretary to the
Minister of Railweys and Transport
(Shri Shahnawaz Khan):

Broad Metre
Gauge, Gauge. Total
Manufactured . 82 35 117
Delivered . 75 30 10§
Railway Coaches
1333, Shri Wi Will the Min-

ister of Rallways be pleased 1o state:

(a) the number of metre gauge coaches
moenufactured in the Hindustan Air craft
Ltd., Bangalore, during 1954-55 and

1955-56 (so far); and
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(b) how many of them were put on rails
for service in Mysore State?

The Parliamentary Secretary to
the Minister of Railways and Trans-
ﬂ:rt (Shri Shahnawaz Khan): (2) None.

industan Aircraft Limited, Bangalore are
at present manufacturing Br Gauge
Steelbody Class III coaches.

(b) Does not arise.
Rajkumari Sports Coaching Scheme

133'?‘- Shri K. K. Das: Will the Minis-
ter of Health be pleased to state:

() the grants-in-aid sanctioned by
Government for the ‘Rajkumari Sports
Coaching Scheme’ since its inception;

(b) whether the above scheme has been
sponsored by Government;

() how its finances aye met; and

‘ﬁ) the names of the office-bearers
of Organization ?
The Deputy Minister of Health
(Shrimati Chandrasekhar): (a) The
following grants-in-gid have so far been
’chen to the Rajkumari Sports Coaching
eme:—

During 1953-54 Rs. 75,000
During 1954-55 Rs. 2,00,000
During 1955-56 Rs. 2,00,000

An additional sum of Rs. 1 lakh will be
sanctioned before the close of the current
financial year;

(F) Yes;

(c) From the grants-in-gid paid by the
Government from time to time;

«d) The names are:

1. Health Minister Chairman
2. Commander-in-Chief Member.
3. Shri V.K.B. Pillai, (Mi-

nistry of Health) Member
4. Shri S. Ratnam (Minis-

try of Finance) Member
5. Shri V. Shankar Member
6. Shri Krishna Prasada Member
7. Dr. Dev Raj Naran Member
8. Shri V.P. Nair, M.P. M mber

9. Shri gi Singh, M.P. Member
10. Shri Z.R.Irani, A.C.A. Hony.

Treasurer.
11. Shri A.S. deMello Hany.,

Secretary.
New Rallway Line
1334. Shri Sanganna: Will the Min-
ister of Railways be plessed to state:

(a) whether the Government of Orissa
have proposed for the inclusion of Gun-
pur-Rayagada Railway line in the Second
Five Year Plan; and

\b) if so, the action taken in the matter ?
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The Parliamentary Secretary to
the Minister of Railways and Trans-
gprt (Shri Shahnawaz Khan): (a) Yes,

ir.

(b) Tue proposal would be considered
while selecting new lines for construction
during the Second Five Year Plan Period. «

International Training Centre

133s. Shri Sanganna: Will  the
Minister o Food and Agriculture be
pleased to state:

(a) whether it is a fact that an Interna-
tiongl Training Centre has been opened
at Cuttack from the 1st September, 1955;

(b) if so, its programme; and

(c) whether anv portion of the expen-
diture incurred on training will be borne
llagdghg foreign countries and the States in

ia

The Minister of jculture (Dr.
P. 8. Deshmukh): (a) Yes. The Second
International Training Centre on Rice
Breeding was inaugurated at the Central |
Rice Research Institute. Cuttack, on the
18t Se}:tember, 1955, under the joint aus-

ices of the Government of India and the
.A.0. of the United Nations.

(b) The Centre is intended to provide
ndvanced training in the theory and tech-
niques of rice breeding and in field experi-
mentation relating to rice improvement.
Instruction, practical field work and seminar
are being conducted by highly qualified
lecturers.

The course is intended for officers who
are or will be actively engaged in ex-
perimental work on the improvement of rice
varietics. Trainees are required personally
to particigme in the designinf and
planting of field in the analysis of data
derived from them, and in other typical
experiment,

The programme covers visits to impor-
tant Rice Research Centres in India for
study of the large-scale organisation of rice
breeding programmes and of methods
developed for the multiplication and dis-
tribution of improved seed.

(¢) The Foreign Governments and
State Governments in Indis have to incur
expenditure on travel cost of their nominees
from their headquarters to Cuttack, in
addition to payment of normal salary
admissible to them in the respective coun-
tries.

Railway Siding
1336. Shri Deogam: Will the Minis-
ter o?ltnilny- be pleased to state:
(a) whether there are e
Sidings’ to place six rakes (|
Barajamda/Barbil ares;

“Public
train) in
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(b) if not, whether Government pro-
me_ to provide one more “Public Ore

ding Siding " of ‘one rmake capacity’
at Barajamda, Noamundi and Barbil Sta-
tions;

(c) whether all the export quota holders
of ores and mine-owners do not have stacking
plc:lls at Barbil ‘Public Ore Loading Siding’;
an

(d) if so, whether Government propose
to allot at least one.plot to each Export
Juota-holder at Barbil for stacking Ores,

they are loaded in wagons ?

The Parlismentary to
the Minister of Railways and Trans-
E?n (Shri Shahnawax Khan): (a) No,

r.

(b) In view of total movement capacity
for export ores at present from Barajamda,
Barbil and Noamund: areas being limited
to three rakes, an increase in loading capacity
will not serve any useful purpose.

(c) There are some quota-hol-
ders and mine-owners who have no Railway
plot at Baibil Public Uic Loading Sid-
ing' Some lessees who are doing business at
Barbil since years have acquire more than
one plot as there was no heavy demand for
plots at Barbil as at present.

(d) Does not arise as no vacant plots
are available for allotment at Barbil.

Breaches on Rallway Line

. 1337. Shri Amjad Ali: Will the Min-
ister of n.uw-g- be pleased to state
the names of the places where breaches
occurred on the ilway line between
Bongaigaon and Amingaon from 1951 to
19552

The Parliamentary Secretary to the
Minister of Railways and Transport
(Shri Shahnawaz RLn): 1. There was
no breach during the year 1951.

2. Names of the places where lines brea-
ched during 1952 are—
(r) between Bongaigaon & Chaprakata;
(5) between Chaprakata and Bijni;
(i) between Sorupeta and Pathshals;
(fv) between Tihu and Kaithalkuchi; and
(v) between Ghograper and Rangiya.
3. There was no breach during 1953.
4. During 1954 the line at the following
places was breached:—
() between Sorupeta and Pathshala;

(i) two breaches between Barpeta Road
and Sorupeta;

(i7) between Patiladaha and Bijni; and
(fv) between Bijni and Chaprakata.

s. In 1955 breaches occurred at two
places between Bijni and Chaprakats.
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Loss to Railway Equipment

1339. Shri H. G . Vaishnav: Will the]
Minister of Railways be pleased to state
the total loss caused to the Railway Equip-{
ment in the train accident at Jangaon on the
27th September, 1954 ? _f

The Parliamentary Secretary to
the Minister of Railways and Trans-
port (Shri Shahnawaz Khan): The
approximate total cost of damage to Rail-
way property viz. Engine, Rollir Stock,
Permanent  Way Bridge, was
Rs. 3,80,500/-. :
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B. C. G. Vaccination

. Shri Janardhan Reddy : Will
o T *

1
e er of Health be pleased to
state

(a) whether it is a fact that Government

propose to appoint a panel of Experts in
each State to investigate into cases of alleged
complications on account of B.C.G.
v accination;

(b) if so, the names of States; and

(c) the function of the panel?

The D.Ht:n Minister of Health
(Shrimati drasekhar): Sg) to (c).
No. Howsver, Directors of Public Health
of all the Stats have been advised by the
Director General of Health Services ‘to
constitute a panel of doctors to investigate
into any co plications after the B. G
vaccination that may be brought to their
notice or published in the press. The
following States have uptill now constituted
a panel of experts for this purpose:—

(1) Jammu and Kashmir.
(2) Kutch.

(3) Hyderabad.

(4) PEPSU

(5) Rajasthan.

(6) Delhi.
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Stoppage of Booking

1341. Shri K. P, Tripathit: Will the
Minister of Rallways be pleased to state:

(a) whether it is a fact that Assistant
raffic Inspector, Tezpur informed the
Commerce recently
| that due to congestion of wagons at Rangia
[ (Assam), booking had to be closed tem-
| porarily on Tezpur-Rangia line; and

(b) if so, the steps taken to remove the
congestion ?

The Parliamentary Secretary to
the Minister of Railways and Transport
(Shri Shahnawaz Khan): (a) Yes.

(b) Additional trains have been intro-
duced to effect clearance of traffic on
Rangiya-Tezpur Branch.

Industrial  Tribunal Award,
Dhanbad

1342. Dr. Rama Rao: Will the Min-
ister of Labour be pleased to state:

(a) the number of workers qualified
to receive the bonus of four months basic
wage under the Award given by the In-
dustrial Tribunal, Dhanbad on the 24th,
June, 1955;

(b) the number of them received pay-
ment so far;

(c) the amount paid so far;

(d) the causes for the delay in imple-
menting this Award; and

(c) the steps being taken by Go\rem-
ment for its immediate implementation ?

The Minister of Labour (Shri
Khandubhai Desai): (a) to (c). Collec-
tion of these data in rey of the 245
manganese mines involved in the dispute
would entail labour and time incommen-
surate with the results. Further, the award
itself is under appeal and the case is pending
with the Labour Appellate Tribunal.

(d) and (¢). Does not anse, as the
award has been stayed by the Labour
Appeliate Tribunal.

Indian Red Cross Society

1343. Shri Radha Raman: Will the
Minister of Health be pleased to state
whether it is a fact that the Indian Red Cross
Society has made an appeal to the League
of Red Cross Societies at Geneva for %:-
ternational Relief ?

The Deputy Minister of Health
(Shrimati Chandrasekhar): Yes, A
statement showing the medical supplies and
cash donations reccived /exprcted from
national Red Cross Societies in response
to the appeal is placed on the Table of the
Lok Sabha. [See Appendix XII, anncxure
No. 25].
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Central  Telegraph Office,
New Delhi

1344, Dr. Satyawadi: Will the
t];‘lln:sttcr of Communications be pleased
state:

(a) the averaze number of Express
Letters received daily and deli-
vered by the Central Telegraph Office,
New Delhi;

(b) the average number of ordinary and
express telegrams received daily and deli-
vered by this office;

(¢) whether it is a fact that no extra
staff has been appointed to deliver the
express letters and the efficiency of the
telegraph service is affected thereby; and

(d) if so, the steps Government propose
to take in the matter ?

The Deputy Minister of Communi-
cations (Shri Raj Bahadur): (a) 2,240
on week days and 3,470 on  Sundays.

(b) 3,037 on week days and 400 on
Sundays.

(c) Extra staff for the delivery of express
letters is employed, but at the ratio of one
messanger for 40 express delivery letters
as against I to 20in case of telegrams. This
disparity in standard is adversely affecting
the delivery of telegrams,

(d) The matter is under consideration.

Shastri Award

1345. Shri Telkikar: Will the Minis-
ter of Labour be pleased to state:

(a) whether any of the conditions laid
down by Shastri Award on the Industrial
Dispute between certain Banking Com-
panies and their workmen, for up-grading
of gities to Class I area, could be relaxed;
an

(b) if so, in what circumstances ?

The Minister of Labour (Shri
Khandubhai Desal): (a) Certain cities
have been specified by the Sastri Tribunal
as comprising Class I Area. The Tribunal
has not given any directions regarding the
up-grading of other citics to Class I Area,

(b) Does not arise.
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Mail Vans

1347. Thakur Jugal Kishore Sinha:
Will the Minister of Communicatibns
be pleased to state:

(a) whether the existing capacity of the
Mail vans is sufficient to cope with the
volume of work of the R.M.S. ; and

(b) if not, the steps being taken to re-
model the Mail vans to suit the require-
ments ?

The chi:ty Minister of Communi-
eations (Shri Raj Bahadur): (a) Not
quite adequate. There are shortages in
certain types of Mail vans.

(b) The position of Mail vans on all
Railways has been reviewed and steps are
being taken for the construction of additional
Mail vans to meet all requirements.

Antecedent Reports

1348, Thakur Jugal Kishore Sinha:
Will the Minister of Co mmunications be
pleased to state the maximum time taken
by police for submission of reports about
verification of character and antecedents
of persons recruited in the Postal Depart-
ment of Delhi?

The Deputy Minister of Communi-
cations (Shri Raj Bahadur):3 to 4
months norpally,

Complaints

1349. Thakur Jugal Kishore Sinha:
Will the Minister of Rallways be pleased
to state the action taken on the memoran-
dum submitted recently by the North
Bihar Merchants Association with regard to
the grievances experienced by the travelling
and trading public of North Bihar ?
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The Parliamentary Secretary to
the Minister of Railways and Trans-
port (Shri Shahnawag Khan): The
memorandum under reference has been
received only recently. The various grie-
vances of the travelling and trading public
of North Bihar, as referred to in the afore-
said memorandum, have been examined and
the steps taken are detailed in the attached
statement. | See Appendix XII, annexure
No. 26].

New Rallway Line

1350. Shri Thanu Pillai : Will the
Minister of Raflways be pleased to
state:

(a) whether any representations
have been received from the Chamber
of Commerce, Tuticorin for the cons-
truction of a railway line from Mana-
madura to Tuticorin;

(b) if so, whether the scheme has been
examined ; and

(c) whether it will be included in
the Second Five Year Plan?

The Parliamen Socretar_}! to
the Minister of ways and Trans-
ort (Shri Shahnawaz l’au.n) (a) Yes,
ir.

(b) The proposal has been noted for
consideration while selecting new lines
for construction during the Secord Five
Year Plan Period.

(c) It is too early to say.

Manapad Bridge

1351. Shri Thanu Pillal : Will the
Minister of Transport be pleased to
state:

(n) the rogress of work in the
Manapad Bridge in Tirunelveli Dis-
trict;

(b) whether any _Tepresentations
have been made by Bridge Commitee
Manapad ; and

(c) if so, the action taken thereon?

The Parliamentary Secretary to
the Minister of Rallways and Trans-

rt (Shrl Shahnawaz Khan): (a)

Iie Government of India have no in-
formation regarding the progress of work
on the Manapad bridge as they are not
responsible for its construction.

(b) Yes.

¢) The representation was forwarded
m(ﬂ)m Madras Government for necessary
action.

30 SEPTEMBER 19055

Written Answers 5492

Centrally mided Roads

1352. Shri M Islamuddin : Will the
Minister of Transport be pleased to
state: .

(2) the names of the roads that ars
being constructed or proposed to be
constructed in Bihar during 1955-56;
with the aid of the Central vern-
ment;

(b) the amount sanctioned for the
purpose; and

(c) whether Government propose to
take up the construction and improve-
ment of the roads on the Indo-Pakis-
tan border area of the State parti-
cularly to prevent and facilitate the
ch cking of smuggling of goods on
the border areas ?

The Parliamentary Secretary to
the Minister of Railways and Trans-
port (Shri Shahnawaz Khan): (a) A
statement giving the required information
iﬁ umciaed. [See Appendix XII, annexure

0. 27).

(b) A total grant of Rs. 1,29,80,423/-
has been approved for these schemes.

(c) The Government of India have n>
such proposal under consideration.

Recruitment

1353. Shri  Mohiuddin : Will the
h:i;mster of * Rallways be pleased to
state:

(a) the number of applicants who
appeared for interview efore the
Railway  Service  Commission, Alla-
habad, for employment in 1953-54 ani
1954-55;

(b) the number of persons select-
ed; and

(¢) the number amongst them
belonging to Scheduled Castes and
Tribes ?

The Parliamentary Secretary to
the Minister of Rallways and Trans-
port (Shri Shahnawaz Khan) :

(a)
*1953-54  1954-55
2,318 12,594
(b) 1,587 . 6,226
(c) Scheduled Castes 48 256
Scheduled Tribes 5 6

*The Allahabad Commission was set
up in December, 1953 and these figures
are from December, 1953 to March, 1954.
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Electric Locomotives

1354. Shri M. D. Joshi : Will the
Minister of Rallways be pleased to
state:

(a) the number of electric locomo-
tives supplied by foreign countries during
the periotffrom 1950 to 1955;

(b) the names of the countries;

(c) the number of locomotives which
have arrived;

(d) the maximum  operating speed
of these locomotives;
(& on what Railways they

have been put for operation; and
(f) the cost of each locomotive ?

The Parliamentary Secretary to

the Minister of Railways and Trans-
ort (Shri Shahnawaz Khan): (a)
even.

(b) United Kingdom.
(c) Seven.

(d) Maximum safe operating speed Of
these locomotives 75 miles per hour
but maximum permissible speed in yse
65 miles per hour,

(e) Central Railway.
(f) £63865 F.O.B. European Port.
Postal Life Insurance Policles

1355, Shrimati Sucheta i(rlpuhnl
Wi[? t%;e Minister of Commnn.luthn:
be pleased to state:

(") whether it is a fact that therc
is a proposal to increase the premium
:ltguonthe Postal Life Insurance Policies;

(b) if so, when a decision is i
to be taken in the matter? likely

The D?uty Minister of Communi-
cations (Shri Raj Bahadur) : (s) No
such tpmponl is under consideration at
present.

(b) Does not arise.
Postal Life Insurance Policies

1356. Shrimati Sucheta Kri
Wilf the Minister ofu Comm lhn:
be pleased to state:

(a) whether it is a fact that asbout

300 cases regrdm payment of matur-
ed Posml Life fnmnnce policies are
lying _undisposed of in the office of

the Director, P i
Calcuttar g 'ostal Life Insurance,
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(b) if so, the reasons therefor?

The Deputy Minister of Communi-
cations ('Splnrtly Raj Bahadur) : (1) Yes.

(b) The casgs are under correspondence
with  disbursing  officers, Accounts
Officers, insurants and certain Adminis-
trative  Offices. All sible action is
being taken to expedite their disposal
and a large number of them is expected
to be disposed of very shortly.

Postal Life Insurance Policies

1357. Shrimatl Suchets Kripalani :
Will the Minister of Communications
be pleased to state :

(a) whether it is a fact that bonus
on the Postal Life Insurance policies
for the period 1947-52 has not teen
declated so far ; and

(b) if so, the steps Government pro-
pose to take in the matter 7

The Deputy Minister of Communi-
cations (Shri Raj Bahadur): () Yes.

(b) Necessary action has already been
taken to expedite the matter.

Opening of a New Station

1348, Shrli Lakshmayya : Will the
Minister of Rallways be pleased to
state:

(a) whether any representation has
been  received from the Public of
Anantapur for the openirg of a flag-
stafl station between Anantapur and
Zangalapalli; and

(b) the expenditure involved in the
opening of a flag staff station ?

The Parllamentary Secretery to
the Minister of Railmays and Trans-
port (Shri Shahnawax Khan): (a) Yes,

(b) The estimated expenditure is —

Capital cost . . Rs. 48,000
Recurring expenditure Rs. 12,600
per annum.

Opening of a New Station

1359. Shri  Lakshmayya : Will the
Minister of Rallways be plessed to
state :

(a) whether it is a fact that repre-
sentations have been 1eceived by Gov-
ernment for the opening of a new
station  between  Gulepalayamu  and
Khadarpert Stations on the Guniakal-
Bangalore line on the Southern Rail-
way; and

‘(’b) if so, the decision taken thereor;
an
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(c) the factors to be taken into
account for the opening of a new sta-
tion ?

The Parlismentary Secretary to
the Minister of Railways and Trans-
port (Shri Shahnawaz Khan): (a) Yes.

(b) The proposal was not accepted as
it was not found justified, either on co-
mmrcial considerations or on grounds of
volume of passenger traffic. But, it is
being re-examined.

(¢) Ordinarily, new stations are opened
only when financially justified. Besides
on non.suburban sectiona there should not
normally be a station whithin 3 miles of the
site. In exceptional cases new stations
atc also opened as a passenger amenity,
even though not financially justified when
an appicciable number of passengers
are expected to be served thereby.

Ticketless Travelling

l?‘ﬂ. Thakur ]ukpl Kishore Sinha:
Will the Minister of Railways be plea-
sed to state :

(a) whether it is a fact that police
officers and constables usually travel
on Railways either without tickets
orin a higer compartment with a ticket
of the lower class; and

(b) if so, the steps taken or popos-
ed to be taken in the matter?

The Parllamentary Secretary to
the Minister of Railways and Trans-
port (Shri Shahnawax Khan): (a) Yes,
there ate some cases of this type.

(b) The police staff detected travelling
without tickets or with improper tickets
are excess charged, and besides. the matter
is reported to the police authcrities con-
cerned for departmental action.

Out-Agency Services

1361. Thakur Jugal Kishore Sinha :
Will the Minister of Rallways be ple-
ased to state:

(a) whether Government are aware
of the fact that the out-station agen-
cies give preference for accommoda-
tion 1n rail-cum-bus services to Rail-
way  ticket holders and pass-holders
including Members of Parliament are

accommodation when  there
is any vacancy left after providing
?n.d accommodation to all ticket holders;

(b) whether Government propose
to take any step to see that no discri-
mination is made between the pass-
holders who are prepared to purchase
bus tickes and those holding through
railway tickets?

30 SEPTEMBER 1855

Written Answers 5496

The Parliamentary Secretary to
the Minister of Rallways and Trans-
ort (Shrli Shahnawaz Khan): (a)
ile no specific complaints have been
reccived regarding preference being shown
to rail-cum rcad  ticket holders as
against pass holders, it is not improtable
that in actual pratice thefoimer are given
preference in the matte: of accommoda-
tion, when the same is limited, as it is the
contractual obligation of the out.agency to
provide accommodation, over the road
portion to through passengers.

The practice, however, may vary with
diflerent out agencies.

(b) Inview of the primary responsibility
of the out-agents to clear rail-cum-10ad
traffic, Government do not propose to
disturb the existing practice.

Post Office Savings Bank Account

1362. Thakur Jugal Kishore Sinha :
Will the Minister of Communications
be pleased to state the duration for
which the operation of the Savings
Bank Accounts of Sitamarhi Centre
g:‘;c;pcmti\rc Union has been suspen-

The uty Minister of Communi-
cations (Shri Raj Bahadur): 1t was
suspended in April last when a dispute
as to the right to operate the account arose
between the old executive of the Union
and the new Boe‘rd of Directors.

Telephone Exchange for Rayadrug
Town

1363. Shri Lakshmayya : Will the
Minister of Communications be pleas-
ed to state :

(a) the number of towns in Andhra
State  whose  telephones have been
installed since January. 19s5s;

(b) whether the Government have
considered the representations receiv-
ed from the public of Rayadrug town
in Anantapur District for providing
telephone facilities there; and

(c) if so, when telephone connections
will be provided there?

The Deputy Minister of Communi-
cations ( Shri Raj Bahadur): (a)
Provided with Public Call Offices 15

Provided with Telephone Exchanges 8
(o) Yes.

(c) The scheme for a Public Call Office
has already becn sanctioned. The work
will be completed on receipt of stores.
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(W) stftreror 1 |77 &S, Hr=y
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erative Scheme ) ¥ frd wra &

wg™@ ( Contribution ) # &,
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Matapan Line Camp, New Delhi

1366, Chaudhri Muhammed Shaffee:
Will the Minister of Communications
be pleased to state,

(a) whether it is a fact that no
unei:.ity has betrm giv;; to theI_P. & T.
employees of tapan line cam
New%elhi R P

(b) the number of  representations
received in this regard the action
taken by Government thereon; and

(c) the rent per barrack since 1947
and the amount spent on repairs so
far ?

The ty Minister of Communi-
cations (| Raj Bahadur): (a) Some
amenities have been provided but
they are on a scale of camp accommodation
and not on the basis of permanent accom-
modation.

(b) A number of representations have
been received but it has not been possible
to comply with these requests as the
accommodation is temporary and the
Government propose to get it vacated as
seon as suitable permanent acommodation
becomes available.

(c) From August 1948 to 3I-I12-I949
no rent was recovered from the occupants.
From 1-4-50 to 31-12-1953 rent was re-
covered at the rate of 5 per cent, of the pay
of the occupants or the assessed rent of the
quarter whichever was less, From
1-1-§4 to 31-8-55 the rent has been re-
covered at the rate of 2 per cent of the pay
of the occupants or the assessed rent which
ever is less.

Separate account has not been kept for
each unit. The rtotal rent rcc?vcred
upto 31-8-§5 amounts to Rs. 30,800/-
and the amount spent on repairs during
the period is Rs. 46,18;{:4’-;,“.l

Merger of Durn;n Allowance with
ay

1367. Shri T. B. Vittal Rao : Will the
Minister of Ruailways be pleased to
state:

(a) whether  the Railway  Board
have since arrived at a decision re-
garding revision of the rules to meet
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the grievances arising out of the mer-
ger of half of the doarness allowance
with pay for staff drawing Rs. 76/-
per month and above;

m&b)ifw, the nature of the decision

(c) from what date it will be given
effect to?

The Parliamentary Secretary to
the Minister of Railways and Trans-
mﬂ (Shri Shahnawaz Khan) : (a)

(b) and (c). Do not arise,

Floods in Andhra

1368. Shri B, 8. Murthy : Will the
Minister of Food and Agriculture be
pleased to state :

(a) whther it is a fact that the
Andhra  State have asked for food-
grains  for distribution in the flood-
affected areas in Andhra in the monthsi
of August and September 1955; and

ed(?b) if so, the extent of help  render-

The Minister of Agriculture (Dr.
P. 8. Deshmukh) (a) No, Sir.

(b) Does not arise,

Ex-servicemen

1369. Shri Radha Rman : Will the
Minister of Labour be pleased to state :

(a) whether it is a fact that some ex-
servicemen  employed as technical staff
in various technica: and vocational centres

have not been given war benefit;

BHe

(b) if so, why;

(c) whether itis a fact that some membe:
of technical staff, who have been given we: *
benefit, are not getting their yearly in
crements; and

() if so, why ?

The Minister of Labour (Shrl
Khandubhal Desal) : (a) to (d). The
information is being collected and will be
placed on the Table of the Lok Sabha.




Friday,
30th September, 1955

LOK SA BHA
DEBATES

(Part II—Proceedings other than Questions and Answers)

/
[

LOK SABHA SECRETARIA.
NEW DELHI

SIX ANWAS (INLAND) TWO SHILLINGS (POREIGN)



CONTENTS

(19th September to 18t October 1955)

nday 19th September, 1955.

Oral Answers to Questions— .

Starred Questions Nos. 1870 to 1872, 1874 to 1878, 1883, 1884, 1889,
1896 to :903. rgos to :907, 1909, 1913, :916 to 1918, :9;0 and
1931 . .

ritten Answers to Questions—

Starred Questions Nos, 1868, 1869, 1873, 1879, 1880 to 1882, 1885 to 1888,
18go to 1898, 1904, 1908, I9I0, xgtt. 19:3 to tgts. :9:9. 1922
to 1925 and 1927 to 1935., . . .

Unstatred Questions Nos. 992 to 1037 . . . . . . .

esday aoth September, r955.

~a]l Answers to Questions—

~tarred Questions Nos., 193€, 1937, I94I 10 Io44, I04F to 1948, 1950,
1951, 1955, 1955» 1953- 1959- 196& 1954- 1967 'to 19‘:'0.
1939 and 1940. . .

hort notice Question No. 10. . . . . .
. ritten Answers to Questions—

Starred Questions Nos. 1938, 1945 :949, :953 to :9 1957 1960,
" 1961, 1963, 1965, 1965, 1971 and 1973 o 95

Unastarred Questions Nos. 1028 to 1045.
“ednesday 215t September, 1955.
")ral Answers to Questions—

Starred Questions Nos. 1975, 1977, 1979, 1980, 1984, 1986 to 1988,
1991, 1993, 1994 tOo 1998, 2003 to 2006, 2008, 2010 t0 2014, 3016,
2018, 2020, 2023 and 2025 . . . . . . . .

Written Answers to Questions— '

Starred Questions Nos. 1973, 1974, 1976, 1978, 1981 to 1983, 1985,

1989, 1990, 199 1999 10 2002 :oog,:o:s 201 30: 3031 zo::.
and 2026 to 2032 3’ * ’ » 9' !

Unstarred Questions Nos. 1046 to 1071 . .

Mirsday 2and September, 1955.

‘al Answers to Questions—

Starred Qum:ons Nos. 2033 to 2036, aoas 10 2041, 2044, 2045, 2048,
2051, 20%5, m%sﬁ, 3053 to zosz, to 2070, 2072 O 2077,
2079 to 2081 . . . . . ‘

.. 'Written Answers to Questions—

)
tarred Questions Nos. 2037, 2C 2043, 3045, 2047, 2049, 2050,
20532 10 2054, 2063, 2065, 2071, and 2085 to 2090 . . .

Unstarred Questions Nos. 1072 to 1119 . . .

CoLUuMNY

4363—97

4897—13
4914—34

4931—58

4958—60

4950—6%

4965—73

4973—5003

$003—15§

sors—3a8

5029—64

5064—73
s073—96



Friday, 23rd Seftember, 1955.
Oral Answers to Questions—

Starred Questions Nos. 2091 to 2094, 2098 to 2100, 2103, 210§ to 2109,
2111, 2116, 2119 to 2121, 2124 tO zns. 113:, 3132, 2102, zn7, 21232,

21 18, 2129 and 2130 . . . 5097-
Written Answers to Questions—
Starred Questions Nos. 2095 to 2097, 2101, 3104, zuo, znz, zuq., 2118,
2123, 2127 and 2128 . . . s128
Unstarred Quéstions Nos. 1120 to 1134 . . 8133
Monday, 26th September, 1955.
Oral Answers to Questions— :
Starred Ques‘ions Nos. 2133 to 2146, 3149, 2151, 2152, 2155 to 2157, ]
2159, 2161 to 2166, 2169 and 2170 . . . S141-
Written Answers to Questions—
Starred Questions Nos. 2147, 2148, 2150, 2153, :ns 2158 zlﬁo, 216
2168, 2171 to 2178, 2180 to 2186 & S ’ 7 . SI71 I
Unstarred Questions Nos. 1135 to 1157 . . . . SI8I
Tuesday, 27th September, 1955,
Oral Answers to Questions—
Starred Questions Nos. 2187 to 2194, 2196 to 2202, 2204 to 3:06, 2209 to
2212, 2216 to 2219, 2221, 2222 and 2225 t0.2230 . . SI3-
Short Notice Question No. 11 . . . . §228
Written Answers to Questions—
Starred Questions Nos. 2195, 2203, 2207, 3208, 22 13 to 2215, zz:o, 2223,
2224 and 2231 to 2263 . . 8§23
Unstarred Questions Nos, I158 to 1168 and 1170 to 1215 ‘. . 524
Wednesday, 28th September, 1955.
Oral Answers to Questions— b
Starred Questions Nos. 2266, 2267, 2270, 2272, 2273, 2275, 2276, 2278,
2280 to 2283, 2286, 2287, 2289 to zzg:, 2295 to a;oo, 2303, 2305,
2306, 2307, 23¢8, 2311 and 2312 ° . . . $27
Short Notice Question No, 12 . . . . . s

Written Answers to Questions—
Starred Questions Nos. 2265, 2269, 2271, 2274, 2277, 2279, 2284, 2285, _
2288, 2292 10 3294, 2301, 2302, 2304, 2309, 2310, 2313 t02338 . 853
Unstarred Questions Nos. 1216 to 1222, 1224 to 1252, 1254 to 1266 . 5

Thursday, 29th September, 1955,
Oral Answers to Questions—
Starred Question: Nos. 2339 to 2344, 2346, 2349 to 2352, 2354 to 2358,
2360 to 2362, 2364, 3365» 2367 to 2389, 2372, 2390, 2373, 2375 and
2392 . . . e . : . )
Shott Notice Questions Nos. 1 3to16 . . . - . 8}



ten Answers to Quutiom——
rarred Questions Nos, 2345, 2347, 2348, 2353, 2359, 2363, 2370
2371, 2376 to 2384, 2384-A, 3385 10 2385, 2391, 239::A.m&

. 2393 10 2399. .
|' Jntarred Questions Nos. 1:67 to :300, :3oo-A, and 1300-B. .
-.' o J0th Settember, 1955.

' Answers to Questi~-ns—

«rred Questions Nos. 2401 to 2405, 2408 .0 2410, 2413, 2446, 2414
to 342‘1‘2:22413 0 2421, 2423 to 2425, 2417 to 343% 2455- 2433

" Short Notice Queit:onl Nos. 17 to 20
Written Answers to Questions—
Starred Questions Nos, 2400, 2407, 2411, 2412, 2417, 2423, 2432.
2434 10 24452447 10 2454 2456 t0 2461, 2463 t0 2473, .
Un‘arred Questions Nos. 1301 to 1369. . . . .

" -day, st October, 1955.
‘oa] Answers to Questions—
short Notice Questions Nos, 21 and 22 . .

‘(nde: . . . . . . .

CoLUMNs

5380—93
5393—5408

5409—41

S441—49

5449—66
5466—5500

$501—10
1—I29



LOK SABHA DEBATBS

(Part II—Proceedings other than Quesuorul a.nd Mﬂ)

15845
LOK SABHA

FPriday, 30th September, 1955

The Lok Sabha met at Eleven of
the Clock.

[Mg. DepUTY-SPEAKER in the Chair}
QUESTIONS AND ANSWERS
(See Part I)

12-23 p.M.
PAPERS LAID ON THE TABLE

RerorT oF TarrFF COMMISSION ON

CONTINUANCE OF PROTECTION TO Soprum

THIOSULPHATE, SODIUM SULPHITE AND
Soprum BISULPHITE INDUSTRIES AND
GOVERNMENT RESOLUTION ETC. THEREON.

The Minister of Commerce and In-
dustry and Irom and Steel (Shri T. T.

Krishnamachari): I beg to lay on the

Table a copy of each of the following

papers, under sub-section (2) of sec-

tion 16 of the Tariff Commission Act,
1951:

(1) Report (1955) of the Tariff
Commission on the continuance
of protection to the Sodium Thio-
sulphate, Sodium Sulphite and
Sodium Bisulphite Industries.

(2) Ministry of Commerce and
Industry Resolution No. 8(3)TB/
55, dated the 24th September,
1955.

(3) Ministry of Commerce and
Industry Notification No. B(3)TB/
55, dated the 24th September,
1955,

15846

(4) Statement under proviso to
section 16(2) of the Tariff Com-
mission Act, 1951, explaining the
reasons why the documents re-
ferred to at (1) to (3) above could
not be laid within the prescribed
period [Placed in Library. See
No. 5—354/55.]

STATEMENT SHOWING ACTION TAKEN
BY GOVERNMENT ON ASSURANCES, ETC.

The Minister of Parliamentary Af-
fairs (Shri Satya Narayan Sinha): I
beg to lay on the Table the following
statements showing the action taken
by the Government on various as-
surances, promises and undertakings
given by Ministers during the various
Sessions shown against each:

(1) Supplementary Statement

No. 1.—Tenth Session, 1955 of Lok

Sabha. [See Appendix XII, annex-
ure No. 1.]

(2) Supplementary Statement
No. VII.—Ninth Session, 1055 of Lok
Sabha. [See Appendix XII, annex-
ure No. 2.] ,

(3) Supplementary Statement
No. XI.—Eighth Session, 1954 of
Lok Sabha. [See Appendix XII, an-
nexure No. 3.]

(4) Supplementary Statement No.
XV.—Seventh Session, 1954 of Lok
Sabha. [See Appendix XII, annegx-
ure No. 4.]

(5) Supplementary Statement
No. XXI.—Sixth Session, 1954 of
Lok Sabha. [See Appendix XII, an-
nexure No. 5.]

(6) Supplementary Statement
No. XXVI.—Fifth Session, 1958 of
Lok Sabha. [See Appendix XII, an-
nexure No. 6.]

-
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Sabha

[Shri Satya Narayan Sinha]

(7) Supplementary Statement
No. XXXI.—Fourth Session, 1953
Lok Sabha. [See Appendix XII, an-
nexure No. 7.]

(8) Supplementary Statement
Ne. XXXVI.—Third Session, 1953
of Lok Sabha. [See Appendix XII,
annexure No. 8.]

(9) Supplementary Statement
No. XXXIV.—Second Session, 1952
of Lok Sabha. [See Appendix XII,
annexure No. 9.]

(10) Supplementary Statement
No. XXXII.—First Session, 1952 of
Lok Sabha. [See Appendix XII, an-
nexure No. 10.]

MESSAGE FROM RAJYA SABHA

Secretary: Sir, I have to report the
following message received from the
Secretary of -Rajya Sabha:

‘1 am directed to inform the
Lok BSabha that the Companies
Bill, 1955, which was passed by
the Lok Sabha at its sitting held
on the 12th September, 1953, has
been passed by the Rajya Sabha
at its sitting held on the 28th Sep-
tember, 1855, with the following
amendments:

Clause 199

1. That at page 100, line 23, for the
words “two years” the words ‘“one
year” be substituted.

Clause 324

2. That at page 170, for lines 24 to
26, the following be substituted, name-
ly:

“(3) Copies of all rules pres-
Jcribed under sub-section (1) shall,
as soon as may be after they have
been prescribed, be laid before
both H of Parli t

{4) A copy of every notification
proposed to be issued under sub-
section (1) shall be laid in draft
before both Houses of Parliament
for a period of not less than
thirty days while they are in ses-
sion; and if, within that period,

Calling attention to 15848
matter of urgent
public importance

either House disapproves of the
issue of the notification or
approves of such issue only with
modifications, the notification shail
not be issued or, as the case may
require, shall be issued only with
such modifications as may be
agreed on by both the Houses.”

I am, therefore, to return herewith
the said Bill in accordance with the
provisions of rule 126 of the Rules of
Provedure and Conduct of Business in
the Rajya Sabha with the request
that the concurrence of the Lok Sabha
to the said amendments be communi-
cated to this House.

COMPANIES BILL

Secretary: Sir, I lay on the Table
of the House, the Companies Bill,
1955, which has been returned by
Rajya Sabha with amendments.

PREVENTION OF CORRUPTION
(AMENDMENT) BILL

Shri U.C. Patnaik (Ghumsur): I beg
ta lay on the Table a copy each of
papers Nos. I, II and III containing
opinions on the Prevention of Corrup-
tion (Amendment) Bill, 1855, which
was circulated for the purpose of
eliciting opinion thereon by the 3lst
July, 1955.

COMMITTEE ON PETITIONS
SmxTH REPORT

Shri Raghuramaiah (Tenali): I beg
to present the Sixth Report of the
Committee on Petitions.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

CASUALTIES INFLICTED BY INDIAN
SOLDIERS ON HOSTILE TRIBESMEN IN
NEFA

Mr. Deputy-Speaker: Shri Raghu-
nath Singh has given notice calling
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attention to a matter of urgent pub-
lic importance in these terms:

Under rule 215, I beg to ecall
the attention of the Prime Minis-
ter to the following matter of
urgent public importance and I
request that he may make a state-
ment thereon:

“Whether il is a fact that 14
hostile tribesmen who belonged to
terrorist party of N.EF.A  were
killed and several were wounded
on 15-9-1955 by Indian soldiers
near Lhoshyepu and Khokive in
south-east corner of Tuensang
Frontier Division.”

Shri Raghunath Singh is not here
at the moment, but the hon. Prime
Minister wishes to make a statement
on this.

The Prime Minister and Minister of
External Affairs (Shri Jawaharial
Nehru): I am called upon to make a
statement under rule 216. The hon.
Member concerned is not here, but I
should like nevertheless to make a
statement for the information of the
House. This is in regard to certain
developments in the North East Fron-
tier Agency.

On the 18th August I made a state-
ment in the Lok Sabha in regard to
the situation in the Tuensang Frontier
Division. In this ] had stated that a
‘battalion of the Army had been sent
to the Southern sector of the Tuensang
Division to deal with some organised
armed gangs which had concentrated
in one or two fortified villages in the
south of the Tuensang Frontier Divi-
sion, adjoining the Naga Hills District.
These gangs possessed fire-arms, in-
chuding automatic weapons.

The troops sent there cooperated
fully with the Assam Rifles platoons
as well as with two or three platoons
of the Assam State Armed Police
‘which were put under the overall com-
mand of the Army Force Com-
mander. They found that the organis-
ed armed gangs had concentrated in
fortified positions in the villages of
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Leshyepu and Kheikiye. Both these
positions were reached on the 10th
September last. As a result of the
military action that took place then,
it is estimated that forty hostile
tribesmen were killed and about thirty
were injured. Our casualties were
two killed and one injured.

It is understood that the ringleaders
of the hostiles came from the Naga
Hills Distrjct of Assam.

Reports have been received that
hostile bases have been set up in some
other parts of the Tuensang Frontier
Divison. This matter is under investi-
gation and it is possible that the Army
troops will be retained in the Division
to undertake one or more additional
specified tasks. Co-ordinated action
is being taken by the Assam State
Administration and the NEFA Ad-
ministration to bring the affected
areas under full control. The neces-
sity to retain troops in these areas
will be judged from time to time.

I might add that recently yesterday
or the day before we received further
information—that has appeared al-
ready in the Press—which indicates
that a large number of people in those
areas have themselves got rather tired
of being harassed by these hostile
elements and have themselves taken
action sgainst them. For instance, a
few days ago in certain villages
around Noklak, people from 15 wil-
lages themselves attacked the hostiles,
as a result of which about 14 of the
hostile tribesmen were killed.

BUSINESS OF THE HOUSE

Shri N, M. Lingam (Coimbatore):
On a point of submission, the questicn
relating to the visit of the Commerce
Minister to Dalmianagar involves a
question of honour of the two Minis-
ters. I, therefore, feel that the hon.
Prime Minister would be pleased to
repudiate  categorically any nexus,
implied, suspected or apprehended
between the Ministers on the one
hand and Shri Ram Kishna Dalmia on
the other,
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{Second Amendment) *
Bill

Mr. Deputy-Speaker: It is unneces-
sary and nothing is involved. The hon.
Prime Minister has already said that
there is absolutely no foundation for
that, and the question ought not be
interpreted to mean any such thing.

Shri Eamath (Hoshangabad): On a
point of information, may - I ask
whether Government has had the
hardihood to disregard the peremptory
but sound advice given by the hon.
Speaker on the 5th of this month re-
garding the amendment of the Con-
stitutional provision in respect of
guorum? I am reading from the offi-
cial transeript......

Mr. Deputy-Speaker: Order, order.
If any Member wants to make any
suggestion or motion, he will kindly
intimate to the Speaker. He need not
go to the Speaker's room. I will bring
it here tomorrow, if I find ‘here is
something to be brought up before the
House. The proceedings of the House
ought not to be interrupted. Many
things have to be done. by the hon.
Members, by the Governmert and by
all of us concerned. This is not a
matter which can be brought up be-
fore the House. Let him write to me.
I will consider if it could be allowed
to be brought before the House in the
form of a motion.

INDIAN TARIFF (SECOND AMEND-
MENT) BILIL

The Minister of Commerce and In-
dustry and Iron and Steel (Shri T. T.
KErishnamachari): [ beg to move for
leave to introduce a Bill further to
amend the Indian Tariff Act, 1934.

Mr. Deputy-Speaker: The gquestion
is:

“That leave be granted to in-
troduce a Bill further to amend
the Indian Tariff Act, 1934

The motion was adopted.

Shri T. T. Krishnamachari: I intro-
duce* the Bill.

15852

RIVER BOARDS BILL

Mr. Deputy-Speaker: The House
will now resume further discussion on
the motion for concurrence in the
motion of Rajya Sabha for reference
of the River Boards Bill to a Joint
Committee.

Originally three hours had been
allotted for thiz motion, Half an hour
was deducted yesterday towards the
discussion on the point of order raised
vesterday. Out of the 2% hours, 1
hour and 20 minutes were availed of
yesterday. This would mean that the
discussion on the motion will conclude
by about 1-40 p.m. today, that is,
after 1 hour and 10 minutes from
now, when the motion regarding eco-
nomic policy will be taken up for
which 10 hours have been allotted.

The Private Members' Business will
be taken up at 4-30 p.M. As already
decided, the House will sit up to 7
p.M. today.

The House will now proceed with
the further consideration of the
motion moved by Shri Gulzarilal Nan-
da ‘on the 29th September, 1955.

Shri Sinhasan Singh (Gorakhpur
Distt.—South): The Bill under discus-
sion appears to be a Bill which is
more or less persuasive than diree-
tive. This Bill depends more or less
on the will of the provincial Govern-
ment to join in this measure. I find
that the two Bills read together are of
the same nature and to some extent
try to solve the problem of inter-State
disputes and river valley projects
But I find a great difference here. In
clause 11° of the Inter-State Water
Disputes Bill, I find there is no ap-
peal to the Supreme Court or any
other court. A similar prevision is
not made in the River Beards Bill.
Here also, if a dispute is decided after
arbitration, similar powers should be
given. Otherwise, there will be
a loophole left for a State to
go to some court. Here also in clause
22 (4) it is said that the decision of
the arbitrator, shall be final. So far

*Introduced with the recommenda tion of the President.
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as the election disputes are concern-
ed also, the decision of the election
tribunal is final so far as that Act is
concerned but still appeals go to the
High Court and then to Supreme
Court. In one Bill—the Inter-State
‘Water Disputes Bill, there is a provi-
sion that no decision arrived at by the
arbitrator will be taken to the Sup-
reme Court. Similar provision should
have been made in the River Boards
Bill also that any decision arrived at
by the arbitrator should not be taken
to any court because if that provision
is not made here I fear that the deci-
sion of the arbitrator can be taken to
the Supreme Court or High Court on
appeal.

I find that the whole thing depends
upon the will of the provincial Gov-
ernments. You cannot appoint a
Board unless the provincial Govern-
ment requests for one. It will Le
subject to a notification and the noti-
fication also will be subject to their
approval. The proviso reads:

“Provided that no such noti-
fication shall be issued except in
consultation with the Govern-
ments interested with respect to
the proposal to establish the
Board the persons to be appoint-
ed as members thereof and the
functions which the Board may
be empowered to perform.”

In sub-clause (1) you say that the
Central Government may on a rehjuest
received in this behalf from a State
Government or otherwise, by notifi-
. cation establish a River Board. But
this latter provision takes away the
force of ‘otherwise’ because it could
not be done unless you again consult
the provincial Governments. The
difficulties will remain if the provi-
sion is retained as it is, 1 submit
that this Bill as it is is only a Bill
requesting the provincial Goveriiments
to co-ordinate or co-operate in the
attempt of the Central Government
to go ahead with river valley pro-
jects. This Bill, in my opinion,
should have been an all round Bill
as the Constitution provides because
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il deals with water power and irriga-
tion. You could have taken resolu-
tions from States for enacting 2
Central Act and brought a Bill cover-
ing all the States instead of leaving
the implementation of this to the
approval of the States.

' Yesterday, an hon. Member said
that instead of having several Board,
distinctive Boards according to the
rivers, we could have zonal Boards.
For instance, India can wvery well be
separated into 3-4 zones according to
the river systems—Brahmaputra sys-
tem which covers Assam and Bengal,
Gangetic system which covers UP,
Bihar and Bengal, the Sind system
which covers Punjab and a part of
Rajasthan, if I may say so, the fourth
system—the Deccan system-—covering
Tapti and other rivers. Then these
Boards can very well have a definite
scheme of development of the river
projects. Of course we do not know
what will be the divisions of the
States henceforward. In my opinion,
the Central Government should esta-
blish Boards according to the =zonal
systems of the rivers We have the
zonal system of railways. The deve-
lopment of the rivers also may be on
a zonal basis and need not be left to
the States but should be taken up by
the Central Government. Otherwise,
in my opinion, they may not properly
be implemented. This Act may re-
main a dead letter like so many Acis
that we have passed and not imple-
mented. Ultimately most of the
money is to come from the Gowvern-
ment—the Central Government. If
the Government has any intention to
go forward then they should modify
the Bill in such a form so that it may
be compulsory applied; it need not
be left to the sweet will of the States
concerned. What I find js that this
Board is going to be only a consulta-
tive advisory body. It can give ad-
vice which may or may not be ac-
cepted. The Board must be given
some legal powers to enforce the deei-
sion. That is not done here.

In both these Bills—the Inter-State-
Water Disputes Bid and the River,
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Boards Bill—I find there is a provi-
sion for having assessors. A Judge
of Supreme Court or of a High Court
will be appointed as arbitrator but he
will be aided by assessors appointed
on the recommendation of the Central
Government. We have already have
had experience of assessors in crimi-
nal cases. The provision relating 1o
assessors has now been amended. Why
should we have them here? I do not
find from the Bill what powers they
have, They will be sitting along with
arbitrators and say yes or no. We
have already come to the conclusion
that an assessor is no good because
the advice is not acted upon and is
not taken into consideration. It
may or may not be taken into consi-
deration. This clause providing for
assessors should not find a place. When
a Judge is deciding why should be
burdened with two or three assessors
sitting by his side. It reads here:

“The arbitrator may on the re-
commendation of the  Central
Government, appoint one or more
persons as assessors to assist him
in the proceeding before him.”

‘What assistance there will be? The
arbitrator is getting all powers of a
civil court. He can summon the wit-
nesses he likes. My opinion is that
this is a redundant provision and will
result in unnecessary expenditure. -

Then I find that the provision with
regard to the appointment of arbitra-
tor is that the Chief Justice of India
may appoint an arbitrator from among
g Judges of retired—Judges of the

“ “Sfipreme Court and the Judges of a
-<*#figh Court. The provision reads like
this:

“The arbitrator shall be a per-
son to be appointed in this behalf
by the Chief Justice of India from
among persons who are, or have
been, Judges of the Supreme
Court or are Judges of a High
Court.”

That means even be retired Judges
of the Supreme Court are eligible to
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be appointed as arbitrator whereas
the retired Judges of a High Court
are not eligible Sir, I have been
holding a long view that this Govern-
ment is not doing justice to the coun-
try by appointing retired persons in
service. Here also I say that no retir-
ed persons should be put on the job
when we have got acting Judges to
decide cases. This will be a tempo-
rary job and our Judges can be spared
for deciding these cases. When you
are not having retired High Court
Judges I think this clause regarding
the appointment of retired Judges of
the Supreme Court should also be
removed,

We are finding everywhere some
talk going on, among the officers even,
that retired persons are getting ex-
tension and they are being reposted
on special duty with the result that
Jjunior officers who could have had a
chance of coming up are being held
up. I am glad that in this Bill, so far
as High Court Judges are concerned,
you are not providing for the appoint-
ment of retired High Court Judges.
But, you are allowing retired Judges
of the Supreme Court to be appointed
as arbitrators. In my opinion this
provision should also be removed and
this must be the one Bill passed by
the supreme body of the Parliament
of India in which nu retired person
will be getting a palce and this will
go a {ong way towards solving our
other problems also.

With these remarks I only would
like to express my fear that this Bill
may not be so much useful as it would
have been, had there been an all
round Bill providing for the appoint-
ment of Boardg by the Central Gov-
ernment on zonal basis and asking the
State Governments to join and co-
operate with it by acting according to
the decisions of the Board so far as
the projects are concerned because I
find that most of the money is given
by the Central Government,

With these words I express the hope
that the Select Committee will go into
it and try to amend the Bill so that
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when the Bill comes back from the
Select Committee we will find it much
improved and thig clause 4 about the
appointment of the Board being left
at the mercy of the States may be
removed.

Sir, I support the Bill.

Shri Basappa (Tumkur): I wel-
come this Bill and the motion for its
being sent to the Select Committee.
While doing so I should like to lay
emphasis on the objects of this Bill,
namely, that it is meant for regula-
tion and development of inter-State
rivers and river valleys. Of course,
the necessity for developing these
inter-State rivers for the use of the
country is felt everywhere and it is
also a fact that there are a number of
disputes with regard to these inter-
State rivers. These disputes, as our
hon. Minister has already pointed
out, are existing from a very long
time; in some cases 20 years, 30 years.
Therefore, these disputes should be
settled once for all so that the diffe-
rent parts of the country may deve-
lop to its fullest extent possible. How
to resolve these disputes is the next
question that will certainly come
before our minds. Naturally, there-
fore, the Central Government  will
have to look into the matter and will
have to appoint a Board. Whenever
there are disputes between the various
States the Central Government will
have to come forward and appoint
these Boards. The scope and powers
of these Boards are enunciated in this
Bill and the Select Committee will
look into all those powers and also
the purpose for which this Board is
going to be constituted.

This Board will have enormous
work to do and if still itg advice is mot
taken up by the wvarious States then
ultimately the matter will have to be
referred to arbitration. Of course, I
wish that the States will follow the
advice given by this Board and will
act up to it; but, still there may arise
some cases when it will not be pos-
sible for them to de so in which case
the question of arbitration will come
and we are told in this Bill that the
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Chief Justice will appoint an arbitra-
tor and his decision will be final. These
are the contents of the Bill and if
there are any defects in the Bill they
will be looked into by the Select Com-
mittee.

While I welcome the Bill in this
way I cannot refrain myself from
saying a few words because certain
Members in this House have commen-
ted upon the actions of the State Gov-
ernments. [ wish that the Members
of this House would refrain from do-
ing so because it will create certain
misunderstandings or  misgivings.
Therefore, I stand in this House to-
day to say that those statements are
not correct. If I do not say that then
the impression left wil] bé that certain
governmentg are not co-operating with
other governments which is very bad
indeed. My friend Shri Raghavachari
and some others whp spoke yesterday
referred to Mysore Government and
said that it was not co-operating witn
certain other governments, in this
matter, [t pained me very much Lo
hear these words from an elderly
gentleman like Shri Raghavacharl, I
wish another Member belonging to his
party Shri M. S. Gurupadaswamy
himself, would refute the arguments of
Shri Raghavachari in this respect. He
said, there are rivers like Jaimangali
and Pennar the waters of which are
taken hy Mysore itself d not allow-
ed to run into other States at all. That
is a wrong statement, a wild allega-
tion which has not been proved at all.
I wish he would have given instances
to show how the agreements, which
have been entered into, have been
violated in this respect.

Then there is this very big questicn
of Tungabhadra. I hope the States
Reorganisation Commission, which ‘is
going to submit its report shortly,
will also write something about Tun-
gabhadra; how water should be made

. use of and all that. Again, in this

connection—you know, Sir, and I
need not bring to your notice, how
Tungabhadra water is being used,
how that can be made better use of
and all these things—arguments were



15859 River Boards Bill

[Shri Basappa]

advanced that the Mysore Government
is not co-operating with other govern-
ments, I say that all those statements
are wrong; because, there is the Tun-
gabhadra Board of which Mr. Gokhale
is the Chairman, and the Chairman
himself has stated that he has been
getting co-operation from all govern-
ments so far as the development of
Tungabhadra waterg are concerned.
With regard to the various problems
connected with this we have tg look
into the wvarious aspects of the ques-
tion. First of all there is the agree-
ment of 1944 wherein it is stated how
the waters will have to be used and
all our actions should be based on
that agreemenf. Supposing there is
surplus wa then the governments
concerned— Hyderabad Govern-
ment, the Madras Government and the
Mysore 'Government—will have to
come to certain arrangements with
regard to the surplus water, enter into
certain agreements and those agree-
ments* shpuld be acted upon.

When all these things are there, it
should be considered, when a dam is
put up across a river, whether the
nedrby surrounding areas should be
irrigated first or the water should be
taken to several miles away without
even feeding the nearby areas. What
is tpe purpose for which Tungabhadra
project was construeted? What is the
scope of it? These things must be
gone into ca#refully and if there are
backward areas surrounding that they
must be irrigated first. After that, if
there is surplus water let it be taken
to distant places, I have’no objection
at all. I have no objection if water is
being taken to distant places after
satisfying the needs of the nearby
backward areas.

Again, my friend Shri Lakshmayya
sfiid about high level canals of Thunga-
bhadra River. When low level ranal
water is net completely utilised pro-
perly as decided by the Tungabhadra

Board, where is the question of going -

into high level canals? Let us see
first of all whether the waters of the
Low level canal are used properly or
not,
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Mr. Deputy-Speaker: So far as this
Bill' is concerned, it is a Bill for the
purpose of settling disputes and for
the formation of river boards which
will settle all differences and give ad-
vice from time to time. That is the
main purpose of the Bill, In individual
cases, the question whether there has
been fair-play by one side or the other
is not a matter here before us.

Shri Basappa: How the dispute will
have to be settled by the board, what
are the principles that should guide
the board to decide these disputes, the
nature of the disputes—these are the
points which I wanted to bring for-
ward in a few words.

So far as the high-level canal is
concerned, the Mysore Government hag
never said that it will not co-operate
with the other Government. Only, it
wants a.proper discussion of the sub-
ject so that its views also may be
placed before the proper authorities.
That is all with regard to the high-
level canal. 1 need not say much on
that aspect.

Now, there were other charges also
made against us. If charges are made,
and if I do not answer them or if I
do not explain the proper view of the
Mysore State, then an impression will
be left in the minds of the Members
and that impression will harm the
State from which I come, ;

Mr. Deputy-Speaker: If some charges
have crept in which are not germane
to the issue, they may be ignored. It
is not as if the Mysore Government
is going to be affected by them.

Shri Basappa: There are many inter-
State rivers with which the various
Governments are concerned. But since
you say that I need not dilate on those
charges regarding these points, I shall
close those points. I only say that
regarding inter-State rivers, there are
many disputes, and those disputes will
have to be solved amicably, and the
boards that are going to be constituted
will look into all the matters including
the scope of the agreement entered
into prior to the formation of the
boards, and how far they can be
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given full effect to. While deciding
these matters, the boards will have to
consider the area submerged and the
number of acres of land that have
been submerged and also the number
of people who have suffered. It should
not be that all losses should accrue to
one State and all gains accrue tp an-
other State. [ therefore say that the
area surrounding the dam and the
area and the people that suffer on ac-
count of the construction of the dam
should be taken into consideration in
deciding any of these questions. I hope
the Joint Committee will go into all
these matters and decide them pro-
perly.

Shri Raghavachari (Penukonda): I
request your permission to reply to
the allegations made by my hon.
friend—the allegations which he was
pleased to hurl against me.

Mr. Deputy-Speaker: I will allow
him to make his personal explanation
later on.

Shri Achuthan (Crangannur): I
heartily welcome this measure as well
"as the Inter-State Water Disputes

Bill. I have one doubt only. For the.

second Five Year Plan, all the States
have prepared their plans and have
discussed them with .the Planning
Commission. They are going to be
finalised. How can the plans to be
formulated by the river boards fit in
with this? That -is my difficulty. I
cannot understand how the measures
to be formulated by the river boards
under this Bill can be implemented
and how they will fit in with the
palns prepared by the State according
to their own whims and fancies and
according to their own resources. The
States have prepared their own plans
with their own resources and facilities.
How those plans will it in with the
schemes that may be envisaged by
the river boards is the doubt that has
-arisen in my mind,

I think this is a great measure. In
fact, considering the topographical and
physical features of this vast country
of ours, this Bill is quite welcome,
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especially when many rivers are pass-
ing through many States including my
State. So, a central body or a com-
mon body, irrespective of considera-
tions of one particular State or other,
should go through the question dis-
passionately and assess the financial
resources and facilities and then bring
forward a plan which will, so to say,
bind both parties together as well as
the Central Government. Unless this
is done, progress with regard to the
irrigation, power and industrial * pro-
jects will not take place very soon.
In that light, this measure is really
welcome,

Now, I doubt whether this advisory
capacity of the boards will be suffi-
cient. According to me, if there is a
river flowing through different States,
and if it is to be harnessed to the
best advantage, then, work must be
done only by a central body. Take,
for instance, X and Y States. I shall
not mention names. X will have its
own plans and if it thinks that the
water flowing through the State must
all be utilised for that State alone, it
may think that it has to be done for
its own advantage. Similarly, Y also
may think that unless the water of
that river flowing through fhat State
are harnessed to its own advantage,
that river may not be of use. That is
the sort of difficulty that will arise
and such a dispute has arisen and a
reference has been made in regard te
the waters of the Tungabhadra.

Mr. Deputy-Speaker: There is an
Inter-State Water Disputes Bill, and it
was sent to the Joint Committee
yesterday. Such matters as he has
raised now will be referred to the
body created under that Bill. The
river boards will just give concrete
shape as to how they are to be co-
ordinated.

Shri Achuthan: There will be occa-
sions for changes to be effected in the
plans themselves. Suppose X is pre-
pared to spend Rs. 10 crores according
to the river board's scheme, Y may
be prepared to spend only Rs, 5 crores,
say. for the same scheme. So, that
difficulty would arise. Therefore, how
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are you going to fit in these schemes
with the second Five Year Plan of all
the States? That is my point. This
is a problem which has to be tackled
very cautiously and tactfully. Other-
wise, the atmosphere would not be
calm; blackmailing will be there;
heated words will be exchanged. Such
difficulties will arise. So, this work
must be entrusted not only to com-
petent men but to tactful men. The
interests of the country alone must
be the aim and no particular State or
States should be borpe in mind.

Then, in the selection of the judges,
care must be taken to see that judges
from the particular State concerned
are not chosen, as far as possible,
Even though there may be some

merit in the person chosen from the

particular State concerned in the
dispute, people may have their own
suspicion. So, it is better to see
that judges belonging to the States
concerned in the dispute are not taken
in for the purposes of arbitration.
Judges from other State may be taken
for this purpose. That is my sugges-
tion. I wholeheartedly welcome the
Bill.

Shri Raghavachari rose

Mr. Deputy-Speaker: I will come to
that afterwards.

Shri Raghavachari: The Member
who hurled criticisms against me must
he here when I reply, At another
moment, he may go out.

Mr. Deﬁuty-Spei‘ller: He would not
go.

Shri Raghavackari: I do not wish to
take more than a couple of minutes.

Mr. Deputy-Speaker: All right.

Shri Raghavachari: All that I wish
to say is, I stand by every word that
1 have said yesterday, in respect of
the other Bill.

Shri Basappa: The House will judge
it.
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Shri Raghavachari: Please wait. I
was sorry to hear my friend say that
a responsible man and an - elderly
man, made those remarks, I say that
because I am a responsible man, T
have made a responsible statement
and every word of it is borne out by
facts and records. I only want to
submit that Shri Basappa—I am sorry
to say—has allowed his emotion to
take the place of reason.

Shri S. L. Saksenma (Gorakhpur
Distt.-North): I welcome this Bill. I
shall make a few suggestions. Its title
is the River Boards Bill, but in ciause
4, is made an Inter-State River Boards

" Bill. T would like the Bill to be the

River Boards Bill throughout, and
whether there is a single river passing
through one State or one single river
passing through many States, the
Central Government should have
power to constitute a Board for it.
There must be a single body with
powers to make recommendations.
The Central Government should have
the power to take the initiative to
create such River Boards both for
inter-State Rivers and for single Sta‘e
rivers.

Then, in clause 5(2), T would like
afforestation to be included in the
subjects mentioned the special know-
lodge of which may qualify a man to
be a member of the Board As it is,
you have mentioned only irrigation,
electrical engineering, flood control,
navigation, etc., but not afforestation.
I think afforestation is part of ‘the
development of river valleys and sc
afforestation should be included in
that clause.

I suppert the proposal made by
my friend Shri Sinhasan Singh that
the approval of all the States to all
the members of the board is not
necessary. The approval of that
State for the member coming from
that State alone is necessary, sc that
there may be a practical possipility
of forming a board. Otherwise, any
one State can hold up the formation
of the inter Board by objecting to the
membership of any single member,
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The Minister of Planning and Irriga-
tion and Power (Shri Nanda): Will he
please repeat that point?

Shri S. L. Saksema: The proposal
is that the membership of the board
will have to be approved by all the
States through which the river oasses.

Shri Nanda: I do not
Where is it said?

think so.

1 p.M.

Shri S. L. Saksena: In clause 4(1)
it is said that “no such notification
shall be issued except in consuliation
with the Governments interested with
respect to the proposal to establish
the Board, the persons to be appoint-
ed as members thereof and the func-
tions which the Board may be em-
powered to perform.” It need not
be in respect of all the members.

Shri Nanda: Consultation only.

Shri §. L. Saksena: But is it to be
done in respect of all the members?

Shri Nanda: That is left to discre-
tion,

Shri S, L. Saksena: So long as it is
confined to the members that ihey
propose it is all right. Otherwise
there might be some unnecessarv cor-
troversy. 1 suggest that this should
be confined to the members that they
propose and not for the appoiniment
of all the members.

Then in clause 13(b), the Bill refers
to preparing schemes, including multi-
purpose schemes for the purpose of
regulating or developing the inter-
state river or river valley even where
a State has not come forward with
Flng such scheme on its own initiative.

I hope the first scheme under this
Bill will be a multi-purpose scheme
for training and controlling the rivers
Ghaghra, Gandak and Rapti. The
hon. Minister said that he was think-
ing of constructing small dams for
these small rivers. The rivers Gomti
or Tons may be small, bul the
Ghaghra is as big as the Ganges itself
and the Gandak is as big as the Kosi.
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Shri Nanda: I said about Rapti and
Tons.

Shri S. L. Saksena: The Rapti is also

“as big as the Kosi. These rivers, name-

ly, Ghaghra, Rapti and Gandak, are
very big rivers and I would suggest
that for them we may have big com-
prehensive  multi-purpose  schemes.
They are bigger than the Sutlej, and
bigger, I think, than many rivers for
which large multi-purpose schemes
have been discussed in this House, for
instance, in respect of the Krishna and
the Godavari.
big comprehensive multi-purpose
scheme on the model of Bhakra-
Nangal or Damodar Valley schemes
should be prepared for the Gaghra,
Rapti and the Gandak under this Bill.
I would reguest the hon’ble minis-
ter that he may immediately ask some
engineers to make surveys and to
prepare a scheme on the basis of the
data which is available.

As 1 mentioned the other day, im
the U.P. in 1938 the Chief Engineer,
Mr. Wattell, prepared a scheme for
taming the Ghaghra costing about
Rs. 30 crores, and he said that when
it was put into effect it would be of
very great use to the State. The hon.
Minister may send for that scheme
also. He may ask the engineers io
prepare a comprehensive multi-purpose
scheme for the rivers, Ghaghra, Rapti
and Gandak, to control and tame them,
for the purpose of irrigation and
power as well as for flood control.
These rivers pass through an

area
which is the poorest and the mest
thickly populated, the population being
one thousand per square mile. There-

fore, if you have irrigation and power
also, that will be all consumed and
the people there will become weil to
do, and the scheme will be a very
great success even financially,

Shri 8. N. Das (Darbhanga Cen-
tral): The present Bill is meant for
harnessing various rivers, especially
the inter-State rivers in the country
to the best advantage of the country.
It is well known that India is endowed
with very rich resources both in land

I would suggest that a
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and water, but the rich resources of
water have not been harnessed to the
best advantage of the country so far.
This step for the formation and orga-
nisation of River Boards is, I think,
a welcome step, and the hon. Minister
is to be congratulated on that.

I think it would have been better if
there had been a National Commission
for the regulation and development of
all the water resources in the country,
instead of having so many Boards in
so many parts of the country involving
warious States. [ think jt would have
been better to have a_ comprehensive
scheme to utilise the water resources
of India to the best advantage of the
country irrespective of any State. It
would have been better to have a
National Commission for the utilisation
of the water resources in the country.
Even now I would suggest that the
Joint Committee may see that, instead
of having so many different ad hoc
Boards, inter-State Boards, they may
frame this Bill in such a way that there
could be provision for a National
Commission. This National Commis-
sion should be duly authorised to act
when the time comes for the appoint-
ment of any other inter-State Boards,
if that is found necessary at .that time.
Therefore the first point that I would
like to emiphasise is that there should
be a National Commission and not od
hoc inter-State Commissions or Boards
of this nature.

The second point that ] would like
" to make is this, that if there are ad hoc
Boards the Bill does not provide the
basis on which there would be repre-
sentation on them. It has been pro-
vided that the Board will be constitu!-
ed and members thereon will be
appointed in consultation with the
various States. But I think it will be
better if a provision is made with
regard to the basis on which represen-
tation will be made, to avoid any future
dispute. And in that case, if there are
separate ad hoc Boards, the warious
States will find that the provisions
made with regard to the representa-
tion are sufficient and then they would
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like tp work according to the decislons
given by that Board.

Then 1 would like to support the
suggestion made by my hon. friend
Shri Reddy who said that to the fune-
tions of the Board there should be the
addition of an item regarding rehabili-
tation of the displaced persons when
any such measures are taken and per-
sons or villagers are displaced.

With regard to clause 19 relating to
the budget of the Board I would like
to suggest that the budget should not
only be forwarded to the Central Gov-
ernment but when these inler-State
Boards are appeinted and if they pre-
pare a budget—and they should pre-
pare—that budget should be approved
by the Central Government. That
would be better.

There is an item that these Boards
will eonduct and co-ordinate research
on various aspects of the conservation,
regulation or utilisation of water re-
sources, such as water power genera-

. tion, irrigation, navigation, flood ron-

trol, etc. With regard to this I would
like to say that dlthough there are some
research stations in our ccuntry, they
are not sufficient. So far no efforts
have been made by the Central Govern-
ment with regard to basic research as
well as applied research. I would like
to suggest to the hon. Minister that
sufficient funds should be allocated, a
permanent fund should be created
from which all-round researches on' the
utilisation of water resources could be
carried on by an organised body, may
be by a statutory body.

And here I would like to mention one
other matter, namely, that as regards®
the research workers engaged in such
basic researches in various Laboratories
jn the country—not only water re-
search but other scientific researches—
the salary and terms and conditions of
service of these research officers are
not at par with those of the adminis-
trative officers, and therefore brilliant
young men who are endowed wilh some
scientific instinet, instead of geing to
researches, prefer to go and join the
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administrative
way the nation is not able to utilise

the services of these young persons
for research work. I would therefore
like to suggest to the hon. Minisier
that such young persons may be given
an attraction to take tg this research
work by providing them better salary
and better terms and conditions of scr-
vice, so that young and scientific lalent
may not go astray to the administra-
tive departments.

In clause 22 there is a provision that
the decision of the arbitrator shal] be
final and binding on the parties acd
shall be given effect to by the Gov-
ernments interested. I do not know
in what way the decision wiil be™
forced on the Government. There
must be some mention. If there is a

Board and if the various States agree ~4~, Shri Thanu -Pillai

to such a Board, then the decision
should be final and there should be
some penalties in order to enforce the
decisions. If there is a State which
does not like to execute any project
and if that State is not interested,
then that State should be forced by
some penalty clause, that is, the
Central Government should stop the
financial aid that is given fto that
State.

With regard to the submission of
returns I would suggest that the
reports of returns should be iaid an
the Table of the House whenever they
are submitted. ’

With regard to the audit of accounts
I think it would be better if a speci-
fic mention is made that the accounts
of these River Boards, whan they
come into being would be audited
by the Auditor-General,

I think the two Bills that we are
going to send to the Joint Committee
are very welcome Bills ard they
have .come none too soon, and I
think, with the adoption of these
two Bills, the rick resources, special-
ly the water resources of our coun-
try, the immense potential resources
of our country will be utilized for
irrigating the millions of acres of
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land for production of food, for in-
tensive industrialisation of the coun-
try, flood control and for oproviding a
cheap means of transport by water.

In the end, I would like to stress
that there should be a National
Commission—not an ad hoc commis-
sion but a National Commission. It
may be necessary ts have some
branches of that Commission in order
to work out certain specific projects.

With these words 1 supoaort the
Bill and I hope that before the Bill
comes back from the Joirt Com-
mittee, the Joint Committee will
iincorporate in the Bill the sugges-
tions which I have made here.

1 support the Bill.

(Tirunelveli):
When I heard the speeches of
friends opposite yesterday, | was

wondering whether 1 was listening
to the speech in the Indian Parlia-
ment or in the United Nations of the
States of India. Whatever might
have been the reasong Jfor giving
the States certain powers of autonomy
in the Constitution as then constituted,
when there was no consideration of
planning by the Centre, those provi-
sions do not fit in completely now.
Then there was no ideal of socialistic
pattern of society which/we have
envisaged now. Then it might well
have been a necessity there. But to-
‘day we have started re-thinking on
many lines and it is time that we re-
think about powers in respect of the
States, which our friends want to
guard so/zealously. As Mr. Saksena
just now observed, this Bill, though it
starts ag a River Board Bill, develops
into an inter-State Rivers Bill. No-
body can object to the Government
appointing a Board which will go into
the question of certain rivers/which @
flow through different Statés. But
what about River which flows in one
state only but regionally it could be
exploited only by the joint efforts of
certain other States. ] do not know
whether the clauses which are con-
tained in this Billftould be interpreted
in such a manner that certain areas
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cannot be covered by this Bill. So, I
would like the hon. Minister and the
Joint Committee to consider whether
it should be inter-State River Board
Bill or simply the River Boards| Bill.

My friend Mr. Punnoose yesterday
=aid that he would like to preserve
the rivers of Travancore-Cochin for
posterity and not like them to he
exploited here and #pow. He said that
he would rather have the waters pre-
served because he said 'if we give it
to Madras, we cannot take it back".
I do not know whether he believes
that in future the Arablan Sea will
dry up and a hinterland would be
developed in the West to receive the
rivers that flow westwards/ur is it the
policy that whatever happens for those
waters, it should not be made avail-
able to the people in Madras or to
some other State where it could be
utilized. I can understand if he had
said that if the resources/are utilized
by the adjacent State, then the adja-
cent State must be deprived of the
authority of controlling the produce
being taken or transported to the
other State. 1 am sure that by joint
effort if both Travancore-€ochin and
Tamil Nad utilizgf the waters, then all
the food that is necessary for that
area can be produced by joint exploit-
ation. But the approach to the pro-
blem by my Hon, friend iz “covet not
thy neighbour's wife and covet not
thy neighbour’s water”. I sghould likg/
to suggest that let my Hon. friend not
covet power through poverty and pes-
tilence and through instigation to con-
sequences of that poverty. It is time
that we developed this country and
Integrated it into one union, not

suggested, but integrnted{‘through irri-
gation and preserve it 'with power
because irrigation and power, jointly
exploited, developed and utilised by
the neighbouring States, will bring
unity in our area and that alone will
contribute to the re unity and
strength of India. If fthese natural
resources are te be 1 as they are
and not exploited it will bring into
play provincialism and counter-pro-
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~vincialism and the result will be that
India will be poorer. If only one part
is developed and not other parts,
there/ may not be equality and therc
may not be real unity. As often as
possible, those who have not been
able to sit together, whether it is in
the North or South, will utilize the
Board for the exploitation d&f the
rivers. Therefore, / I request the
Minister to consider whether this
Rivery Boardy Bill should not be
changed into an all-comprehensive
Bill so that it can take the whole
picture of India and develop the re-
gions wherever it is necessary, and

@ solve inter-State prob]ems/whether it

«is between Mysore and Andhra or
Andhra and Madras or Madras and
Travancore-Cochin. There should not
be any difference in treatment. With
these werds, I support the Bill.

Shri C. Samanta (Tamluk):
India is d of so many long flowing
rivers. r example, same} big rivers

beginning from the Himalayas flow
through Hardwar, Uttar Pradesh,
Bihar and Benga] and join the Bay of
Bengal. These rivers were not har-
nessed before Independence. How we
are for harnessing the waters of these
rivers, So it is wise that wef must
have an Act to control the disputes
that may arise while utilising these
resources. :

We are taking so many multi-pur-
pese schemes and multi-purpose river
valley schemes and in that every State
may have some grievances. But those
grievances, so far/as I remembery,
were being redressed mutually. But
a time has come when that cannot be
done. Yesterday, a friend from My-
sore openly declared, we have no
disputes with the States around us.
Next to that, another friend said, that
there are disputes,f that disputes will
arise and it is wiSe that the Govern-
ment have come forward with this
Bill before us. I whole heartedly
support the Bill and its reference to
the Joint Committee.
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1 should like to refer to clause 22
where thefque-tion nf arbitrator has
been dealt with. Yesterday, we re-
ferred to a Joint Committee a Bill for
settling disputes and when we have
established these River Boards, we
will also be referring to the arbitra-
tors the cases that would arise. I was
thinking whethe:f these arbitrators
will be given so much powers as we
want to give to the tribunal for set-
tling inter-State disputes. Two or-
ganisations are being formed almost
for the same purpose, though under
the two Bills, the conditions in which
the disputes will/ be referred to the
arbitrators and to the tribunal are
somewhat different. I would request
the Government to give thought to
this so that the tribunal or arbitrator
may do the same work.

I shall come to clause 13, dealing
with powers and} functions of the
Board. It is very gratifying that so
much power has been given to this
Board to execute so many things. I
find it stated here: promotion and
contro] of navigation; promotion of
afforestation and control of soil ero-
sion. We arefhaving the ravages of
flood very often. Unless we take to
the promotion of afforestation and
control of soil erosion, floods can
never be checked. I am glad that this
Board is going to take up this work,
not in one State, but/in the whole of
India. If this work is not taken up,
all the other good steps contemplated
by the hon. Minister and expressed
before us yesterday in respect of so
many States, would have only tem-
porary effect. For permanent remedy,
we mustfhave afforestation. If we kill
one tree, we must plant ten instead.
We must have afforestation so that
there will be no erosion. There is
silt o= deposited from erosion in the
rivers. On account of that, havoc
comes upon us in thefform of floods.
We are glad that this work has been
entrusted with this Bo and we
hope that the needful will be done.

I have no time. I would request
the hon. Minister to give thought to
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“his guestion of the tribunal/and
the arbitrators, and also to the gques-
tion of giving ample powers to the
Board for the work of afforestation
for flood control_and for navigation
purposes also.

Shri Nanda: I am so glad that this
Bill has the wholehearted support of
all sections ofjthe House. 1 am happy
that the main purpose of this propose-
ed legislation is being so clearly ap-
preciated in this House. The purpose
is that we should provide for the un-
hindzred development of the water re-
sources of the nation on an integrated
hasis/m order to secure optimum re-
sults. This is being very clearly ap-
preciated. But, my embarrassment
is that the House wants to go farther
than I, the Government, and the Bill
intend to. I very clearly enter into
their feelings. I fully appreciate whatf,
is at the back of the mind of the hon.
Members when they make this sug-
gestion. There is value in it. But,
my difficulty lies partly in the Con-
stitution and partly also in the con-
sideration that the results that we are
aiming @/ will be secured better by
the structure and the machinery that
has been incorporated in this Bill ra-
ther than in taking powers and cen-
tralising all the functions in the hands
of the Central Government.

Related to this aspect of the ques-
tion, there were/ suggestions made,
why not have only the Central Gov-
ernment dealing with all these matters
a national commission which approves
of the schemes and get them exccut-
ed, and a8 machinery which does not
depend upon the advice of a Board or
any dilatory arrangement/which, ac-
cording to hon. Mem , these
Boards would mean. There was also
a suggestion that not only the inter-
State rivers, but also the rivers which
are confined to one State may also be

measure. I refe to the Constitu-

®

brought within the jurisdiction of this :

tion. I referred to the practical con-
siderations. In the Constitution, en-
try 56, which is, as I pointed out,
the basis for this Bill has made it
very explicit: regulation and develop-
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ment of inter-State rivers and river
valleys. So, th.is/is the limited juris-
diction for the purpose of this Bill.
Furthermore, in entry 17 of the State
fist, the scope of the exercise of
powers by the States has also been
laid down: Water, that is to say,
water supplies, irrigation and canals,

drainage and embankments, water '

storage and water power subject to
the provisions of entry 56 of List I,
to which I have referred to. These
are. the confines within which we
have to function so far as this legisla-
tion is concerned. I/might further-
more add that, apart from the fact
that we have to work within the four
corners of the Constitution which
provides for this country a federal
structure, I do not see how we are
going to benefit by not enlisting the/
goodwill and co-operation of the
States where all these functions have
to be carried out.] The Central Gov-
ernment simply bv issuing orders or
taking authority for the whole of the
country is not going to discharge
these functions more effectively or
more efficiently or to the greater
satisfaction of the peopl®. This might
create more difficulties and more com-
plications. This is on the whole a
good approach. Hon. Members have
directed most of. their attention to
this machinery of Boards and rightly
so. This is the pivot of the whole
machinery that is being provided for
carrying out the objects of this legis-
lation.

Objection is raised to the advisory
functions of the Board. It is asked,
why not make it final and binding in
the first instance. There is some mis-
conception that the Board having
given advice and the particular ad-
vice not being accepted by a State we
are rendered helpless, and the inten-
tions of the legislation therefore can-
not be carried out. This is not so.
This is one step. This is one stage.
There is the other stage of arbitra-
tion, so that wherever the advice of
the Board is not accepted, not carried
out, not aereed to, then the Central

30 SEPTEMBER 1955 River Boards Bill

‘15876

Government or either party can go te
the arbitrator on the issues in dis-
pute. The points of difference can be
referred to the arbitrator and a deci-
sion taken, so that there is provision
for bringing these matters to a stage
of finality and not leaving them in
the middle in the undecided condi-
tion.

Then there was the question relat-
ing to the same subject—and that was
again based on some misunderstand-
ing—viz,. if you make it contingent
on initiating the matter by the States
and the States having initiated the
matter, they are in the hands of the
Board in the first instance and later
on in the hands of the arbitrator,
there may be liabilities flowing from
that, financial liabilities which may
not be to liking of the States con-
cerned, to the State which has been
responsible for initiating the machin-
ery. Therefore, the inference is
drawn that States will be chary of
making any reference to the Board at
all, and thereby the whole procedure
will become ineffective. The position
is that one State or another, the
State which is interested, is interest-
ed sufficiently to approach a- third
party for the purpose of clarification,
for the purpose of advice, in order
that certain important schemes from
which it expects to draw large bene-
fits by way of irrigation, power etec.,
may not be held up. They are suffi-
ciently interested to go to the Board
in order that this delay may be cut
short, so that the fact that there are
going to be financial liabilities is not
ga.ng to come in the way of a re-
ference, because large vital interests
of the States are concerned in it. If
one State does not do it, another is
going to do it for its own sake.

And then, before the Board is
constituted, there has to be consulta-
tion, before members are appointed
there has to be consultation. So, it
is said since it depends upon consulta-
tion, the States may act in a manner
that the intentions of the legislation
may be defeated and no Board may
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come into being. This is also a mis-
understanding. because I may refer
again to that expression in clause 4
“or otherwise”. This consultation 1s
just consultation, and if there is....

Shri Sinhasan Singh: The proviso, I
said, takes away.

Shri Nanda: The proviso says that
no such notification shall be issued
except in consultation with the Gov-
ernments interested. Prior consulta-
tion is necessarv. Prior approval or
consent is not necessary. Therefore,
the procedure of consultation will cer-
tainly be gone through in a very real
way, and it has got its advantage,
but if consultation still leaves a resi-
due of disagreement, that should not
stand in the way of a notification
being issued. That is my answer to
the point of the hon. Member. A
notification will still issue if the Cen-
tral Government feels that in spite of
doubts and disagreements expressed
by one State or the other, it is pro-
per that a notification should issue.

Pursuing the same line of thought,
hon. Members suggested that we
should provide through the. Central
Government, finances for executing
schemes and central machinery for
executing schemes. because if the
States do not carrv out the advice,
what then? I shall answer that ques-
tion. The arbitrator having been ap-
proached and having given a decision
or the scheme having been adopted, it
is quite a wverv wvalid question. The
decision is there. One State has to
acquire land and has also to initiate
some other steps in order that some-
thing may be set uo here and the
work may be executed, but if it re-
fuses to do so, what happens? There,
I have again and again to invite the
attention of the Members to this
<lause 16(c). Whatever it is, all that
power, all the possibilities of remedy-
ing any neglect or refusal on the part
-of one State, all those are stated here
in 16(3). It is within the power of
the Central Government to inspect or
cause to be inspected any works un-
dertaken by anv Government interest-
ed. One of the States says: “Here is

370 L.S.D.
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the award which provides for certain
steps to be taken by the other State,
certain powers to be exercised bv the’
other State, that is not being done.”
Then, at its request or even otner-
wise, the Central Government may
step in and assist the Government
interested in taking these steps—it 1
made very clear and specific—for tbe
execution of the scheme. So, with
the organisation which the Centrai
Government has, with its resourres
it should not be difficult for the Cen-
tral Government to go and do tne
things which are not being done by
the State, and it should be done 1n
pursuance of the award of the arbi-
trator.

Then, there was this gquestion of
the function: cf the Board. All whe
functions that have been incorporatea
are, of course, to the liking of tpe
Members, nothing has to be reduced,
but there are suggestions to eniarge
those functions. Rehabilitation of cis-
placed persons was mentioned. in
the list of functions. there is anotner
added: “such other matters as mav pe
prescribed”. Possibly these things
could be included in that. But, if tbe
Joint Committee when it takes up
this matter for consideration comes
io the conclusion that an addition of
this knd will be useful, certainlv 1
is open to the Joint Committee to do
that.

Then, there are some other minor
suggestions about the functioning of
the Board. It is said that the Central
Government should accept the advice
of the Board if both the States agree
on a certain course. It need not be
mentioned that unless there is goon
reason to the contrary, this will be
done. The reason may lie in the otner
approach which most of the Mempers
have suggested, and which betokenx
very deep and great concern for
avoiding any waste of resources, for
securing the maximum development.
It may be that on such grounds the
Central Government may have some
ideas which it may be necessary to
put before the arbitrator. And a very
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important consideration which
accounts for this machinery that has
been incorporated in this Bill is that
it may be that the Central Govern-
ment may dispense with all this and
say: ‘“We do all that”, but hon.
Members will realise that the States
concerned have their own views,
and would it not be better to give
them this opportunity, this satisfac-
tion that it is not some people sitting
here in the Central Government who
dispose of their destiny regarding
such vital matters, but that they
have a chance, an opportunity of
appearing before the Board in the
anstitution of which they have parti-
cipated? Even after having done that,
if they still feel dissatisfied, then
there is another step provided. There
is an arbitrator in the person of a
Supreme Court' Judge or a High Court
Judge. These safeguards are very
necessary. It may be that this proce-
dure involves a little more time. But
on the other hand, .this is necessary
from the point of view of the colla-
boration of the States, which  is in-
dispensable, and the satisfaction of
the States and the people that in such
matters as for instance where sharing
of the waters of rivers is concerned,
and where irrigation of large tracts
of a State is concerned, the matter
is not decided hy just a few people
sitting at the Centre. but it is decided
after it has been fully thrashed out,
fully examined. and fully scrutinised
in all its aspects. not only from the
technical point of view but also at
the judicial level. This is the justi-
fication for the machinery that has
been provided.

Shri Viswanatha Reddy (Chittoor): -

Where there is unanimity of opinion
among the States concerned, what
objection is there for the Central Gov-
ernment to include in this Bill a per-
emptory provision to the effect that
that scheme will be accepted?

Shri Nanda: There will be no occa-
sion at all for that. The question is
that there may be only two States
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that enter into the dispute at the
moment, but a third State also may
be concerned, a lower riparian State
or certain areas of it. In such a case,
the objective of integrated develop-
ment may require the Central Gov-
ernment to step in. Some hon. Mem-
bers have said, let us have a master
plan, and let the regional plans be
fitted into that master plan. Sup-
posing there is that master plan, then
in order that a decision taken on any
matter confined to two States may not
conflict with the overall scheme of
development that we have for the
whole country, it is necessary that
the Central Government should have
an opportunity to have their say. It
is not that the Central Government
can override the board; it is not that
the Central Government can dispense
with the reference to the arbitrator.
But they can also go before the arhi-
trator or the board. Therefore, this
is not a matter which should cause
any kind of worry to anybody that
any untoward consequences will flow
from such a discretion being permit-
ted to the Central Government.

Certain other points were raised in
regard to the appointment of the arbi-
trator. One or two hon. Members
raised the gquestion, why have a re-
tired Supreme Court judge, why not
have a retired High Court Judge? On
the other hand, there was a sugpges-
tion entirely contrary 1o this, and
it was asked, why have a retired
Supreme Court Judge at all, why not
have only a working Supreme Court
Judge.

In fact, originally we had made a
provision only for a working Supreme
Court Judge. But we referred the
matter to the Chief Justice of India.
and we received his advice thereon.
And the alteration that has been made
is on the basis of that advice. It may
be that on considerations of awvaila-
bility of persons, we would have pre-
ferred the other courts. And in fact,
if we had provided for a serving or
working Supreme Court Judge, as
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one hon. Member said, it might have
strengthened the idea of those who
would be in favour of restricting
these posts only to working judges.
But as I stated, we were entirely in
the hands of the Chief Justice of
India. His advice was that we may
include sitting judges of the High
Courts and retired judges of the
Supreme Court. We have abided by
that advice. And that is the justifica-
tion for the present provision. I have
already dealt with certain other
points raised by the hon. Member,
before. he came, and it would not be
possible for me to repeat it now.

One other point was raised, saying
that let no question be left to the
Supreme Court to decide, exclude
the: jurisdiction of the courts altoge-
ther, and let no court, including the
Supreme Court, be permitted to take
cognizance of any question arising out
of this legislation or any decision of
the arbitrator appointed under this
measure. In fact, we had provided
for such a thing in the other Bill
regarding inter-State water disputes.
But there is a difference here. .The
reason for this is as follows. In the
other case, the Constitution itself has
made a provision tg that effect. Arti-
ele 262 (2) specifically provides:

“Notwithstanding anything in this
Constitution, Parliament may by
law provide that neither the
Supreme Court ‘nor any other court
shall exercise jurisdiction in respect
of any such dispute or complaint
as is referred to in clause (1).” .

We were acting under this article
of the Constitution in the case of the
other Bill. But in this case, it is
not open to us to provide for such

exception.

I shink I have dealt with all the
points that have been raised. If
there are any other points left, they
can be taken up in the Joint Com-
mittee and considered there,

Motion re
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Mr. Deputy-Speaker: The queskon
152

“That this House concurs in the
recommendation of Rajya Sabha
that the House do join in the Joint
Committee of the Houses on the
Bill to provide for the establish-
ment of River Boards for the re-
gulation and development of inter-
State rivers and river valleys
made in the motion adopted by
Rajya Sabha at its sitting held on
the 15th September, 1955 and com-
municated to this House on the
19th September, 1955 and resolves’
that the following members of
Lok Sabha be nominated to serve
on the said Joint Committee,
namely, Shri Piare Lall Kureel
‘Talib’, Bhri Sohan Lal Dhusiya,
Shri Sunder Lall, Shri Vyankatrao
Pivajirao Pawar, Shri Ramappa
Balappa Bidari, Shri Chandrashan-
ker Bhatt, Shri G. R. Damodaran,
Shri M. Sankarapandian, Dr. M. V.
Gangadhara Siva, Shri M. K.
Shivananjappa, Shri Laxman
Sharwan Bhatkar, Shri Nand Lal
Joshi, Shri P. Ramaswamy, Shri
Anirudha  Sinha, Shri Lalit
Narayan Mishra, Shri Nayan Tara
Das, Shri Ranbir Singh Chaudhuri,
Shri Lakshman Singh Charak,
Shri Basanta Kumar Das, Shri
Sitanath Brohmo-Chaudhury,
Shri B. Ramachandra Reddi, Shri
Kadiyala Gopala Rao, Shri
Nikunja Behari Chowdhury,
‘Shri Y. Gadilingana Gowd, Shri
Jaswantraj Mehta, Shri V. Veera-
swamy, Shri Bahadur Singh, Shri
R. Velayudhan, Shri' Anandchand
and Shri Gulzarilal Nanda.”

The motion was adopted.

MOTION RE ECONOWIC POLICY

MOTION RE ECONOMIC POLICY
ture (Shri A. P. Jain): With your
permission, I would like to move the
motion standing in my name, with a
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little amendment,
a slight misprint.

because there is

I beg to move:

“That the economic policy of
the Government of India with
special reference to argriculture,
land, and rural credit be 'taken
into consideration.”

Mr, Deputy-Speaker: What is the
amendment of the hon. Minister?

Shri A. P. Jain: Instead of ‘agricul-
tural’, the word should be ‘agricul-
ture’. That is to say, the policy will
be with special reference to agricul-
ture, land, and rural credit.

In doing so, 1 propose to dwell
briefly on the broad objectives of the
economic policy in relation to the
agricultural sector of our economy.
The importance of this sector can
hardly be over emphasised. Contribut-
ing as it does more than 50 per cent
of our national income, and provid-
ing livelihood for 70 per cent of the
total population, the agricultural sec-
tor is bound to loom large in any
plan of economic development. The
First Five Year Plan rightly gave the
highest priority to the development
of agrlculmral the accent being on
mcreased roduction of food and raw
matena[s Ft’o ac'h:eve the targets laid
out in the Plan. In the circumstances
of shortages and high prices, emphasis
on production was justified, but now
that we have achieved a substantial
measure of success in stepping up the
tempo of agricultural production, we
can afford to take a broader view. and
aim at the development of the agri-
cultural economy as a whole.

The expansion of agricultural pro-
duction in relation to the targets fixed
under the First Five Year Plan has
not only strengthened the agricul-
tural base of our economy, but has
also created a favourable climate for
stepping up the rate of investment.
The production of foodgrains has in-
creased from 50 million tons in 1850-51
to 65'8 million tons in 1954-55, ex-
ceeding the Plan target for 1955-56 by
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about 42 million tons. Whereas we
imported 4'7 million tons of {food-
grains ir 1951, our imports during
1955 are expected to be not more
than -8 million tons, and this is in-
tended not so much for meeting the
requirements of internal consumption
as for building an adequate reserve.
In fact, the food position has taken
such a favourable turn that it has
been cossible for the Government to
allow exports of rice, jowar, maize,
gram and other pulses and wheat pro-
ducts. I may here strike a note of
confidence by emphasising that the
overall situation in the country would
not be seriously affected by the re-
cent floods in Assam, West Bengal,
U.P, Bihar, and Orissa, however dis-
tressing they may be in other respects.
I do not apprehend any difficulty in
meeting the requirements of food in
these areas, judged by the reports
of crop conditions I have received
from the various States and the re-
serve stocks that the Government
have at their disposal. Not only is
the position satisfactory in the case
of foodgrains alone. The production
of commercial crops, on which our
industries depend for their raw
material and which contributes so
much to our export earnings, has
shown a considerable improvement.
The production of cotton has increas-
ed from 2'9 million bales in 1950-51
to 4'3 million bales in 1954-55 and has
thus already exceeded the target set
for 1955-56. Similar is the case with
regard to oilseeds whose production
in 1954-55 has exceeded the first Plan
target by ‘4 million tons. Only in the
case of jute is the pace of progress
somewhat slow. But even here, cur-
rent production has been substantially
higher than in 1949-50. The produc-
tion of sugar touching nearly 16 lakh
tons in 1954-55 has been the highest
on record, and in view of the consi-
derably easy sugar position, there is
no intention to place new orders for
the import of sugar.

Expansion in agricultural pmdt_:c-
tion which has been the outstanding
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economic development during the
period of the first Plan has not only to
be substained but considerably im-
proved upon under the Second Plan
if we have to meet the food require-
ments of our increasing population,
provide for a higher standard of liv-
ing for our people and earn foreign
exchange that would be needed for
the genera] economic development of
the country. With this objective in
view, we propose to make a substan-
tial provision in the Second Plan. The
matter is still under consideration,
but present indications are that it
would probably be about 50 per cent
higher than what was provided in
the First Plan. We propose to step up
the production of foodgrains by about
10 million tons in 1960-61, that is, an
increase of 15 per cent over 1955-56.
The additional area to be irrigated b?
minor as well as major schemes is
likely to be well over 20 million acres.
The Central Tractor Organisation
alone proposes to reclaim about 10
lakh acres of waste land and the
States are expected to reclaim a sub-
stantial area. The production of
nitrogenous fertilisers is proposed to
be stepped up three times and three
new fertiliser factories will be set up.
A new country-wide. scheme for the
multiplication and distribution of
improved seeds through a network of
5000 seed farms and seed stores, one
in each development block, is pro-
posed to be staried. Much greater
emphasis is being put on plant protec-
tion work than ever before. Central
pools of plant protection equipment
will be located at 10 strategic centres
in the country and a special field sta-
tion will be set up for carrying on
investigation on locust control. Re-
search, education and extension ser-
vice have been subjected to a thorough
examination by a joint team of Indian
and American experts whose report
is keenly awaited for removing the
weakness of our system. Education
in agriculture is being largely ex-
panded with a view to providing
trained personnel and maintaining a
constant flow of improved technique
to the National Extension Service
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blocks, being extended rapidly so as
to cover the entire country by 1961,

Our broad objective is to step up
through these methods the index
number of our agricultural produc-
tion which, compared to the base
year of 1949-50, has already gone up
to 114 in the current year and which
we shall endeavour to raise to 135 in
1960-61. This will enable us to im-
prove the per capita daily calerific in-
take from 1B00 as at present to 2250
in 1960-61, and increase the per capita
annual availability of cloth from 15
vards to at least 18 yards, We also
propose to lay greater emphasis on
protective foods, milk, fruits and fish,
meat and eggs, etc. with a view to
removing the deficiencies in our diet.
It 'is essential, however, that if these
broad objectives have to be
fulfilled, certain basic factors which
govern agricultral production should
now claim our increasing attention.
I have in mind particularly three fac-
tors: the maintenance of agricultural
prices at a reasonable level, the pro-
vision of marketing, warehousing and
credit facilities, and reform of land
system including reorganisation of
agriculture, both as a measure of
social justice and as an incentive
to greater efficiency. 1 offer no
apology for taking some time of
the House in dealing with these
problems. The downward trend of
prices after de-control has raised a
doubt in the minds of some people
whether the proposed increase of
foodgrain and other agricultural pro-
duce under the Second Five Year
Plan will npt Jead to a glut
and further depression of prices.
A certain amount of fall in the
prices was inevitable after de-
control, but a part of Auctuation
and fall in prices is temporary. 1
do not think that we have reached a
stage of absolute surplus in our
aggicultural economy. With the in-
creasing population, the need for im-
proved nutritional standards and in-
creased purchasing power, I see no
reason why we should not be able
to consume the additional production.
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In any case, I consider that an eco-
nomy of surplus is any day better
than one of shortages. We must,
therefore, keep up the tempo of our
increasing production. With that end
in view, as a temporary measure, to
sustain our economy, Government
decided to give support to the price
of agricultural products. Members
are, no doubt, aware of the mea-
sures taken by Government for
arresting the downward trend in
prices, especially of foodgrains. Gov-
ernment have given limited price
support to coarse grains like jowar.
bajra, maize and to wheat and gram.
The announcement of a minimum
price for jowar, bajra and maize at
Rs. 5-8. Rs. 8 and Rs. 5-8 per maund

‘tespectively and Rs. 10 for wheat and

Rs. 6 for gram has had the desired
effect of stemming the fall in prices
which at one stage threatened to be
precipitous, and today the prices of
these commodities are ruling well
above the specified minimum. In fact,
prices of late have shown a harden-
ing tendency. The purchases made
by Government, in pursuance of the
policy of price support, have been
small. By the end of July 1955,
about 76,000 tons of wheat, 38,000
tons of jowar, 1200 tons of gram and
a very small quantity of maize have
been purchased by the State Govern-
ments. The purchase of kharif crop
grain and gram has practically ceas-
ed. The question of giving price
support to rice was recently consi-
dered by a Conference of Food Secre-
taries of the principal rice-growing
States and the officials of the Govern-
ment of India and it has been decided
to purchase coarse varieties of rice at
Rs. 11 per maund and coarse varie-
ties of paddy at a price equivalent to
that price of rice.

2 P

Government have already set up a
committee to enquire into the nature
and causes of variation in agricul-
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Mr. Deputy-Speaker: Will the price
of paddy be the same, that is equal
to that of rice?

Shr. A. P. Jain: At a price equiva-
lent to that of rice, that is, pro-
portionate. price.

Government have already set up a
committee to enquire into the nature
and causes of variation in agricul-
tural prices over different periods of
time and as between different regions
in the country. Further, for explor-
ing markets for various agricultural
commodities and for capturing old
ones, the Government are also con-
templating to send a Trade Mission
abroad.

Government has also liberalised the
export quota of a number of other
agricultural commodities, placed a
number of foodgrains on the free list
of export, given special facilities for
export to co-operative societies and
grows and has also reduced export
duties in several cases. Rice was ex-
ported for the first time after a period
of ten years in 1954 and export of
gur, gram and pulses has been
allowed freely. Liberal export quotas
of wvegetable oils, o0il cakes, castor
etc. has been allowed. It will be in-
teresting to note that our purchases
of wheat were less than 1 per cent of
the total crop and in the case of gram
the very announcement of the mini-
mum price produced a steading effect
on the prices. It will be a matter of
general satisfaction that our stabilisa-
tion policy had, by and large, given.
the desired effect and the current
prices are generally above the mini-
mum prices. These measures are,
however, at best correctives which
can be expected to ease the position
in the short run. But, for any im-
provement of a lasting and permanent
nature, we have to seek other re-
medies. Thz ultimate solution of the
problem is, no doubt to reduce the
cost of production by improving the
efficiency of agriculture, in produc-
ing the same quantity at a lower cost
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er a higher quantity at a proporti-
nately less cost. The warious mea-
sures which Government are taking
in the field of irrigation, improved
seeds, fertilizer uses, plant protec-
tion, research and education will, no
doubt, go a long way in this direc-
tion. But, it would also be neces-
sary to carry out certain institutional
changes which will make agriculture
profitable and enable the farmer to
obtain the optimum returns.

This brings me to the second point
which I have already mentioned,
namely, the provision of storage,
warehousing and credit facilities on
an adequate scale. One of the impor-
tant contributory causes of the mark-
ed fluctuations in agricultura] prices
and of the low income of the agricul-
turists has been his lack of holding
power due to the absence of storage
facilities and facility for credit. The
Rural Credit Survey Committee came
to the conclusion that the co-opera-
tive structure,. in spite of 50 years of
work, has failed to meet the needs of
Tural credit and marketing. The share
of co-operatives was only 3'1 per
cent of the total credit annually need-
ed and covered only 3.2 per cent of
the borrowing farmers. The medium
and small scale farmers were pene-
Tally left out. After examining the
alternative agencies for the supply of
credit, the Committee was of opin-
ion that the agency for the supply of
rural credit must be institutional and
co-operative. It' has recommended
the intensification and expansion of
the functions of the Reserve Bank
for the organisation and strengthen-
ing the co-operative system and the
creation of the State Bank of India
as a supplementary source for the
supply of agricultural marketing cre-
dit. The Committee has recommend-
ed the creation of certain funds in
the Reserve Bank and the Ministry
of Food and Agricultural and the re-
conditioning of the credit co-opera-
tive societies at all levels—primary,
district and apex—in order to evolve
a strong and well knit structure.

The Committee has also reeom-
mended the creation of a nation-wide
network of co-operative marketing
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societies and warehouses which should
be closely co-ordinated with the cre-
dit co-operatives. The State has to
play an effective role by subscribing
to the share capital of the coopera-
tive societies, training the personnel
and exXercising broad directional su-
pervision.

Hon. Members would be aware that
the Reserve Bank Act has been re-
cently amended so as to enable that
Bank to effectively discharge the
functions assigned to it by the Rural
Credit Survey Committe. For the
last many years the Reserve Bank has
been playing an important role in the
organisation and supply of credit to
the co-operative societies. It gives
short-term loans at the concessional
rate of 14 per cent per annum without
any limit of amount provided the se-
curity eligible under the law is forth-
coming. As the co-operative organisa-
tion in the State gains in strength and
the eligible security is available, the
amount of short term credit loan is
augmented by the Reserve Bank. The
period of the short term loan has heen
increased from 9 to 15 months and the
scope has been enlarged to include
mixed farming activities, processing
of crops, cottage industry etc. In the
result, short-term loans to the State
Co-operative Banks have increased
from Rs. 577 crores in 1950-51 to
Rs. 21'21 crores in 1954-55. The
Reserve Bank of India Act has
also been amended in 1953 to enable
it to offer medium-term accom-
modation up to a limit of Rs. 5
crores at the same concessional
rate of 14 per cent. The Bank also
subscribes to the debentures of the
Land Mortgage Banks. The latest
amendment of the Reserve Bank of
India Act has empowered the Bank
to create out of its fund “The Agricul-
tural Cerdit Long Term Operation
Fund' and the National Credit Stabi-
lisation Fund’, as recommended by
the Rural Credit Survey Committee.
The Bank will initially contribute to
the Long-Term Operation Fund a
sum of Rs. 10 crores non-recurring
and a recurring sum of not less than
Rs. 5 crores every year. Similarly,
the Bank will contribute to the Stabi-
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lisation Fund not less than Rs. 1 crore
every year. The Long-Term Opera-
tion Fund will be applied exclusively
for the making of loans and advances
to State Governments for subscribing
to the share capital of co-operative
societies, for making medium-term
loans to State co-operative banks for
agricultural purposes and for making
long-term loans and advances to Cen-
tral land mortgage banks. The Stabili-
sation Fund will be utilised for the
making of medium-term loans and
advances to State co-operative banks
to enable them to convert short-term
credit into medium term credit when-
ever necessary owing to drought, flood,
famine and otherlike calamities.

Hon. Members will agree that the
Reserve Bank is now fully equipped
to discharge the functions of promot-
ing and financing the co-operative
movement. Hon. Members are also
aware that the Imperial Bank of India
has been nationalised and converted
into the State Bank of India. The role
of the State Bank in the supply of
rural credit facilities will be a grow-
ing one, its exact scope depending
on examination and periodical review
by the State Bank, Reserve Bank and
Government of India. Apart from the
very valuable assistance to the rural
credit implicit in the large programme
nf branch expansion, the State Bank
will provide vastly extended remit-
tance facilities for co-operative institu-
tions. Although the main responsi-
bility for making advances direct to
the agriculturists rests with the Co-
operative Bank and Land Mortgage
Banks, the State Bank of India will
assist cooperative marketing and pro-
cessing and the cottage and small-scale
industries by making advances against
goods and their title documents. It
may also buy the debentures of a
T.and Mortgage Bank and act as the
Agent of a co-operative bank. The
State Bank of India is now+well in a
position to undertake those responsi-
bilities.

The broad features of the recondi-
tioned rural credit structure will be
the large-sized credit societies at the
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base. The area of operation of large-
sized societies will generally be about
5 wvillages if irrigated and 10 to 15
villages if unirrigated. It will have a
membership of about 500 persons. The
liability of each member will be five
times the face value of the capital
subscribed by him. The society will
have the minimum share capital of
Rs. 15,00 which will increase to Rs.
20,000 by 1960-61. The State Govern-
ment will contribute about Rs. 10,000
to the share capital out of the funds
advanced by the Reserve Bank. The
annual turnover of the Society is ex-
pected to be Rs. 1.5 -to Rs. 2 lakhs,
which will enable it to employ whole-
time trained and qualified persons. As
it is not likely that the Society K will
make sufficient profits in the early
stages, it will be given a subsidy dur-
ing the first three vears of its work-
ing. The large-sized society will not
only supply credit but also essential
articles like salt, fertiliser, kero-
sene, matches, etc. It will function
as an agent of the marketing society
and will have a small godown of its
own or take one on rent. The lcans
will be related to production pro-
gramme and will be advanced on the
security of prospective crop instead of
rights in land. Efforts will be made
to sanction loans as far as possible
in kind, It is expected that by the
end of 1960-61, about 12,000 large-
sized societies will be set up and 5000
godowns constructed. After the ab-
sorption of some of the existing so-
cieties into the large-sized societies,
it is expected that one lakh out of the
one lakh and a quarter existing so-
cieties will continue to survive. Both
these types of societies by the end of
1960-61 are expected to advance short-
term loans of Rs. 150 crores and
medium-term loans of Rs. 50 crores
which together with long-term loans
of Rs. 25 crores would meet 30 per
cent of the rural credit needs of the
farmers and cover about one-third of
thg villages and population.

The large-sized credit societies will
get their loans from the Central Co-
operative Banks. Normally, ‘ there
would be one Central Co-operative
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Bank for one district but in case of
large districts, a Central Bank may
have to be provided for a smaller ad-
ministrative unit. About 20 new Cen-
tral Banks will be opened and the
existing Central Banks will be streng-
thened by increasing the share capital
and supply of qualified staff. All
Part A and Part B States already have
Apex Banks which will have to be
strengthened to meet the increased
needs of the rural credit. The rate
of interest which in some States at
present is as high as 12 per cent. is
proposed to be reduced to 6} per
cent.

There are at present 9 Central Land
Mortgage Banks and it is proposed to
mcrease their number to 18, so that
each Part A and Part B State may
have a Central Land Mortgage Bank.
Thei Primary Land Mortgage Banks
are at present concentrated in Madras,
Andhra and Mysore. During the Se-
cond Five-Year Plan it is not proposed
to set up any large number of primary
Banks, and their normal work will
be done by Central Banks through a
special section created for the pur-
pose. The total cost of creating large-
sized society, augmenting and streng-
thening the Central, Apex and Land
Mortgage Banks would come to nearly
Rs. 25 crores to be subscribed by the
Reserve Bank and about Rs. 10 crores
to be supplied by the Central and
State Governments for construction of
godowns and subsidising the staff.

The Rural Credit Survey Committee
has for the purpose of organising co-
operative marketing and processing
recommended the creation of a Na-
tional Co-operative Development and
Warehousing Board at the policy level
and of a National Warehousing Cor-
poration and State Warehousing Cor:
porations at the operational level.
These will function under the Ministry
of Food and Agriculture. The crea-
tion of the Board and the Corporation
has been accepted in principle and a
Bill for setting up these institutions is
being drafted and will soon be placed
before the Parliament. The functions
of the Board will be to plan and pro-
mote on a country-wide basis the deve-
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lopment of co-operative activities in
production, processing, marketing
etc., and provide facilities for storage
and warehousing of agricultural pro-
duce. The Government will pay the
Board a non-recurring grant of Rs. 5
crores and a recurring grant each year
of not less than Rs. 5 crores for the
next 5 years and thereafter such sum
as may be necessary to enable the
Board to discharge its functions. Qut
of these allocations two funds, namely,
a Development Fund and a Warehous-
ing Fund will be created and Rs. 15
crores allocated to each. The develop-
mental activities will include the sett-
ing up of primary and apex market-
ing societies and the promotion of pro-
duction and processing co-operatives.
The Board will advance money to the
State Governments ag grants and loans
and the State Governments will in
their turn assist the Co-operative So-
cieties (1) by subscribing to the share
capital, (2) loans and grants for con-
struction of godowns and (3) grants
to subsidise expenditure on staff dur-
ing the initial years. The processing
Co-operative Societies such as sugar
mills, cotton gins, oil expellers, jute
balers, ete., will be assisted by the ad-
vancement of loans on easy terms. It
is proposed to set up 1500 Primary
Marketing Societies and construct
1200 godowns during the Second Five-
Year Plan period. At the Apex, we
hope to set up a number of new So-
cieties and give one Society to each
Part A and B State. The total ‘cost of
these operations will come to about
Rs. 18 crores.

The Bill will also provide for the
establishment of a Central Warehous-
ing Corporation and State Warehous-
ing Corporations. The Central Ware-
housing Corporation will have the
share capital of Rs. 20 crores out of
which 50 per cent. will be immediate-
ly subscribed. The Government of
India will contribute Rs. 4 crores to
the share capital and the balance will
be provided by the State Bank of
India, the Commercial Banks, Insur-
ance Companies, Co-operative Socie-
ties, etc. The functions of the Central
‘Warehousing Corporation would be to
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set up warehouses at places of all-
India importance and to subscribe to
the share capital of the State Ware-
housing Corporation. Preliminary
steps are being taken for the location
of warehouses and for the selection
of commodities for warehousing. The
State Governments have also been
advised to include in their Second
Five-Year Programme for construc-
tion eof warehouses, A Technical
Committee has been set up in the
Ministry of Food and Agriculture to
work out the suggestion regarding the
number of warehouses, the type of
construction required, the choice of
commodities to be stored and the re-
quirements of personnel for the ware-
houses. As a result of the programme
of warehouses and the construction of
godowns, it is anticipated that by the
end of 1960-61 storage space -having
a capacity of two million tons will be
available. The warehousing will cost
the Central and State Governments
Rs. 10 crores during the Second Plan
period.

In order to provide personnel for
the co-operative movement each
important State will have at least one
institute for the training of subordi-
nate rank of personnel which will turn
out 3,000 persons every year. There
will be five regional training colleges
which will provide 1,500 trained per-
sonnel in the intermediate grade dur-
ing the Second Plan period and the all
India Co-operative Training College,
Poona will train 300 higher grade
officers during the same period. A
co-operative officer will also be posted
in every National Extension Block.
The requirements of personnel in this
category would be around 4,000, These
will be trained separately in eight
regional institutions. These, it is
hoped, will meet the personnel re-
quirements of the co-operative move-
‘ment.

To sum up, the cost of fulfilling the
entire programme during the Second
Five Year Plan would come to Rs, 25
crores for the Reserve Bank and Rs. 50
crores for the Central and State Gov-
ernments. This will be in addition to
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short, medium and long-term loans
which will be available from the
Reserve Bank of India.

Before I conclude this very import-
ant question of rural credit survey, 1
would like to say a few words on the
question of States’ participation, re-
gulation and control of the co-opera-
tive movement, which at one time
caused a little stir among the non-
official co-operators. The important
recommendations of the Rural Credit
Survey Committee which attracted
some controversy were that at the
Apex and the Central level, Govern-
ment should contribute not less than
51 per cent. of the share capital. In
the primary societies, the Government
may, if need arises, contribute share
capital to make up the shortfall. The
States’ contribution to the primary
societies will be retired within a fixed
period of time but will continue in-
definitely in the case of Central and
apex institutions. In the institutions
in which the Government is the major
shareholder, it will have the power to
nominate upto one third of the
directors. Government shall also have
the power to reverse or modify deci-
sions or enforce its own decisions on
certain important matters, namely, the
soundness of financial policies and the
larger objectives of loaning policies.
A selection of the non-official co-
operators felt that the States’ major
participation in the share capital
would retard the growth of initiative
and destroy the autonomous character
of the co-operative institutions. It
was argued that the State nomination
to the board of directors of the co-
operative institutions will lead to the
centralization of power, the institu-
tions at the lower level being con-
trolled by those above and the whole
structure belng subjected to the
control of the party in power, These
among other recommendations of the
Rural Credit Survey Committee were
discussed at length by the Second
Indian Co-operative Congress held at
Patna in March last. It was attended,
among others, by the representatives
of the State co-operative organisations
and prominent co-operators. The
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Congress, after a good deal of deli-
beration, passed resolutions welcoming
State participation in the co-opeérative
movement but cautioned that such
participation should be so regulated
as not to disturb the democratic
character of co-operative institutions.

The holding of the shares should not

entitle the State to have any pre-
ponderant voice in the normal work-
ing of the co-operative societies.
States’ representatives on the board of
directors would be desirable but such
nomination need not exceed three
persons who may not necessarily be
Government officials. The power and
right of the State Government or its
nominee should not be used for inter-
ference with the internal administra-
tion of the societies. Government’s
special power should be strictly con-
fined to the loan policy of the institu-
tions and where such questions of
financial policy are involved, the
Government should consult the
Reserve Bank of India before issuing
any directive. All these recommenda-
tiens of the Patna Co-operative Con-
gress were endorsed by a Conference
of the State Ministers of Co-operation
convened by the Ministry of Food and
Agriculture in April last.

These recommendations have now
been accepted by the Government and
1 assure the House that the State
participation in the share capital is
neither intended nor will be used to
interfere in the normal working of
the eo-operative institutions. The use
of the special overriding powers of the
State will be confined to the soundness
of the financial policies and the larger
objectives and will be exercised with
great caution. These categorical as-
surances should set at rest any doubt
which may have arisen. The Patna
Co-operative Congress also recom-
mended that the representatives of
the non-official co-operators on the
National Co-operative Development
and Warehousing Board should be
increased from two to four, This
recommendation has been accepted by
the Government.

The enlarged facilities for better
farming, rural credit, marketing, pro-
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cessing and warehousing, which I have
referred to above are, no doubt, good
things, but the farmer cannot be
enthused to put in labour and money
unless he knows that the land which
he is developing today will be his
tomorrow and the land system assures
to him the fruits of his labour. The
First Five Year Plan has laid down
the economic objectives of our land
system to be the increase of agricul-
tural production and a higher level of
efficiency and its social objectives as
reducing disparities in wealth and
income, elimination of exploitation,
provisions of securities for tenant and
worker  which finally promises
equality of status and opportunity to
different sections of the rural popula-
tion.

Hon. Members are aware that we
are working under a federal system in
which there is definite allocation of
functions to the Centre and the States
each being autonomous within the
sphere of its activities, except in res-
pect of items mentioned in the Con-
current List. Rights in land and land
tenure come under item 18 of the
State List, Constitutionally the powers
of the Central Government in the
matter of land reforms are limited.
Historically the land system in India
is an organic growth of customary
laws extending over centuries. There
is a diversity in land tenures ranging
from fairly dynamic and progressive
ones to archaic and feudal. In parti-
cular, the land system in the terri-
tories which were formerly parts of
the princely states had failed to keep
pace with modern ideas. In the cir-
cumstances, it is neither possible nor
wise to enforce any rigid pattern all
over the country. The Central Gov-
ernment have constituted a Central
Committee for Land Reforms to co-
ordinate the progress of land reforms
and to advise the State Governments
on the land reforms proposals. Legis-
lative measures of the State Govern-
ments before they become law are
generally sent to the Central Com-
mittee which, after scrutiny, tenders
its advice to the State Governments.
If necessary, the representatives of the
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State Government are sent for
personal discussion. The approach of
the Central Committee is one of
persuasion and not of imposition. It
must be realised that any attempt to
force the views of the Centre will give
rise to greater resistance on the part
of the State Governments who are
responsible to their own legislatures.
Nonetheless, the broad features of
the land legislation must conform to
the general pattern laid down for the
country. In this, I am glad to inform
the House that the Central Committee

has succeeded to a large extent,

The broad features of the land
reform under the first Five-Year Plan
may be stated to be:

(i) Abolition of intermediaries;
(ii) Tenancy reforms;
(iii) Ceiling on holdings; and

(iv) Reorganisation of
ture.

agricul-

The decision to abolish the inter-
mediaries had been taken by a number
of States before the planning started.
During the plan period the process
has been expedited. Intermediaries
have been abolished, or necessary
legislations for abolition passed in
most of the States. In some terri-
tories, such as Travancore-Cochin and
Kutch, the Bills have either been
introduced or are in the drafting stage.
There are only small pockets left in
respect of which legislative measures
have to be undertaken. Wherever
intermediaries have been abolished,
the tiller of the soil has generally
come in direct contact with the State.
If the term “intermediary” in the
abolition laws had been used in the
literal sense, meaning the middle men
between the State and the tiller of
the soil as in the case of Uttar Pra-
desh, the problem of tenancy would
have been very much simplified. Full
ownership rights or security of
tenure would have flowed directly
from the creation of direct relation-
ship between the State and the tiller
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of the soil. The Intermediary Aboli-
tion Laws were, however, not con-
sidered necessary for the ryotwari
areas. In some cases there are sub-
tenants holding from tenarits. The
problems in such cases are: how are

- the rights of the landowners—and in

this 1 include the tenant—and their
tenants, which will also include the
sub-tenants of the tenants, to be
adjusted, to what extent the land-
owner should be allowed to resume
land from the tenant; what should
happen to evicted tenants; what are
to be the rights of the tenant in land
which remains with him?

The States have followed different
policies in laying down the limits of
resumable area and conditions of re-
sumption. For instance, in the Punjab
a landowner is entitled to resume up
to 30 standard acres of land provided
his tenant is left with a minimum of
5 standard acres, or given an alter-
native holding of five standard acres.
In Hyderabad, the landowner can re-
sume up to 3 family holdings provid-
ed the tenant is left with at least one
basic holding. If it is not possible to
leave one basic holding with the
tenant, the landowner can resume
only half the area held by the tenant,
but if the landowner owns a basic
holding or less, he may resume the
entire area. In Rajasthan, the land-
owner can resume up to the prescrib-
ed area provided the tenant is left
with the minimum holding with a net
annual income of Rs. 1,200. But the
underlying principle in all the laws is
that the tenant should not, except in
rare cases, be deprived of all his land
and so far as possible he should be
left with a basic holding. In land
outside the resumption limit, consider-
able progress has been made in the
conferment of security on tenants in
the States of Bombay, Orissa, Punjab,
Hyderabad, PEPSU, Saurashtra,
Himachal Pradesh and Kutch. Other
States, namely, Andhra, Assam, Bihar,
Madhya Pradesh, West Bengal, My-
sore and Travancore-Cochin are being
urged to take action for conferring
security of tenancy.
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The Planning Commission was of
the opinion that generally the rent
should not exceed 1/4th or 1/5th of
the produce. In Assam, Bombay,
Madhya Pradesh, Orissa, Madras,
Uttar Pradesh, Hyderabad, Rajasthan,
Mysore, Travancore-Cochin, Ajmer,
Delhi, Himachal Pradesh and Vindhya
Pradesh rents have been accordingly
reduced. In Punjab and PEPSU the
maximum rent prescribed is 1/3rd of
the produce. In other States where
rents have not been reduced to the
level laid down in the First Five Year
Plan, the State Governments are being
urged to take action to bring the rents
in conformity with those recommen-
dations. Tenants have been given the
rights to acquire ownership on pay-
ment of price in instalments in
Bombay, Punjab, Hyderabad, Rajas-
than and Himachal Pradesh. In some
of the States the price to be paid by
the tenant is a multiple of the land
revenue or net profits. In others, it
is a portion of the market price. The
Panel of Land Reform appointed by
the Planning Commission recently
went into the question of tenancy re-
forms and has appointed a Tenancy
Reforms Committee which will assess
the work so far done and suggest
measures for the Second Plan.

The first Five Year Plan has accept-
ed the principle of an absolute limit
being imposed on individual holdings.
It has further laid down “that as a
practical approach “to the problem of
large individual holdings, it would be
best to divide substantial farms which
are directly managed by their owners
into two groups, namely, those which
are so efficiently managed that their
break-up would lead to a fall in pro-
duction, and those which do not meet
this test. For the latter category, the
lgnd management legislation should
give to the appropriate authority the
right to take over for the purpose of
m?nagement". The Planning Com-
mission had further recommended that
before finally working out the policy
about ceiling, the State Governments
should undertake a census of the
cultivatory holdings in order to obtain
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data regarding the size and distribu-
tion of holding and areas under culti-
vators and owners and areas leased to
tenants. Census work has been under-
taken in all the States except West
Bengal, Assam, Uttar Pradesh, Jammu
and Kashmir and 12 States have al-
ready sent their reports. Meanwhile,
Punjab, Jammu and Kashmir,
Hyderabad and Himachal Pradesh
have already imposed ceilings on the
existing holdings. In Uttar Pradesh,
Madhya Bharat, Saurashtra and Delhi,
ceilings have been imposed on the
future acquisition of land. Assam,
Hyderabad, Ajmer and West Bengal
have prescribed the area which an
intermediary will be entitled to retain
after the abolition of intermediaries.
The Panel of Land Reforms has ap-
pointed another Committee which will
consider the question of the ceiling
and floors of holdings. Final decision
on ceiling will be taken after the
census is completed and the Com-
mittee has reported.

While the State Governments have
considerable achievement to their
credit in the abolition of inter-
mediaries and have done good work
in tenancy reforms and imposing ceil-
ings, I regret to say that much has not
been done in the reorganisation of
agriculture. In the background of the
general picture of our countryside as
“one of numerous small holdipgs, a
large portion of them uneconomic, a
small number of middle peasants and
a sprinkling of substantial owners”,
the development of co-operative farm-
ing among small and middle owners
deserves highest priority. We asked
the State Governments to encourage
cooperative farming by giving prefer-
ence in the grant of Grow More Food
assistance, remission of land revenue
and taxes, giving of technical advice,
financial assistance, etc. The societies
were also to be given priority in the
allotment of reclaimed waste lands,
supply of water, grant of loans and
the like. A provision of Rs. 40 lakhs
was made in the First Plan period for
providing assistance to States to
undertake experiments in cooperative
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farming. Very few States have, how-
ever, been able to formulate any
schemes. Recently, the Programme
Evaluation Organisation of the Plan-
ning Commission has started studies of
the working of selected cooperative
farming societies in order to evolve a
pattern for the establishment of such
societies on a large scalee A Com-
mittee appointed by the Panel on
Land Reforms is also examining the
land management legislation, co-
operative farming and co-operative
village management. Some success
has been achieved in the con-
solidation and work has started in a
number of States, for example,
‘Bombay, Punjab, U.P., etc., and more
are undertaking the requisite legisla-
tion.

It is hoped that the work of con-
solidation will receive considerable
impetus in the Second Plan period.

It should not be forgotten that of
all the works of land reform in hand,
the re-organisation of agriculture is
the most difficult. The Indian farmer,
as the farmer in other parts of the
world, is highly individualistic in his
outlook. An understanding of the co-
operative principles, proper leadership
and trained personnel have also been
lacking in the countryside. But our
resolve to implement the recommen-
dations of the Rural Credit Survey
Committee and to create proper con-
ditions for the understanding and
working of co-operative principles in
a big way will, I hope, create proper
climate for co-operative farming so-
cieties to grow.

With these observations, I commend
the motion for the consideration of
the House.
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Mr. Depuiy-Speaker: The hon.
Member is making a speech.
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Motion moved:

“That the economic policy ef
the Government of India with
special reference to agriculture,

land and rural credit be taken into
consideration.”

Now, there are a number of amend-
ments that have been tabled. All of
them are motions for substitution.
‘With regard to some motions standing
in the name of Shri V. P. Nayar, Shri
N. R Chowdhury and Shri S. L.
Saksena they not only want to add
something, but they also want that—
as for instance in the motion standing
in the name of Shri V. P. Nayar and
others, No. 11—the Government
should immediately stop by legislation
all ejectments of cultivators of waste
lands and forest.lands; give owner-
ship to such occupants, so on and so
forth. These are all matters which
have to be taken up or legislated
upon by State Governments in the
State legislatures.

Now, the Business Advisory Cem-
mittee has also given an indication as
to what ought to be the scope of the
discussion on this. Generally the
Central Government has no direct re-
lationship with agriculture or distri-
bution of land. The report of the



75905 Motion re

Business Advisory Committee is given
in Bulletin—Part II dated 19th
September, 1956. I believe hon.
Members have already got it and this
was extracted and included in the
Bulletin for the purpose of drawing
the attention of the Members. If they
have not got the Bulletin before them
1 will read one or two paragraphs
from that. It says:

“The’ main purpose of the
debate as far as economic policy
relating to agricultural land is
concerned should be to provide an
opportunity to review broadly the
progress of land reforms and to
find out to what extent the two
objectives of social justice and
increase in productivity have been
fulfilled. In particular, attention
should be focussed on the follow-
ing points:

(i) Is the pattern of land
ownership and use more equita-
ble and/or conducive to greater
efficiency? What action has
been taken in implementing the
policy of imposition of ceilings
on individual ownership and
cultivation?

(ii) To what extent has the
ideal of ‘land to the tiller’ been
realised? If the transition from
tenancy to ownership is not
likely to be achieved in one
sweep and tenancy on a signifi-
cant scale is likely to continue
for some time, to what extent
the tenancy legislation has been
able to provide—(a) security of
tenure and (b) reduction in
rents to the existing tenants and
sub-tenants?

(iii) What steps have been
taken to implement the Plan-
ning Commission’s recommen-
datio_ns regarding co-operative
farming and co-operative village
management?

As regards the other aspects of the
debate, namely, economic policy
of the Government relating to
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Rural Credit, the debate should
provide an opportunity—

(i) to review the important
recommendations of the Rural
Credit Survey and the action
takefr by Government thereon;

{ii) to ascertain the time
schedule for implementing the
various recommendations; and

(iii) to discuss the question of
State's participation, regulation
and control of the co-operative
movement and the reaction of
the co-operative movement
thereto.”

These are the broad details or, at
any rate, some of the indications that
were given by the Business Advisory
Committee; that is, in general, how
far the recommendations of the Rural
Credit Survey Committee have been
implemented etc.

Shri N. B. Chowdhury (Ghatal):
The outline which you have read in-
cludes all these items—tenancy, credit
etc.

Mr. Deputy-Speaker: I am coming
to that. We cannot add anything
here. The general policy may be
discussed but to say that the Govern-
ment should undertake legislation on
distribution of land, imposing ceiling
etc., is entirely a State subject. In so
far as those directions are contained
in any of these motions to that extent
those motions are out of order and
barring those portions the rest of the
portion will be admitted. If a motion
contains ‘only recommendations that
these steps are to be taken then the
Members concerned should go and
ask their friends in the local legisla-
tures to adopt that policy. Now, Shri
A. K. Gopalan.

Dr. Ram Subhag Singh (Shahabad
South): Sir, first the motions may be
moved.

Mr. Deputy-Speaker: Yes, we may
take up the substitute motions first.
Those hon. Members who want to
move their motions may move them
now.
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Dr. Ram' Subhag Singh: I beg to
move:

That for the original motion, the
following be substituted:

“This House having considered
the economic policy of the Gov-
ernment of India with special
reference to Agriculture, Land
and Rural Credit, while appreciat-
ing the progress so far made, re-
commends that the Government
should forthwith  formulate a
land reform programme and taKe
suitable steps for the rapid imple-
mentation of land reform and
rural credit programmes.”

/Shri Lakshmayya (Anantapur): 1
beg to move:

That for the original motion, the
following be substituted:

“This House having considered
the economic policy of the Gov-
ernment of India with special
reference to Agriculture, Land and
Rural Credit, whilée appreciating
the policy of the Government for
the progress achieved in the food
production so far in the country
recommends that the Government
should forthwith take up the land
reform scheme with the object of
increased production and take
suitable steps and formulate sound
measures to implement the recom-
mendations of the report of the
Rural Credit Survey in regard to
easy credit facilities in rural
areas, warehousing etc. so as to
improve the present conditions of
the farmers and agricultural
labourers, and raise their purchas-
ing power and living standard and
maintain the present tempo of
production.”

Shri Bogawat (Ahmednagar South):
1 beg to move:

That for the original motion, the
following be substituted:

“This House having considered
the economic policy of the Gov-
ernment of India with special re-
ference to Agriculture, Land and
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Rural Credit, while appreciating
the progress so far made, recom-
mends that the Government
should forthwith decide and im-
plement land reform as well as
rural credit programmes.”

Shri 8. N. Das: Sir, I want to move
my substitute motion but by your
leave 1 want to make a slight change
in it because after hearing the speech
of the hon. Minister.........

Mr. Deputy-Speaker: 1 will see to
that when the motion is put to vote—
I may allow or may not allow. In
the meanwhile let the hon. Member
circulate his revised motion. To-
morrow also we are continuing this
debate.

Dr. Ram Subhag Singh: The amend-
ment made in the original motion will
automatically be made in the sub-
stitute motions also.

Shri 8. N. Das: 1T beg to move:

That for the original motion, the
following be substituted:

“This House having considered
the economic policy of the Gov-
ernment of India with special re-
ference to Agriculture, Land and
Rural Credit, while appreciating
the progress so far made with re-
gard to land reforms regrets that
sufficient attention has not been
given to the problems of rural
credit, specially credit for agri-
culture and cottage industries”,

Shri Bhagwat Jha Azad (Purnea
cum Santal Parganas): 1 beg to
move:

That for the original motion, the
following be substituted:

“This House having considered
the economic policy of the Gov-
ernment of India with special re-
ference to Agriculture, Land and
Rural Credit, is of the opinion
that the targets fixed in the First
Five Year Plan for land reform
and rural credit have not yet been
achieved and therefore recom-
mends to the Government that
suitable steps be taken for the
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rapid implementation of the
same.”

Shri N. M. Lingam (Coimbatore): I

beg to move:

That for the original motion, the

following be substituted:

“This House having considered
the economic policy of the Gov-
ernment of India with special re-
ference to Agriculture, Land and
Rural Credit, while approving of
the policy is of the opinion—

(i) that the policy has result-
ed in setting in motion a peace-
ful agrarian revolution in the
country in tune with the objec-
tive of a socialistic pattern of
society;

(ii) that the pattern of land
distribution should have regard
to greater efficiency, production
and security of tenure with
ultimate ownership of land to
the tiller; and

(iii) that to this end the re-
commendations of the Rural
Credit Survey in regard to rural
credit and strengthening the co-
operative movement by State
participation should be imple-
mented as early as possible.

This House also notes the signi-
ficant contribution made by the
Bhoodan Movement towards the
furtherance of Government's land
policy." :

Shri G. L. Chandhary (Shahjahan-
pur Distt—North cum Kheri—East-
Reserved-Sch. Castes): I beg to move:

That for the original motion, the
following be substituted:

“This House having considered
the economic policy of the Gov-
ernment of India with special re-
ference to Agriculture, Land and
Rural Credit, while appreciating
the progress so far made, recom-
mends to the Government to ex-
pedite the work of land reforms.”

Mr. Deputy-Speaker: Now, Shri
V. P. Nayar.

370 L.S.D.
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Shri V. P. Nayar (Chirayinkil): 1
would like to move my substitute
motion.

Mr. Deputy-Speaker: His motion
reads like this:

“This House having considered
the economic policy of the Gov-
ernment of India with special re-
ference to Agriculture, Land and
Rural Credit, recommends that the
Government should—

(a) immediately stop by
legislation all ejectments of
cultivators of waste lands and
forest lands;

and so on”

I think he must go to the State legis-
lature for all these things.

Shri V. P. Nayar: I say that we
should recommend to the State Gov-
ernment.

Mr. Deputy-Speaker: It reads like
this:

“This House having considered
the economic policy of the Gov-
ernment of India with special re-
ference to Agriculture, Land and
Rural Credit, recommends that
the Government.

—that means, the Government
of India—

... .should—

(a) immediately stop by
legislation all ejectments of
cultivators of waste lands and
forest lands;....... "

This Government has no right to
say so.

Shri V. P, Nayar: Why?

Mr. Deputy-Speaker: How many
times have I to state this is a State
subject? He has stated “provide for
increased rural credit and open ware-
housing godowns”. So, some of them
may be allowed. (a) and (b) goes.
(c) is “cancel all penalties imposed on
so-called wrongful occupation.” That
goes, (d) is about the distribution of
waste lands. That goes. (e), (f) and
{g) also go. (h) will stand. (i) goes.
(j) also will stand,
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Shri V. P. Nayar: I beg to move:

That for the original motion, the
following be substituted:

“This House having considered
the economic policy of the Gov-
ernment of India with special re-
ference to Agriculture, Land and
Rural Credit, recommends that
the Government should—

(a) lay down fool-proof mea-
sures controlling exhorbitant
interests on rural credit; and

(b) provide for increased
rural credit and open warehous-
ing godowns at all important
centres of business.”

Mr. Deputy-Speaker: I now come to
Mr. N. B. Chowdhury’s motion, it will
stand as it is.

Shri N. B. Chowdhury: I beg to
move:

That for the original meotion, the
following be substituted:

“This House having considered
the economic policy of the Gov-
ernment of India with special re-
ference to Agriculture, Land and
Rural Credit, regrets—

(i) that due and effective
steps have not been taken to
realise the ideal of ‘land to the
tiller' by imposition of proper
ceilings on individual owner-
ship and cultivation, by a suit-
able programme of redistribu-
tion of lands including waste
lands gratis by providing secur-
ity of tenure and effecting re-
duetion in rents realised from
the existing tenants and sub-
tenants;

(ii) that legislation in respect
of co-operative farming has
been made in a haphazard man-
ner without due regard to its
probable effect on the poorer
tenants in the absence of a suit-
able programme of redistribu-
tion of land;

desh—Reserved—Sch. Tribes):
to move:

{iii) that the objective of social
justice has not been attained
due to the Government's policy
of paying a huge amount of
compensation to the big land-
lords and demanding the market
value of lands from the actual
cultivators thereof for the ac-
quisition of permanent oc-
cupancy or ownership rights;

(iv) that the steps taken uptil
now to provide credit facilities
to the peasants are utterly in-
adequate;

(v) that the Government have
failed to evolve a proper
price policy to ensure fair and
economic price to the growers
of various agricultural produce;

(vi) that the peasants have‘
been hit hard by the high rates
of rent, irrigation charges,
betterment levy etc.; and

(vii) that in formulating Gov-
ernment’s basic economic policy
the inseparable connection bet-
ween industrial development on
the one hand and the problems
of land distribution stopping
evictions, rural ecredit, condi-
tions of tenants and agricultural
labourers, purchasing power of
the peasantry etc. on the other
hand has not been given due
consideration.”

Shri Natawadkar: (West Khan-
I beg

That for the original motion, the

following be substituted:

‘“This House having considered
the economic policy of the Gov-
ernment of Indi. with special re-
ference to ..griculture, Land
and Rural Credit, while appreciat-
ing the progress so far made re-
commends that the Government
should forthwith formulate a
land reform programme and take
suitable steps for the rapid imple-
mentation of land reform with
special emphesis on - distribution
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of land to the members of Sche-
duled Tribes who are mainly agri-
culturists and agricultural labou-
rers.”

Mr. Deputy-Speaker: I will take

up the next motion No. 14.
reads:

“....recommends that a socio-
economic survey of the Scheduled
Tribes and Scheduled Areas
including communications in
different States be conducted by
a Committee...."

All right, I allow it.

It

Shri Natawadkar: That for the ori-
glnal motion, the following be substi-

tuted-

““This House having considered
the economic policy of the Gov-
ernment of India with special re-
ference to Agriculture, Land and
Rura] Credit, while appreciating
the steps taken by the Govern-
ment., recommendg that a soclo-
economic survey of the Scheduled
Tribes and Scheduled Areag in-
cluding communications in diffe-
rent States be conducted by
a Committee appointed by Central
Government consisting of social
workers and members of Parlia-
ment."

Mr. Deputy-Speaker: The next
motion is by Shri Rajabhoj. Shri

Rajabhoj is not here. So, it will

stand over,

Shri Sivamurthl Swamj (Kushtagi):

I beg to move:

That for the original motion, the

following be substituted:

““This House having considered
the economic policy of the Gov-
ernment of India with special re-
ference to Agriculture, Land and
Rural Credit, is of the opinion
that—

(i) the Government of
India has failed to introduce
an uniform policy with re-
gard to agricultural Lands
throughout the country:

(ii) the Government of
India is too slow to imple-
ment the recommendationg of
Rural Credit Survey Re-
port by the Committee of the
Reserve Bank;,

(iii) the present policy of
the Government has failed to
encourage and develop the
co-operative organisations in
rural areas to increase ade-
quately the credit facilities for
the village population in the
country; and

(iv) the Government " has
failed to reserve some lands
in the villages for Scheduled
Castes and Scheduled Tribes
to improve the economic eon-
dition of these unfortunate
brothers in rural areas.”

Shri 8. C. Dedb (Cacher Lushai
Hills): I beg to move:

That for the original motion, the
‘ollowing be substituted:

“This House having considered
the economic policy of the Gov-
ernment of India with special
reference to Agriculture, Land
anj Rural Credit, while appre-
ciating the progress so far made,
is of the opinion that Government
should, at once, give concreie
shape to land reforms programme
keeping in view the rurel credit
and co-operation aspect of -the
problem. '’

Mr. Deputy-Speaker: The next me-
tion is by Shri Boovaraghasamy. Is
he here? He is not here. Hon. Mem-
bers who are sitting by the side must
help the Chair by saying “No.” The
next motion is No. 18.

Thakur Jugal Kishore Sinha: I beg
to move:

That for the original motion, the
following be substituted:

“This House having considered
the economic policy of the Gov-
ernment of India with special re-
ference to Agriculture, Land and
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Rural Credit, is of the opinion
that with a view to ensure more
production  agricultural * land
should be equitably distributed
and full patronage and priority
should be given to the Co-opera-
tive Organisations in various agri-
cultural and industrial sectors
without disturbing their democra-
tic character by foisting Govern-
ment nominees on their Commit-
tees of management and using
any power to revise their deci-
sions.”

Mr. Deputy-Speaker: The next mo-
tion is by Shri Shibbanlal Saksena. It
reads: “....(i) that the Government
should redistribute land in every
village....”. This House can recom-
mend to this (Central) Government
and not to the State Government. It
will not be proper to the House to
recommend to the State Government
because it is a State subject. I won't
allow it. The second item reads: “(ii)
that the Government should encour-
age cultivation by forming mutual aid
teams....". I allow it. Item (iii) goes.
Item (iv) reads; “(iv) that all un-
economic holdings be rent free;” That
goes. Ttem (v) reads: “(v) that
community projects may be started
in every village ...... " That is all
right. Item (vi) reads: “that village
co-operatives may be formed and the
necessary rural credit to meet all their
needs may be provided by the Gov-
ernment....”. The Central Govern-
ment has nothing to do with it. That
goes. That rest of the items remain.
So, items (i), (iii), (iv) and (vi) are
ruled out. The others stand.

Shri Shibbanlal Saksena: I beg to
move:

That for the original motion, the
following be substituted:

“This House having considered
the economic policy of the Gov-
ernment of India with special re-
ference to Agriculture, Land and
Rural Credit, recommends—

(i) that the Government
should encourage cultivation by
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forming mutual aid teams, which
may give place to co-operative
and collective farming and ulti-
mate socialisation of land;

(ii) that community projects
may be started in every village
before the expiry of the First
Five Year Plan and planned re-
construction of rural houses
after redistribution of land, may
be undertaken;

(iii) that in cities where pea-
sants come to market their grain
and other produce, peasant
homes may be opened where
provision is made for their
stay and the stay of their carts
and animals and sale of their
produce through co-operatives so
that the present exploitation
may stop and the State Bank
may provide adegquate rural
credit to help the transaction
of co-operative  societies in
these peasant homes;

(iv) that model farms to trans-
late results of latest agricultural
research into practice and to ac-
quaint farmers with them may be
established in every commu-
nity project centre;

(v) that arrangements to pro-
vide good seeds, fertilisers and
farming implements may also be
made by village co-operative so-
cieties; and

(vi) that ponds, wells and
other minor irrigation projects
may be subsidised by these co-
operatives where there are no
irrigation facilities available.”

Mr. Deputy-Speaker: Now Mr.
Gopalan will speak both on the origi-
nal motion as also on the amend-
ments.

st drogwo T (weTqR-Tfe
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Shri S. S, More (Sholapur): Verti-
cal half,

Mr. Deputy-Speaker: Amendment
No. 15 reads:

“,...(i) that the Government
should introduce the policy with
regard to land reform so that
Scheduled Castes and Scheduled
Tribes can get lands for their
livelihood ...... "

It stands,

Shri P. N, Rajabhoj: I beg to move:

That for the original motion, the
following be substituted:

*“This House having considered
the economic policy of the Govern-
ment of India with special re-
ference to Agriculture, Land and
Rural Credit, is of the opinion—

(i) that the Government should
introduce the policy with regard
to land reform so that Scheduled
Castes and Scheduled Tribes can
get lands for their livelihood and
help the co-operative farming
organisations of their own to im-
prove the economic condition of
these down-trodden population of
the country;

(ii) that the Government should
provide credit facilities on an
extensive scale to the rural people
in general and particularly the
Scheduled Castes and Scheduled
Tribes for the development of
their occupation; and

(iii) that a Committee should
be appointed to recommend to
the Government with regard to
the solution of problem of the
landless labourers, particularly of
the Scheduled Castes.”

Mr. Deputy-Speaker: All these
amendments are now before the
House.

Shri A. M. Thomas (Ernakulam):
Are you fixing any time limit for
speeches?

Mr. Deputy-Speaker: Yes, I will
allot 20 minutes for spokesmen of
each party and 15 minutes for others.
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Then, as we go on, possibly the 15
minutes will have to be cut down.
In no case will this time limit of 15
or 20 minutes be exceeded.

Shri A. K. Gopalan (Cannanore):
First of all I submit that the spokes-
men of the party may require a little
more time because this is a very im-
portant subject and we have to make
certain proposals regarding land re-
form, tenancy etc.

Mr. Deputy-Speaker: There are as
many as six spokesmen. Six into
half will be three. Out of ten hours—
we started at 1.45—we have spent an
hour and a quarter. All right. I
will allow more time but not exceed-
ing 30 minutes.

Shri S. N. Das: There should be no
discrimination. There should be
equality of opportunity.

Shri Bogawat: No special time
should be given to any particular
party.

Shri A. K. Gopalan: I am glad that
we have been given an opportunity
to discuss this very important ques-
tion especially at a time when the
Government is discussing the Second
Five Year Plan. The Second Five
Year Plan is already on the anvil. The
main objectives of the Second Five
Year Plan are the rapid industrialisa-
tion, increase in the standard of liv-
ing and also increase in the national
income. Industrial development must
have a firm footing and industrial
development can have a firm footing
only if we can successfully solve the
land problem releasing the productive
forces and create a solid internal
market. Behind the various systems
of land tenures as well as the agrar-
ian conditions prevalent in different
States, the agrarian economy of India
today presents a picture of slow in-
crease in productivity. The hon.
Minister has given us a picture about
the production and also about some
of the reforms that have been intro-
duced and also some of the other re-
forms and other proposals that the
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Government is gong to make in the
near future.

3 roa,

I will now show the ether side of
the picture. Whatever have been
done by the Government and what-
ever may be the intentions of the Gov-
ernment, as far as rural credit and
tenancy reforms are concerned I will
show what is actually happening. That
is what I want to show. I want to
show what actually has happened in
States where this policy has been
earried out and how the landless poor
pessants have not been benefited by
it There is more production; it is
true. But there is more production
without more purchasing power or
more money. There is land reform,
but the lands are not being given to
the landless poor in the country.

[PaNDIT THAXUR DAS BHARGAVA in the
Chair]

There is tenancy reform; but there is
no security of tenure. There is rural
credit, but with no credit to the needy
and the poor. When we speak of the
co-operative system and other systems
in the country, perhaps they may not
be responsible for the agricultural
labourers and the landless peasants
not being able to get money, but
whatever it is, that is the situation in
the country today and I especially
request the Minister to see how the
tenancy reforms and other things are
actually worked in this country, so
that he may be able to rectify the
defects. I shall quote from the Agri-
cultural Labour Enquiry Committee’s
report which shows the position of
agrarian economy in the country to-

day:

“50 per cent. of the peasant
families hold below 5 acres of
land; 30 per cent. of the rural
families are agricultural workers
and 71 per cent. of them are with-
out any land. In South India, 50
per cent. of the rural families
are agricultural labourers. There
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are 35 million agricultural wor-
kers of which 85 per cent. are
casual and only 15 per cent. are
regular ‘employees. Half the
population in the wvillages are
landless and are unemployed for
half the year.”

That is the position of the peasant
in Indian politics today.

First of all, I will take the aboli-
tion of statutory landlordism. Dis-
tribution of land is the key slogan of
any agrarian reform. If that is ad-
mitted, then naturally we have to see -
whether the key slogan, i.e., distribu-
tion of land, has been achieved. What
was the result of the abolition of
landlordism? The first thing is that
it is not abolition of landlordism, be-
cause there is no distribution of the
land. It is either purchasing the land
or transferring the land; it is only a
small strata of the upper class that
had been benefited by buying the land
from the zamindars. Not only that;
tax burden has been imposed on the
peasantry in the name of abolition of
landlordism. In some places where
there has been abolition of zamindari,
there are thousands and thousands of
acres of land in the hands of the
zamindars., For example, in Andhra
where there is abolition of the zamin-
dari system, the Rajah of Challpalli
has got 17,000 acres of land in spite of
the fact that the zamindari system
is abolished. There are many more
Rajahs and zamindars in other places,
where also zamindari is abolished,
having thousands and thousands of
acres of land they make wrong
entries and in the name of private
lands, they have these lands. What
is the result of this abolition of land-
lordism? The first thing is that land
is not given to the tiller of the soil
for whom the reform is intended. As
far as the Government's figures are
concerned, only 7 per cent. of the
peasantry had been able to purchase
the land. 'The second thing is payment
of huge sums of money as compensa-
tion, when there is lack of money for
national reconstruction. As far a8
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land reform is concerned, I have only
to point out that the first thing is
that it must be done without com-
pensation and the important principle
must be the distribution of the land
to the agricultural labourers and the
landless peasants. At the same time,
as far as small owners of land are
concerned, they must be given some
relief. If land is taken from small
owners of lands, they must be given
some relief. Therefore, it must be a
question of distribution and it must not
be a question of purchasing the land
or the land being transferred from
one hand to so many other hands.

I now come to tenancy reforms. I
do not want to enter into details about
every tenancy reform in every State.
But what is the result of these tenancy
reforms? Every tenancy law passed
in recent times gives the right to the
landlord to resume the land from the
tenant for his personal cultivation.
The land-owner can resume the land,
as the Minister has pointed out, upto
3 family holdings in Hyderabad, upto
50 acres in Bombay and upto 30 to 50
standard acres in Punjab. What has
happened in Madras? The announce-
ment of the Government before that it
was going to pass the Malabar Tenancy
Act was a call to the landlords to see
that tenants were evicted. Before the
tenancy legislation was  passed,
th ds of P
land and they had been evicted from
the land. So, theré is no security of
tenancy, in spite of the tenancy re-
forms. I would like to draw the
attention of the hon. Minister to some
facts published in the AJ.C.C. Econo-
mic Review about Hyderabad. The
Special Land Reforms Officer of the
Hydarabad State—an LA S. officer—
has given us some facts which show
how the tenancy reform has been
worked in Hyderabad and with what
result. There was an enquiry into
the eviction of protected tenants in
Hyderabad. As far as protected tenants
are concerned, I want to point out that
there is difference between the protect-
ed and the tenant-at-will. About 75
per cent. of the protected tenants had
_been evicted from the land after the
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tenancy legislation. As far as the
tenants-at-will are concerned, there is
no question about them. I will read
from the AIC.C. Economic Review
dated August 15, 1955:

“It was observed that the num-
ber of protected tenants actually
cultivating the lands held in pro-
tected tenancies had decreased
considerably as compared with the
number of protected tenants re-
corded in the Tenancy Registers
in 1951-52. 'In the 46 taluks in
which Land Census has been com-
pleted in 1954-55, the total num-
ber of protected tenants found to
be in possession of the lands at the
time of the census was 90,279 as
against 211,436 recorded in the
Tenancy Registers. That means
there was a decrease of about 57
per cent. The area held by the
protected tenants in these taluks
in 1951-52 was 26,75,960 compared
with 10,95,319 acres in 1954-55.
This means a decrease of 59 per
cent.”

The most important thing is when
the tenants have been evicted; I would
like to draw the attention of the
Minister to this most important thing:

“Table I indicates that in the
Telangana villages dispossession
commenced almost in the wake of
the Act coming into force whereas
in the Marathwada and Karnatak
villages it commenced about a year
later. However in both the areas
nearly 72 per cent. of the evicted
protected tenants had been dis-
possessed within the first 3 years
after the Act came into force.
Thereaf'er the rate of disposses-
sion seems to have gone down
some what rapidly so much so that
the percentage of protected
tenants evicted in 1954-55 of the
total dispossessed during the last
six years was only 7. This indi-
ca‘es that the optimum number
of evictions occurred during
1952-53, i.e., in the third year of
the implementation of the Act
when a few radical amendments to
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the Tenancy Act were being
actively discussed.”

First of all when the Act was passed,
a number of protected tenants were
evicted. And, in the third year when
a few radical amendments to the Act
were discussed in the legislature, then
about 50 to 60 per cent. of the evic-
tions came. I want to show the way
in which even the protected tenants
had been evicted when the tenancy
legislation was being passed. What-
ever tenancy reform is discussed in
the AI.C.C,, unless there is some legis-
lation by which tenants cannot be
evicted, there will be no benefit for
the peasants. How is it that even
after the passing of the legislation the
tenants are evicted? I do not want
to go into details, because that is hap-
pening even today. The report says
that 81 per cent. of the eviction is due
to surrender because of undue pres-
sure and 10 per cent. is due to non-
payment of rent. Only 10 per cent.
of the eviction is due to non-payment
of rent and 81 per cent. is due to un-
due pressure. As far as Malabar is
concerned, I know of so many in-
stances. I got some petitions also one
month ago stating how in the open
daylight a family of 3 women and
two or three children who had been
living in the place for years together—-
for 12 years—were pulled out of their
house by the landlord by removing the
house, which was a small hut and
some banana trees were planted there.

When the matter was reported to the-

pblice, they came after two days. The
police first told them that if they had
any claim, then they should go to the
court and get a decree of the court.
But the second day when a Local
Assembly Member and some members
of the District Board came, the Police
changed their attitude.

It is not the only instance. Every
day there are so many instances where
on account of undue pressure of the
landlords, they have to give up the
land. The landlords go to the houses
of the agricultural labourers and
small peasants and threaten them. I
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do not want to go into all the details.
Then, the surrender takes place. It
is definitely stated here that most of
them left the land immediately they
were asked to do so, and that a
majority of the tenants did not want
to estrange their relations with the
landlords on whom they have to de-
pend for so many things. Cases where
no valid reasons were given were also
there. Therefore, even if there is
legislation today, as far as the execu-
tive is concerned, unless it is told that
there is legislation, and that the onus
is on the landlord, and unless there
is a decree of the court nobody should
be evicted, evictions will not stop. If
this is not done. whatever reforms
you may introduce will not help the
people. Here is the report. If you
think the report is correct, it says
that 72 per cent. of the protected
tenants in Hyderabad have been
evicted. Protected tenanis mean
tenants who have some protection by
legislation. There are then, tenants-
at-will. They may have been occupy-
ing the lands for 12 or 13 years. They
have absolutely no relief. Govern-
ment is ‘he biggest landlord. Govern-
ment is also evicting the tenants. There
are several cases where the Govern-
ment is carrying out eviction. In
Travancore-Cochin, Government has
resorted to the eviction of tenants in

- thousands of acres of waste land be-

cause, they say, these lands are
required for a new colonisation
scheme. In Malabar there is an estate
called Kothal. Thirty families have
been living there for a number of
years. They have been evicted without
giving them other land. The peasants
in Mudugai have been evicted. There
was some resistance arffl satyagraha.
It was only after that that they had
been allowed to live there for some
time. In Guntur and other districts
of Andhra, there are cases of eviction
from the lands in the hands of the
Government. In Telangana, West
Bengal and other places also there are
such cases. Particularly in Maha-
rashtra, barren plots of land were
given by the Bombay Government
under the grow more food campaign.
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Those plots have been taken back. The
peasants were mostly Adivasis. After
some years, they wanted to take back
the lands. They resisted. They were
subjected to all sorts of repression.
‘What is the policy of the Government?
Government as the biggest landlord
has to set up a model and show that
where people had been occupying the
land or cultivating the land for years
together, there is no question of evic-
tion at all. If I had the time, I would
have shown  how in many places
peasants had to struggle and resort to
some sort of satyagraha to retain the
land which belonged to the Govern-
ment. In Wynaad, 7500 families have
been living and cultivating in 20,000
acres of land for so many years. Two
years ago, they were given notice to
go away from this land, which is called
poromboke land. Then, on the agita-
tion of the people; it was stopped
Again, one month ago, notice was given
and all these 7,500 families were asked
to go away. It was after some re-
presentation that the Government have
said that they can be there for some
time, After 6 months or 1 year, who
knows, there may be eviction. If the
families that are living in a plot of
land and cultivating fthe land for so
many years are evicted, if the tenancy
reforms give the landlords, individuals
or the State the power to evict these
people from the land, there will be no
incentive for the poor peasant to work.
The peasants wiil not work if the land-
lords could evict them after so many
years and after the passing of the
tenancy legislation. My first request
to the Minister is, even if nothing else
is done, the Central Government must
tell the State Governments that where
the peasants have been cultivating the
lands for a number of years together,
they should not be evicted. If they
are evicted, whatever legislation you
may pass, the confidence of the people,
that they will be protected, will not
be there, because they will say, here is
the Government doing this. When you
say that all the fallow lands must be
taken up by the tenants and there will
be more production, they will not take
them ‘This ir happening in many
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places. They are some rules and laws.
The police does not know anything
about the general policy. In the name
of law and order, firing, lathi charges
and other things take place. It is the
first duty of the Government as the
biggest landlord in the country to tell
the State Governments and see that
wherever, in any part of India, some
families have been living on a land
for years together, they are not evicted
from the lands. This eviction must
immediately be stopped. Unless the
Government makes a law saying fhat
there will be no eviction of whatever
kind, unless these tenants are protect-
ed from eviction, any reform which the
Government brings forward will not be
effective at all. You pass an Ordi-
nance and follow it up by legislation
and say to the State Governments that
with retrospective effect wherever
tenants have been evicted, they should
be brought back to their lands. This
would give confidence to the people
that the land belongs to the tiller.
Ceiling on holdings and other ques-
tions depend on the policy that the
land belongs to the tiller and not on
the basis that the tiller will be sent out
of the land.

The question of ceiling has been
raised. I do not want to go into the
details of it. Government is saying
and claiming that a scheme of ceilings
on holdings is the final solution of the
land problem and that it will end
landlordism. But, I find from the
recommendations of the Planning
Commission in respect of ceiling, if it
is accepted as it is today, instead of
solving the problem of landlordism and
ending it, it will be a further attack
on the peasantry. The reason why I
say so is this. Firstly, this ceiling is
used by the Government to allow the
the landlords to resort to large-scale
evictions. The landlords have no land.
All the lands have gone to the tenants,
Again if they say there is a ceiling, the
landlords resort to large-scale eviction
of peasants in the name of resuming
the land for self cultivation. When
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the tenancy reform measure was
passed, they said, for self cultivation
they want land and they evicted the
tenants from -lands upto the ceiling
fixed. Secondly, there is no effective
prohibition on the transfer of the lands
to relations or friends. The lands may
be transferred to the relatives and
friends of the landlords and they go
on 2victing the tenants saying that
there is a ceiling and they want land
upto that level. Thirdly, the ceiling
is so fixed that i* will allow the land-
lords to keep vast areas in their
possession resulting in very ILttle lund
being available for distribution to the
peasants and labourers. When the
tenancy reform legislation was being

discussed ‘he same thing happened. °

When the Government are thinking of
celling properties in the name of asso-
ciations and industrial properties, it is
said, will be exempted. Even today
the zamindars have begun to place
lands in the names of associations and
industrial concerns and in the name
of capitalised farming, so that there
'may be no land available for distribu-
tion. What is the purpose of ceiling?
Why do we say that there must be a
ceiling? The purpose is that a man must
only be given a certain amount of land
and whatever the other land is in his
possession, all that land must be
taken for distribution. If the purpose
of the ceiling is that all the available
land in the country must be distribut-
ed, then drastic steps should be taken
to see that enough of land is avail-
able for distribution, and all transfers
of land to escape legislation must be
banned and previous transfers also
nullified, because if that is not done,
they will say there are no lands with
them and we will not get any land for
distribution. Determination of the
ceillng in different areas and actual
taking over of the distribution of
excess lands should be made through
the elected peasants and agricultural
labourers associations.

The next point is about social
justice, It has been said that 31 per
vent. in the country, and 50 per cent.
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of the people in the South are agri-
cultural labourers. A minimum wage
has not been fixed for them in all the
States. Not only that. Where mini-
mum wages have been fixed, as for
example in Madras, they are less than
what they are actually getting today.
Where they are getting Rs. 2 today,
the minimum fixed by the Government
Rs. 1-4-0. As I have ng time, ] am not
able to quote the figures for the dif-
ferent States. Everybody knows that
these agricultural labourers have no
work for six months in the year. So,
the main thing that the Government
should do is to give them some work
and to distribute land to them. Gov-
ernment figures show that there are
11,29,21,000 acres of uncultivated land
excluding fallow lands, and 6,92,29,000
acres of fallow lands. Nearly half of
this is in the hands-of the Government
and the rest in the hands of individual
'andlords and zamindars. To do social
justice to the landless peasants and
agricultural labourers, this waste and
fallow land should be distributed to
them so that it can be cultivated. It
is not being done in several places.
For instance in Malabar, even today
after a struggle out of 20,000 acres of
land only 500 acres have been given.
It is very good, fertile land which
Government got because there was
only one landlord who died without
any heir. In order to release the pro-
ductive forces in the country, the Gov-
ernment should have, even before the
First Five Year Plan began, announced
their intention of distributing this land
to those who want to cultivate it.

Under the Second Five Year Plan
we want to increase the national in-
come and the standard of living. If you
can give two or three acres of fallow
land each to the 31 per cent. of the
rural population which has no work
for six months in the year, the national
income and the standard of living will
be increased. I do not know what is
the dificulty in giving this land. If
Government gives the land first, otherg
will then follow.

There are also some cases, not of
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eviction, but some other form. In
Travancore-Cochin there is a back-
water area known as Kuttanad, where
there are 20,000 acres of land. This
year the landlord has not given them
for cultivation. In Malabar also there
ig what is known as the Poonam land
which is given to peasants every year
for cultivation. We do not even know
how much land there is because it has
not been surveyed. One lakh of people
are working in the Kuttanad area, and
when the land was not given this year
for cultivation, a representation was
made to the Chief Minister, but he
said: “There is no law by which I can
force the landlord to give the land”.
So, if they want to keep the land
fallow for one or two years, they can
do it and the one lakh agricultural
workers get no work for the whole
year because traditionally they have
been working there and they will not
work in any other place. If the agri-
cultural labourers want two annas
more wages, they say: “We will teach
you a lesson. We will not give the
land"”. So, it is the duty of the Gov-
ernment to see that if the landlord
does not give the land, Government
can take it over and cultivate it.

Then I come to rural credit. The
Rural Credit Survey Committee has
pointed out in its report that the
agricultural credit that is supplied to-
day falls short of the required amount,
is not of the right type, does not
serve the right purpose and fails to go
to the right people. The moneylender
provides the cultivator with a small
proportion of the credit requireq by
him and he charges high rates of
interest. So, the Committee points out
that loans or advances should be made
available, and that marketing is alsd
essential,

So, two important things are neces-
sary. One is solving the problem of
the existing indebtedness which is of
the order of Rs. 900 crores, whether
by cancellation of the debts, or scaling
4own or postponement. Unless that is
done, there is no question of improv-
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ing the agrarian economy. The second
one is the providing of cheap credit.
Everybody knows that co-operative
societies are in the hands of the rich
people, the traders and others in the
country and the ordinary man does
not get any credit. So, I have to
make some proposals, namely, ade-
quate measures for control of money-
lenders, control of the rate of interesv
sirict measures against illegal prac-
tices and cancellation of the old debts,
and also scaling down of the debts ot
agricultural labourers, exemption of
such peasantry as cannot bear the
burden of the existing debts, establish-
ment of Debt Conciliation Boards
which should include the represenia-
tives of the peasants, and stoppage of
attachement of houses, land and pro-
perties owned by the peasants. Al
this must be given effect to by neces-
sary legislation. A moratorium should
also be declared on rural indebtedness,

One word more. I want to draw
attention to the Faizpur resolutoin of
the Congress in regard to rural credii
and other things. The resolution has
said that rent and revenue should be
reduced having regard to the present
conditions, and that uneconomic hold-
ings should be exempt; there should
be fixity of tenancy with heritable
rights, and most important of all, the
crushing burden of rural debt should
be removed. Debts which are beyond
the capacity of the peasant to pay
should be liquidated; a moratorium
should be declared and steps should be
taken to provide cheap credit facilities.
Arrears of land revenue for the pre-
vious year should generally be wiped
out. They should be recovered in the
same manner as other debt and not
by ejectment. And finally, it says
that there should be statutory provi-
sion for securing a living wage and
suitable working conditions for the
agricultural labourers. Ag far as these
matters are concerned, as far as
tenancy in concerned and as far as
the question of tax is concerned, I
would say, in short, that Government
must take steps to implement the
Faizpur Congress resolution before the
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Second Five Year Plan, in order that

the agrarian economy in our country
may improve,

Shri Boovaraghasamy (Peramba-
lur): I was not in the House when
the names of persons who had moved
their substitute motions were called.
I am very sorry I could not be pre-
sent then. But may T request that
substitute motion No. 18 standing in
my name may also be taken as moved?

Shri Velayudhan: It was said ear-
lier that it will be held over.

Mr. Chairman: Yes, it will be taken
as moved. '

Shri Boovaraghasamy: I beg to
move:

That for the original motion, the
following be substituted:

“This House having ' considered
the economic policy of the Govern-
ment of India with special refer-
ence to Agriculture, Land and Ru-
ral Credit, regrets—

(i) that early and effective
steps have not been taken to dis-
tribute lands to the real tillers
of the soil by implementing the
agricultural Land reform policy;

(ii) that the steps taken till
to provide credit facilities to the
Agriculturists are quite inade-
quate for want of more funds
wide publicity and proper re-
presentations for the Scheduled
Castes, Scheduled Tribes and
the other Backward Class peo-
ple in all credit societies; and

(iii) that proper and early steps
are not taken by Government to
secure reasonable prices to the
Agricultural produces in proper-
tion to the prices of the commo-
dities other than Agricultural,
which are differing from time to
time.”
Mr. Chairman: This amendment is
also before the House.

Sardar Lal BSingh (Ferozepur—
Ludhiana): At the outset, I should

30 SEPTEMBER 1955

Economic Policy 15932

like to congratulate the Ministry of
Agriculture on the highly satisfactory
position that has been explained to us.
It was really gratifying to see the pro-
grammes in various spheres that they
have got in view.

I should like to mention that in aeal-
ing with our problems, we should draw
from the experience of other coun-
tries: As they say, experience is an
expensive school and wise men always
try to benefit from other people’s ex-
perience, their failures and successes,
whereas unwise people insist on hav-
ing their own experience, So, my at-
tempt would be to show briefly how
other progressive countries are tackl-
ing this problem, and what lesson we
can draw from them.

The tenancy problem is not peculiar
to India. Almost all the countries in
the world have got to face it. Britain
has an exceptionally high proportion
of tenant farmers; about two-thirds of
the occupiers of land are tenants,
farming about two-thirds of the total
cultivated area. In fact, there are cer-
tain parts of England where as much
as seventy to eighty per cent of the
total cultivated area is farmed by ten-
ants. UK. had to enact certain laws
for the protection of tenants. It was in
1923 that they gave protection to the
tenant by providing that a landlord
could not eject a tenant without giv-
ing 12 months' notice, and that the
tenant was entitled to compensation
for any temporary or permanent im-
provement made by him on the land.

Then, in 1948 another Act was pass-
ed, which provided that a tenant could
fiot be ejected without the consent of
the Ministry of Agriculture. Even
against the decision of the Ministry of
Agriculture, an appeal could be filed
before the Agricultural Land Tribunal
Only under certain conditions ‘could a
tenant be ejected, One was that the
tenant had failed to maintain the pres-
cribéd standard of cultivation, and
that a certificate of bad husbandry had
been obtained from the appropriate
authority.
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Whereas the UK. Government took
various measures to give “stability”
to the agricultural industry, so that
the farmer could have ‘reasonable
award’ for his enterprise, these Acts
also gave power to Government to en-
sure certain standards of efficiency on
fle part of all concerned. For instance,
in case of default, the Minister for
Agriculture has power to dispossess
any orall of them. Inthecase of the
landlord, the dispossession can be by
means of compulsory purchase of his
Iand, i.e. in case the landlord does not
keep his land in good condition, he
can be dispossessed by compulsory
purchase of his land. In the case of a
tenant, it will be by ejectment from
the land and in the case of the owner-
farmer, i.e. a farmer owing his own
land, he could be forced to accept an
approved tenant. -

It is clear that the guiding princi-
ple, apart from social justice, is the
utilisation of land in the best possible
manner in the interests of the nation.
I therefore submit that “fixity of
tenure” in India should be accompani-
ed by an equally strong measure which
would compel the tenant to maintain
prescribed standards of land husban-
dry efficiency. The mere slogan Land
to the tiller’ would not do, if national
interests are to dominate our Plans.

A country which has just attained
its freedom cannot afford to tolerate
any sort of inefficiency on the part of
any one. Efficiency must be insisted
upon, whether it iz a tenant or a land-
lord.

Even in the matter of ‘Small Hold-
ings Policy’ whereby small farms were
given by Government on lease as a
measure of rehabilitation to retired
soldiers and others unemployed, UK.
had come to certain definite conclu-
sions. The first conclusion that should
be of some inferest to land reforms
was that the future policy should be
dominated more by agricultural rather
than by social considerations as in the
past. Secondly, it was not wise io
break up well-run and economic
farms, and it was important to main-
tain in the countryside a proper over-
all balance between the larger and
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the smaller farms. Thirdly, all
would be tenants must have sufficient
agricultural experience to ensure that
they will make a success in farming.
This was necessary because due to
lack of agricultural experience a good
many of these tenants who were set-
tled on farms proved an utter failure.
Fourthly, since settling in farming
occupaffion requires a good deal of
working capital, besides a non-recur-
ring expenditure, and since many far-
mers had failed because of this draw-
back, Government must ensure suffi-
cient provision of funds, and also ex-
pect the would be tenant to produce
at least 25 per cent of the working
capital required. These conclusions
are such over which our own land re-
formers also would do well to pon-
der.

Realising the fundamental truth that
upon the prosperity of the agricultur-
ist, depends the prosperity of the coun-
fry, the UK. Government took several
measures to make farming more remu-
nerative. For instance, the main wbil-
lars on which the British agricultural
policy rests or for the mhtter of that,
on which the policy of any advanced
country should rest, are the “stability™
of the agricultural induétry, and also
its “efficiency.” While Government
provides “stability” to agriculture by
guaranteed prices and assured markets
for produce, it also demands “efficien-
cy” from the farmers. Not only are
the farmers in UK. assured guaran-
teed prices for their produce, but the
prices are also fixed in advance, some-
times even four or five years in
advance, to enable them to plan their
cropping scheme on a long-term basis.
The Australian Government, likewise,
assured guaranteed prices to producers
of butter, cheese, etc, in 1952 for a
period of five years. The same is the
case with the American and Canadian
farmers also who are promised gua-
ranteed prices for a number of years.
I saw the same thing in Switzerland
also, where crop prices are fixed on
the basis of the cost of production
plus a reasonable margin of profit.
Since stability alone brought about
by guaranteed prices and secured
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market is not enough, it is equally
important to ensure that farming at-
tains the highest degree of efficiency.
This is achieved in the UK. (as
also done in some other count-
ries) by two methods, firstly by
compelling both the landlords
and the tenants to maintain the
prescribed standard of efficiency, and
secondly, providing the farmers with
necessary wherewithals, i.e., technical
guidance and financial assistance, to
enable them to attain the highest effi-
ciency. UK. introduced the system of
guaranteed price as early as 1932, that
is, more than 22 years back. In 1934,
subsidy on cattle was also introduced,
and in 1937 State aid was extended to
oats and barley. The subsidy for pota-
toes was given at the flat rate of £ 10
per acre of potatoes grown, Minimum
guaranteed prices for livestock and
livestock products. like butter, checse
and meat were announced in 1947 for
a period of five years to come, which
has since been extended. In short, it is
since February 1945, that prices have
been fixed in UK. for almost all agri-
cultural products in such a manner
as to guarantee to the farmer an ade-
quate return on his investment. Ir
1950-51. total food subsidy amounted
to £410 million or roughly about
Rs. 500 crores,

In Australia also, Government have
been following this policy. In order to
reduce the cost of productfon, the Gov-
ernment have not hesitated to subsi-
dise farmers’ requirements, that is,
subsidising agricultural machinery,

fertiliser, insecticides ete., and in order

to enable the Australian products to
sell in foreign markets, they have been
subsidising the export. To give an apt
illustration of how remunerative
prices are fixed, ] may mention that in
fixing the price of sugar cane grown
in Ausfralia, Governmert took into
consideration not only the usual ex-
penses of farming, that is, of manure,
gseed, labour, irrigation ete. but they
also allowed wages or salary to the
owner of the farm or supervision
charges, as also interest and deprecia-
tion on land, machinery etc. and inte-

30 SEPTEMBER 1955

Ecomomic Policy 15936

rest on working capital. Besides this,
a profit of the order of about Rs. 12,000
io Rs. 15,000 for an average farm 8f 40
acres was allowed. Nor is the fixation
of cane price left to the whims of gov-
ernment officials. They have got a high
power “Price Fixation Board” which
at presen! comprises no less a person
than the Chief Justice of the Supreme
Court as Chairman along with two rte-
presentatives of the cane growers and
sugar mills who decide all questions
or all disputes between sugar mills
and cane growers.

Further, Governments in all coun-
tries are encouraging and enabling the
farmers to wundertake Co-operative
marketing and processing of raw
materials, and I was very glad
to hear from our hon. Minister
that our Government have also
got some such schemes. It will be
interesting to mention that out of all
the sugar mills in Queensland, as
many as 50 per cent are co-operative
sugar mills which are functioning pro-
perly and the whole capital, in the
first instance, was subscribed by the
Government. The cane cultivators had
only to pay an anna, or even less than
an anna, per maund of cane to meet
the cost of factory. Similarly, the big-
gest fruit preservation or canning
factory in Australia was actually put
up by the Australian Government and
then handed over to the fruit growers
for canning of fruits.

As regards the U.S. A, credit facili-
ties are available to American farmers
for almost every conceivable purpose,
whether it is loan for permanent ifh-
provement of land or loan for tube-
wells, machinery, loan for growing
crops or harvesting or loans against
storage of produce. No farmer, how-
soever humble and howsocever little
property he may have to give as secu-
rity, can have any difficulty in secur-
thg loans. An idea about credit facili-
ties to farmers can be had Irom the
fact that in January 1953. loane
against land stood at about Rs. 3500
crores, in addition to about Rs. 2000
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crores as loan on personal security.
If I remember correctly, out of the
total bank loans, the loans to farmers
account for 43 per cent as against
.09 per cent in India, that is, the
American farmer gets Rs. 4300 for
every Rs. 10,000 loaned by American
banks as against Rs. 9 got by the
Indian farmer from Indian banks.

Further, to maintain prices at re-
munerative level, Government readily
purchase surplus produce. Some idea
of the price support policy can be
had from the fact that on June 30,
1955, the U.S. Government holdings
nf farm commodities had a cost value
of over 4.5 million dollars and in ad-
di ‘on, the Commodity Credit Corpo-
ration—CCC as it is called—had loans
of more,than 2 million dollars on
farm crops. To give you an idea of the
»xtent of support, I may mention that
the price for white wheat—the kind
of wheat which is meant for export
‘o India—in Oregon State was $2-3%
per bushel and the export subsidy on
it amounted T4 cents per bushel, which
-oughly amounted to one-third of the
total price. Likewise, when the price
o»f butter went down too low, the
American Government, in pursuance
of their “Price Support Policy” pur-

chased butter at 64 cents a 1b. and.

offered to other countries at only 37
lo 41 cents a 1b., which mean. a sub-
sidy again amounting to more than
ane-third of the total price.

Sir, what has been the net result
of this policy? We find that the gtan-
dard of farming in America during the
last thirty years has gone up. For
instance, the output of each farm
worker has increased by 240 per cent
and the output of cows, hens and most
farm animals has increased bv about
50 per cent and the annual consump-
tjon, as also the purchasing power of
the people has gone up greatly. I wish
I had time to go into the details......

Mr. Chatrman: May I just warn
the hon. Member that he has ualready
taken about 17 minutes and he is still
speaking about foreign countries, I
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think he shall have something to con-
tribute so far as our country is cun-
cerned. '

Sardar Lal Singh, I shall now come
to India,

Mr. Chairman: If he subsequently
wants more time, I shall not be able
to allow it. He can have half an hour
in all

Sardar Lal Singh: Yes. Now I come
to India. Having got a glimpse of what
is being done in other couniries, let
us now turn our attention to India.
I have got before me the reports of
the Board of Economic Engquiry, Pun-
jab from 1926 up to 1950. They give
some idea about the economics ot
Indian farming. I wish I had time to
go in‘o the details of these, but they
bring out very clearly an important
fact, that the income of even a pea-
sant farmer who owns his own land,
his own bullocks and who works on
his own land, does not come to even
as much in many cases as that of a
permanent farm labourer in that very
village. I could cite instance after ins-
tance. I have got here, for instance,
the report of 1949-50; the return per
family worker in the mountainous
tracts is Re, 0-5-3 as against Re.0-14-1
in the case of a permanent farm
labourer, in the sub-mountainous
tracts, it is Re. 0-11-10 as against
Rs. 1-3-0, in the Central districts,
Rs. 1-1-1 as against Rs. 1-3-2. South
Eastern  districts: Re. 0-11-6 as
against Rs. 1-8-10 in the case of per-
manent labourers, and so0 on and so
forth. Time does not permii me to
go into the details except to show
that these surveys or investigations
that had been carried out for the last
thirty years by the Board of Economic
Enquiry in Punjab show that agricul-
ture in India is not at all a paying
proposition and agriculturists are not
getting even the ordinary wages that
even permanent farm Jabourers get.
Secondly, while a few of the big
farmers who are running farms 2n a
commercial basis may be making some
money here and there, most of them
who have to pay rent for land and
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have to engage hired labour do ac-
tually undergo a considerable loss.

In short, farming occupation in
India is merely one of subsistence
and requires to be made more remu-
nerative, As regards credit facilities—-
leave alone easy credit on personal
security or loan on his crops—the
cultivator cannot get adequate loan
even on the security of his land and
even if obtained, he has to pay an
abnormally high rate of interest. Cre-
dit facilities have, therefore, to be
provided in India on a gigantic scale,
and tinkering with the problem will
not do. Easy machinery will have to
be devised for receiving credit. As
regards prices for his crops, the culti-
vator is now left to his fate. Even
the law of “supply and demand” has
been working more or less to his dis-
advantage, because when the ceiling
prices were fixed, no floor prices were
fixed, with the result that a farmer
selling his produce at higher than the
ceiling price was penalised, but when
the price went too low, he was left
in the lurch. The price of gur in early
1952 year went down as low as Rs. §
against the control price of Rs. 20.
The price support policy functioning
in foreign countries for decades. re-
quires therefore to be adopted forth-
with in India and substantial smounts
should be set aside for this purpose
as done in the case of the C.C.C. in
U.S.A. Our marketable surplus is not
going to be too heavy to be beyond
the financial capacity of our national
Government. Our present rates under
the price support policy for crops
like maize, rice and bajra are too low
and a mere eye-wash and not very
helpful. The prices of crops should
be based on their cost of production,
and prices should be fixed for a num-
ber of years in advance to enable cul-
tivators to have long term planning
in regard to crop rotation, land im-
provement etc.

People often talk of intermediaries-
between Government and tenants but
the havoc caused by intermediaries
or middlemen between the grower
and the consumer, especially in re
gard to fruits and vegetables, is too
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great for words to describe. During
my wvisit to Australia, two months
back, I found government notifica-
tions requiring vegetable and fruit
shops to prominently display certifi
cates showing the prices paid to the
grower, They were directed not to
sell the products at higher than 33.3
per cent above the purchase price
What a contrast to the conditions in
this couniry where, in the case of
certain vegetables, the difference in
prices of what the grower gets anc
what the consumer pays is of the
order of 500 to 1000 per cent. The
farm prices of onion and other vege-
tables have often gone down as low
as a rupee a maund and I saw at Solor:
even tomatoes selling at Rs. 2 per
maund, whereas the price in some
cities was easily 8 or 10 times more

In regard to fixation of cane and
sugar prices in India, there is need
for a statutory Price Fixation Board
a high power body more or less on
the same lines as in Australia whick
should be above political or other
influences. The significance of price
fixation can be appreciated by the faet
that a reduction of a mere one auna
per maund in cane price means an
additional profit of Rs. 2§ crores to
the sugar mills. In 1952 the reduction
was of the order of 9 annas per
maund. Likewise every increase of
one-tenth of one per cent in the re
covery of sugar from cane, means an
additional profit of one lakh of rupees
and certain mills are getting a reco-
very of 1 or 1'3 per cent higher than
that on which the sugar price was
calculated. Such matters, involving
crores of rupees, cannot be left to the
whims of office people who &are ever
changing and who have no back-
ground of the intricate problems or
any great knowledge of the industry.
Further, the share of cane growers in
the price of sugar from 1946 to 1952
when prices of cane and sugar were
fixed by Government in full consul-
tation with growers and sugar mill-
ers, varied from 65 to 70 per centl.
There was no very serious complaint
from any quarter and the sugar mills
made a reasonable amount of profit.
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But, now we find that the price has
been reduced, that is the ghare of the
cane growers has been suddenly re-
duced to 53-80 per cent. Similarly, a
share in the excess profits made by
the sugar mills during the last three
years which was payable to the cane
growers and which was promised by
our Government has not yet been
paid and still remains a distant
dream.

Shri A. P. Jain: Not distant.
Seventy-five per cent of it has been
paid.

Sardar Lal Singh: I can send to
the hon. Minister the representations
that are received from various quar-
ters and which have stated that the
mills have avoided payment under
one pretext or another. I shall be
glad to forward these representations.

Shri A. P, Jain: I said 75 per cent
has been paid and the dispute is about
25 per cent.

Sardar Lal Bingh: Now, as regards
land reforms, the findings of the
Board of Economic Enquiry in the
Punjab for over quarter of a century
relating to economies of farming,
have great lessons for us, only if we
care to learn and shed our precon-
ceived ideas. These Reports bring
out clearly (1) that farming in India
is not at all a paying proposition;
even a peasant farmer in many years
is not able to earn as much as a daily
paid permanent labourer in the same
village is able to do, (2) people who
have to largely depend upon hired
lebour usally have to suffer loss un-
less their standard of farming is
unusually high or they enjoy some
special advantage and (3) well-to-do
class of people have so far been
attracted to buy lands, not because of
profit in farming but, for leasing out
lands to tenants at high rents mostly
as exploitations of tenants. The  land
reforms in India should, therefore,
primarily aim at (a) the prescribing
of reasonable rent for land. (b) fixity
of tenure and compensation to tenants
for labour and money spent for tem-

porary or permanent improvement of °

land in the event of his ejectment, (c)
the creation of an independent land
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tribunal to decide dispute arising
from the above and ¢d) insisting upon
both landlord and tenant and, in fact,
also upon owner farmer, to maintain
prescibed standard of farming ie. a
certain standard of efficiency in the
larger interests of our nationn In
the case of persons who are engaged
in direct cultivation they should be
left alone because the very econo-
mics of Indian farming would compel
them to either modernise agriculture
and raise the standard of farming or
quit farming and sell or lease lands
on terms prescribed by Government.
In case they modernise their farms,
such farms will become models for the
people in that locality and these pro-
gressive farmers will naturally be-
come the leaders in every kind of ru-
ral improvement. But, if they fail to
come to the standard, they will
naturally be forced to quit farming.

The over-enthusiasts of present
day land reforms in India, in sug-
gesting ceiling even on self cultiva-
tion, betray a woeful ignorance of
the ‘Economics of Indian farming’
Such proposals are fraught with
most serious consequences, Firstly,
it is preposterous to put a ceiling on
one’s capacity to work as implied
in self cultivation; secondly, putting
the ceiling at a low level would
ruin all chances for men of intelli-
gence, capital and enterprise to
ever enter this profession which
will doom every hope of moderni-
sation of agriculture in India and will
mean perpetual consignment of agri-
culture to the primitive stage. Agri-
culture will become the sole mono-
poly of illiterate, ignorant and
poverty-striken class of people for
all times to come and it will be the
most retrograde step. Thirdly, such
8 low ceiling, as is contemplated,
will not bring even to the biggest
farmer even as much income as
a most ordinary man in subordinate
service can get in the wrban area.
Accordingly ceiling on self-cultivation
is bound to generate a bitter class
hatred between ruralites and urbani-
tes. It will be nothing short . of
fanaticism and height of discrimi-
nation between various classes, to
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allow one kind of economy to work
in the rural area—(the socialistic pat-
tern with vengeance)—and capitalis-
tic economy in the urban area, (In-
terruption), i.e. legislating that not
even the biggest man in the rural
area should earn more than Rs. 100
or so per month or possess landed
property worth more than a few
thousand rupees but allowing free-
dom to people in the urban area to
own any amount of property worth
even crores or earn any amount of
money.

Mr. Chairman: 1 think the hon.
Member should conclude now.

Shri Asoka Mehta (Bhandara):
I would like to compliment the
Food and Agriculture Minister for
the comprehensive review he has giv-
en us of the agricultural policy. We
are happy to note that there is an in-
crease in agricultural production as is
shown in the statistical booklet that
has been circulated to us and that
there has also been a slight increase in
the yield per acre. But, may I point
out that our food consumption today
is nowhere near what it was before
the war and even with the increase
in production of which the Food
Minister is legitimately proud, it needs
to be noted that we have a consider-
able leeway still to make up. May I
further point out that I was surprised
to find that the Food Minister not
given his attention to the wvery cru-
cial question of marketable surplus?
After all, we have to watch not merely
the figures of food production but of
marketable surplus. All countries
that are in the throes of economic
development have generally faced
what is known as scissors’ crisis. In
China, today, informed people know
that there is a growing problem of
shortage of marketable surplus of
food. In our country also, we hawve
to see that in the next 5 or 10 years
we shall not only have increasing food
production but side by side with the
various reforms that we are carrying
out, we shall have the requisite sur-
plus available. This is of paramount
importance because our capacity for
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deficit financing ultimately ~depends
upon our capacity to mobilise the food
surpluses from rural areas. How far
this capacity is there, to what extent
it has expended, to what extent the
various changes that we are going to
make, whether they be in the direc-
tion of land reforms or in the direc-
tion of providing rural credit, will
have effect—we have constantly to
watch their effects on the marketable
surplus that is available. I would
like the Food Minister in his conclud-
ing observations to tell us something
about this because that was one of the
desiderata in the opening speech that
he made.

4 P,

He has outlined before us, as was
done by the Planning Commission
earlier, a four point programme of
land reform. The first point on the
programme is abolition of intermedi-
aries. It has been fully or substanti-
ally carried out in fourteen States and
partially implemented in some other
States. It has been claimed that
about 225 million intermediaries
have been removed and over 160 mil-
lion acres of land have been freed
from intermediaries. This is undoub-
tedly an achievement of which one
can legitimately be proud. But may
I point out that this has been done
by piling up a tremendous amount of
cost of compensation, which is likely
to run to anything above Rs. 500
crores? The effect of this is, as has
been pointed out in this very valuahle
book published by the Indian National
Congress on Land Reforms in India,
that in Part A States, whereas Rs. 414
crore; will have to be paid as com-
pensacion, the additional revenue of
ihe State Government would be mere-
ly Rs. 18'52 crores, that is, a bore
471 per cent. of the total compensa-
tion payable. The result will be, as
has been pointed out by Mr. Kenneth
H. Parsons, who was. asked by the
Government of India to study the land
reforms in India and submit his ob-
servations, that the “compensation at
current values will load the present
tenants with considerable debts”. This
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is the position as far as the intermedi-
aries dre concerned and it deserves
very careful attention. It is no use
being smug and satisfied because we
have eliminated 2-25 million inter-
mediaries and cleared 160 million
acres of land. But the consequences
of this reform have to be followed,
and if that is done, I believe the Food
Minister will realise that more re-
mains to be done.

Even where the reforms have been
considerable, there has been very
slow progress in setting up revenue
administration. I am glad to find that
14 States have already completed the
census of land holdings, but what is
found in the census of land holdings?
Unless we have an adequate revenue
administration so that we may be able
to act upon the census, that we may
be able to implement any policy on
ceilings on holdings that we might
decide upon, what is the good? This
delay in building up a revenue admi-

" nistration is particularly important
also because it affects our reforms as
far as fixity of tenure and reduction
of rent are concerned. Our friend,
Shri Gopalan, read out to us extensi-
vely from the Economic Bulletin of
the AILC.C. about the conditions pre-
vailing in the Hyderabad State. I am
sure that has happened there because
there has not been an  adequately
strong revenue administration. As far
as the reforms on fixity of tenure and
reduction of reni are concerned, as
the Food Minister pointed out, the
Planning Commission had recommen-
ded that the rent should generally be
one-fourth to one-fifth of the produce.
But we find that in a large number of
States, the rents are either not regu-
lated or exceed one-third of the pro-
duce—in  Andhra, Bihar, Madras,
Madhya Pradesh, West Bengal, Pun-
jab, PEPSU, Travancore-Cochin and
some smaller States. It is nearly five
years since this Plan was adopted by
‘the Planning Commission and 1 do
not understand what is coming in the
way of reducing the ~ rents to one-
fourth or one-fifth of the produce.
There is also no uniform legislation as
far as security of tenure is concerned.
The Food Minister told us that these
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rents on land have grown up in a
haphazard manner. I know they

have grown up in a haphazard man-
ner, but surely as far as clearing the
jungle of tenancy is concerned, we
want one simple type of tenancy
where the security of tenure will be
there, where the tenant will be fully
protected. That kind of simplification
should not be difficult. But we find
that security of tenure is - generally
unsatisfactory in  Assam, Bihar,
Madhya Pradesh, West Bengal,
Mysore, and Travancore-Cochin, and
tenants are generally unprotected in
Andhra and Madras.

The question of landlords' right to
resume personal cultivation is im-
portant. The Food Minister touched
upon it. I am afraid he did not invite
our attention to the fact that there
seems to be a great amount of varia-
tion on what is personal cultivation.
The time has come when the Plan-
ning Commission should lay down
that there cannot be provincial or
State variations on the definition of
“personal cultivation”, and what is
the period during which resumption
should be made. These are things on
which a uniform policy should be
necessary and possible. I am unable
to understand why from State to
State the definition of “personal cul-
tivation” should vary, with the result
that a considerable amount of aveid-
able hardship is being experienced by
the tenants.

Then again, I would like to invite
your attention to the position of rent
received and paid by the cultivators.
In the All India Rural Credit Survey,
Volume I, that is the Survey Report,
we find on page B9 that in Bombay
the proportion of rent received by
cultivators to rent paid by them was
about 55 per cent. In Orissa, Vin-
dhya Pradesh, Madras and Tripura, it
was between 40 and 50 per cent and
in West Bengal, Hyderabad and Raj-
asthan, between 30 and 40 per cent;
in Uttar Pradesh and Bihar it was
between 10 and 20 per cent and in
Sirmoor.district of Himachal Pradesh,
PEPSU and Madhya Bharat, it was
under 10 per cent. There is a very
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considerable amount of weight on the
cultivator from the non-cultivator.

You must have noticed that one of
the basic criticisms that the Rural
Credit Survey Committee has to make
of the rural conditions in India is
what the Committee has described as
the dimension of disadvantage, from
which our rural economy suffers, and
that is the urban pressure—the pres-
sure of certain higher castes and
higher classes in rural society who
work in collaboration or in collusion
with the urban economy. This di-
mension of disadvantage continues—
it not only continues but it also
deepens—because of the fact that
even today with the tenancy reforms
that are being put through, as I have
read out to you from the Rural Credit
Survey, in a large majority of States,
if we compare the rent received with
the rent paid by the cultivators, we
find that the receipt forms a wvery
small portion of what is being paid
out. ’

The third point of the land reform
programme is of ceiling and floor.
Unfortunately, the full results of the
census on land holdings are not
available to us, but the Rural Credit
Survey tells us that 10 per cent of the
cultivators own about 30 per cent. of
land, and 30 per cent own 11 per cent.
of land. In the sample census that
was carried out in the State of Bom-
bay, we found that 419 per cent of
cultivators had holdings upto 5 acres
and the area of land occupied was
6:2 per cent, while 44 per cent of
the cultivators owned 50 acres and
above, occupying 34:2 per cent. of
the total area under cultivation.
Therefore, from the limited figures
that are available, we find that there
is a wide disproportion and the ques-
tion of redistribution of land needs
to be taken up urgently. I know that
it has been argued and many people
have said that redistribution will
result in further fragmentation. There
is no doubt that such a tendency is
there and it is an ineluctable tendency.
I find from a United Nations publica-

tion on land reforms that in Japan
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radical reforms were carried out
about land redistribution. The effect
was undoubtedly an increase in the
smaller holdings. That is what we
find in Japan where recently redis-
tribution of land ownership has been
extremely radical and has affected
some owner-operated lands as well
as lease-lands; the average farm area
remained very small and the percen-
tage of farms with fewer than 1-2
acres has increased from 34 per cent.
of the total number to 41 per cent.
That has got to be met. This diffi-
culty is there. It is inescapable; it
has got to be overcome as it has been
done in Maxico by pooling the small
holdings together and giving them
credit facilities and developing co-
operative activities as far as possible.

It has been pointed out by Profes-
sor Gadgil that over half the cultivat-
ing families in India have farms
which are very small and he has said
that it is absolutely necessary that not
only the small farms but the wider
question of land redistribution should
be taken up simultaneously. That is
what he says in his speech delivered
on the 26th December, 1954 at the
Fifteenth Annual Conference of the
Indian Society of Agricultural Econo-
mics. He says: “Therefore, for conso-
lidation of fragmented holdings, for
pooling together land included in
uneconomic holdings and for utilizing
surplus land available for redistribu-
tion in a similar manner, a general
redistribution of land surface must be
undertaken.” So, it is the general re-
distribution. You have got to fix a
ceiling and a floor. The land above
the ceiling has got tobe redistributed
and the land under the floor has got
to be pooled together. It is this kind
of far-reaching plan of a general re-
distribution that needs to be under-
taken. I was hoping that some kind
of a target would be announced by
the hon. Minister.

It has been suggested by various
competent authorities that 30 per cent
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of the land in our country which is
under cultivation will have to be
brought into co-operatives in the Se-
cond Five Year Plan if this idea of
ceiling and floor has to be made a
reality. But I find the hon. Minister
is not prepared to give us any kind
of a deflnite target about it.

Professor Gadgil has told us and it
has been candidly accepted by the
hon. Minister that in relation to land
management we are following in this
eountry today a policy mainly of
drifting. He says that a programme
of economic development requires
more positive approach in respect of
agricultural productive organisation
units of land management. *

We were told that various commit~
tees had been appointed and that
these committees were expected to
give their reports. We have known a
number of committees in the past and
very often reference of a subject to a
committee is one of the ways of shelv-
ing it. May I point out that this whole
gquestion of village management is of
primary importance today? The hon.
Minister said that it was a stubborn
problem. Unless we are prepared to
tackle it all our efforts at land reform
will come to naught.

The central or, I believe, the cru-
cial part of the recommendations of
the Planning Commission was the sug-
gestion made about village manage-
ment; they say:

“Broadly speaking, however, we
envisage that the village pancha-
yat should become the agency
both for land reform and for land
management in the village. In
the first place it should be the
body concerned with the manage-
ment of land taken over from
substantial owners and also of vil-
lage waste lands. The leasing of
lands by small and middle owners
should also be done through the
panchayat...... &

So, the village, as the organ of land
management is of fundamental im-
portance. The village panchayat will
not be able to play the part that we
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want it to play perhaps till land re-
forms are pushed through. But the
two things are inter-connected. We
shall never be able to push through
our land reforms without certain
preliminaries. It should be possible
only when we are prepared to endow
these village committees with a con-
siderable amount of authority. I
Japan far-reaching and very radical
reforms were carried out within a
period of two years. That was done
because in every village, elected com-
mittes were set up—committees con-
sisting of the representatives of
owners of present properties and land-
less tenants. It was through these
committees that the entire proolem of
redistribution of land was carried
out. It is these committees again that
have undertaken the responsibility of
management of land
In our country, therefore, the most
important question is not merely the
outlining of policy on land reformas
but also devising the instrument
through which it has to be done. The
only instrument that other countries
of the world have been able to show
us is some kind of land committees
elected by the people themselves and
the administration can come merely
as a supporting instrument; it should
not come forward as a primarily res-
ponsible body. The All India Rural
it Survey has something very
caustic to say about the administra-
tion at different levels. On page 527,
it has said:

“So too, for Indian administra-
tion as a whole, a vast field of re-
search and action remains to be
covered in the villages of the
country. On lessons derived from
rural India, rather than on those
learnt from the unrelated experi-
ence of foreign, industrially more
advanced and—in the socio-eco-
nomic and political aspects—
radically different countries, will
have to be based both the assess-
ment of administrative needs and
the modification of structure to
meet those needs.”

My complaint has been—and I have
voiced that complaint over and over

again—that very little is being done
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to reorganise the administration, to
assess things, to reorient the machi-
nery of administration. It is most
surprising that in the developed com-
munity development areas no atten-
tion is being paid to land reforms; no
experiment is made in land manage-
ment. One would have expected that
the community development areas
would be a laboratory for this ex-
periment.

Moving on to the problem of rural
credit, as has been pointed out when
a review of the break-up of the
figures was made, we find that only
three per cent of the borrowings are
today met by the Government and
another three per cent by the co-
operatives. The normal needs of our
peasants today is about Rs. 750 crores.
I have not bren able to calculate all
the figures that the hon. Minister gave
out here in his speech but I wonder
how much of this amount will be met
by the various agencies that are be-
ing set up.

Shri A. P. Jain: Rs. 225 crores per
year in 1960-61.

Shri Asoka Mehta: That means
about a third of the needs. By 1960
we are anxious to increase our income
by about 20 per cent which means the
needs of credit will also increase. I
would, further point out that our ex-
perience so far has been that the
advantage of Government finances as
well as our co-operative finance ~ is
usually taken by the higher strata of
the peasantry. The All India Rural
Credit Survey has reported this fact
that they are not in a position to take
advantage of Government and co-
operative finances. It has been the
experience in the community develop-
ment areas. I am sure you would
have gone through a very interesting
publication—Community  Projects—
First Reactions—an evaluation autho-
rity has given us that ¥ you look
through it you will find that even in
those areas it is the prosperous sec-
tion of the peasantry that has been
able to take advantage of the facili-
ties that are being offered. Therefore,
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we  have got to think of
the ways and means whereby
additional credit . facilities will
be made available particularly to
the smaller and lower section of
peasantry. I find from the speech
delivered by the hon. Minister for
Food and Agriculture that credit
facilities will be provided
for capital expenditure on farm as
well as family expenditure, but only
28 per cent borrowings is for capital
expenditure on farm and 50 per cent
for family expenditure. What is go-
ing ,to happen to family expenditure?
After all, those things remain. Un-
less some alternative arrangements
are made merely closing up the tap of
traditional methods of credit supply
without providing an alternative ar-
rangement to meet the family ex-
penditure of the peasants will, per-
haps, create new complications in our
rural economy.

I am aware that co-operatives are
to be developed in a big way. But.
the experience so far has been—I
might invite your attention to the
latest statistical statement relating to
co-operative movement in India issu-
ed by the Reserve Bank, and there
we find—that the average size of our
co-operative societies is woefully
small. The average membership is
only 46. There again, if we analvse
and compare the break-up of figures
we find that co-operative movement
seems to have advanced more loans
to the non-agricultural sector. The
non-agricultural credit societies and
the non-agricultural non-credit societ-
ies both have been able to advance
greater loans and command a larger
working capital than the primary
agricultural credit societies and the
primary agricultural non-credit so-
cieties. After 50 years we find that
the co-operative n t is lopsided
and if this lopsidedness is to be re-
moved then it will not be just enough
to say that we are going to develop
State-sponsored and State-partnered
co-operatives.

Sir, I would like to invite your at-
tention to what the President of the
Republic had to say on the subject.
The President of the Republic (pre-
siding at that time, in 1950, as Dr.
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Rajendra Prasad) presiding over the
Conference of Agricultural Economists
said that the Gevernmental agency
wes:

“unable to get out of routine
and redtape and to establish that
intimate relationship with the cul-
tivator which is necessary to win
his confidence and rouse his en-
thusiasm. It continues to be as
wooden as it was more than 30
years ago, when Mr. Montague,
the then Secretary of State for
India, characterised it as such.”

I would not like the co-operative
movement to come under the influ-
ence of this wooden structure. The
hon. Minister has told us that certain
precautions are being taken. I would
still urge him to give his attention to
& very novel but at the same time
very fruitful suggestion that has been
made by the All India Village Indus-
tries Board in the report they have
published called Building from Below.
It has been suggested there that co-
operatives for a thousand families be
built up, a kind of compulsory co-
operatives safeguarding full internal
autonomy without any kind of govern-
ment sponsorship or partnership. I
would still like the Food Minister to
evaluate the possibilitles of working
along these lines. I would at least
suggest let us not have a common
pattern all over the country. Let us
try out different patterns in different
parts and thereby in some districts
where this measure is tried out we
ehall have in a history of some years
& variety of results and a variety of
experiments. We shall then know
which particular experiment is likely
to be successful in our country.

Sir, it has been pointed out by the
Rural Credit Survey and also by the
various publications of the United
Nations that reorganisation of credit
systern alone would not be of any
avail. Reorganisation of the credit
system together with land reforms are
important undoubtedly, but they have
ultimately to be dovetailed into a
general economic plan and to that ex-
tent I etill do not think—I am not sure
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—that with the Plan that we are
drawing up just now—of course we
ghall have an opportunity to discuss ;t
when the draft Plan is available—it
will be possible for us to change in
any way the pressure that is today on
land. We are not trying to find out
the organisational wherewithals need-
ed to transform our economy. In a
wfntry where there is abundant
labour and where there is limited
capital the paucity of capital can
always be made up by adequate or-
ganisation. That whas the unique contri-
bution that Lenin made to the under-
standing of economic development. I
know that we are not interested in
having the patterns of organisations
that were developed by Lenin but we
are called upon to discover our own
patterns, democratic alternatives to
the organisations that were developed
there. I find that in the entire think-
ing of the Government no attention is
given to the building up of the organi-
sational structure. All the time the
entire burden is sought to be thrown
upon the Government whereas expe-
rience of the world tells us that no
government machinery is capable of
undertaking the responsibilities of
reorganising, reorienting and trans-
forming the rural society. This task
can only be undertaken by popular
organisations, partly because of the
general sterility that has overtaken
most of the political parties in the
country and partly because of the
general indifference to popular initia-
tive that is characteristic of the Gov-
ernment. We find in this country that
hardly any attention is being given to
the need of developing the organisa-
tion potential through which alone we
shall be able to activise, we shall be
able to vitalise the rather stagnant
rural economy. Rural credit undoubt-
edly is an important element but rural
credit will be able to play a dynamic,
decisive role only to the extent it is
backed up by mobilisation of an
active, alert, participating public
opinion, to the extent the organisa-
tional potential is discovered and

mobilised.
Dr. Ram Saobhag Singh: Sir, I
want some clarification about the

procedure. Mr. Deputy-Speaker an-
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nounced that the leaders of parties
will be given 20 minutes and other
Members 15 minutes. Now, we notice
that you are giving 30 minutes to
everybody.

Mr. Chairman: Mr. Deputy-
Speaker announced 30 minutes. Shri
A. K. Gopalan made a request to him
to be allowed to have 30 minutes amnd
he agreed to that. Similarly, spokes-
men of parties will be allowed 30
minutes. So far as other Members
are concerned they will be allowed 15
minutes.

Dr. Suresh Chandra (Aurangabad):
Who are all the leaders of parties?

Mr. Chairman: It is not for the
Chair to determine who are the lead-
ers of the parties.

Now, I find no hon. Member stand-
ing up, shall I call the hon. Minister
to reply?

ﬁ'@leﬂ'oﬁu;('{ﬁ‘{m
afzaw) : wwwfa wgew ...

Bhrl G. H. Deshpande (Nasik Cen-
tral): We were under the impression
that some other business was to be
taken up, that is why nobody stood
up.

Mr. Chairman: Nnon-official busi-
ness will be taken up 4.30 only.

ﬁqﬂ’n ﬂoﬁtﬂ': ﬂ'ﬂﬂ’fﬁ
AT wgrEy 7 A Arawr fzmr o A
*1 ofq & graew § N UF qAGIAE
fox wrr, sw T & A g fEe
FEIE | CH 999 F IH WILHT &Y
T W & A W W ST § AT
o &1 W ¥ A, AR A 9Ey
™ 3w F1 feafa, & w7 9w W
q F Ae §, aga § 9w qWT
WY 97 1 e g 3T oo
@ity ot TR e frgad 7 ofw
HATAT &1 F14 AT FFIAT a1 TG
TH GrgAT ¥ w9 FAey wy freman
W TF @A W AN4T HIN

I §¢ W § |41, e 9 A== w7
feafg sz €1 | W EWT T IAEY
R e AR s g 5
AT AT & =L AFAT AT T2 747
2 o oY 37 1T A qgN g AT "E I
T GTHAT ST 9T, I WA GO F&O
& T 2T F&  wfafoR e
fordaf § HawT ATAT 30

Ffy st wgieg 7 aga e &
qY  EHT F FT IS TG FEAT
Ffaxsfemd) dwaawd fas
@A wg e g oqw w5 wmw
3 fir gz 9Ty Ao | ¥@ 3w ST
sfy, a1 Wi T T FAw F@TE
Feag & 7 9, -qger og & TE o7
T 969 @Y Yo @Y FOF AT A
feqr @ AU AT JEET FOA Y
sfese &t 9 @< fegr oW aen
a1 Wi &< fFar m@r | 99 QAT A
o awET 74T a1 W1 AT Tyt
T A & T Gt & Wy ¥ &Y
A owar oy AN W
¥ g AT § W gt ¥ A gw
7 Zay fF gzt guadia g § @
A IYTET AT FTE AT AT T Y
& ¥ WY, ¥ g W
wifmEamwr§ W@
& gHERT § T WA AT Y wwEY g,
qgguedmt ¥4 forer awdlt |
Mr. Chairman: Order, order. The
hon. Member can continue tomorrow.

Let us now take up private Members®
business.

FUNERAL REFORMS BILL

Mr. Chairman: Regarding Bills to
be introduced, Dr. N. B, Khare is not
present. So, the House will now re-
sume further discussion of the Bill to
provide for the cremation of dead
human bodies in India. Out of ome
hour allotted for the discussion of this
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Bill, 11 minutes were taken up on the
2nd September, 1855, leaving - a
balance of 49 minutes for further dis-
cussion. Shri Telkikar will now con-
tinue his speech.

Shri Telkikar (Nanded): On the
last occasion, I was speaking about
the sanitary aspect of the problem
and quoted an instance from the His-
tory of England which was more
than enough to establish the poten-
tialities, the dangerous potentialities
of causing epidemics in the burial
system. '

Now, I shall tell you about the
horrors of the system of carrying the
dead body on the human shoulders,
In a lecture in the YM.C.A. in Banga-
lore, Shri Tejpal gave an example of
a funeral party of more than 25 per-
sons, when the dead body was carried
on the human shoulders. All the 25 or
more persons died the very next day.
So, there is the burial system as well
as the custom of carrying the dead
body on human shoulders. Both are
quite insanitary and dangerous.

I shall give the opinion of some ex-
perts on this subject One of the
modern experts is Dr. H. Aubrey
Husband, M.D.,M.C. He writes in the
Forensic Medicine and Public Health
as follows:

“The disposal of the dead is a
matter of considerable importance
to the well-being of the commua-
nity and so far as the burial sys-
tem is concerned, the Encyclo-
paedia Britannica says that this
method can be only temporary,
gsince ultimately it is a sanitary
question. The soil is gradually
filled with bones' and as houses
crowd round cemeteries, we
should recoil from the horrors of
putrefaction of human flesh and
the small worms that fret the
dead body.”

He goes on to say:

“Even Jesus Christ is reported
to have said that the whites sepul-
chres may outwardly appear
beautiful to men but within they
are full of filthiness. And the

Church of England has expressly
declared that the orthodoxy can

nave no religious objection to

cremation.”

So, that quotation indicates the
opinion of the Christian world on this
subject.

As regard economic side of tne
question, I would say that the sys-
tem of cremation is less expensive
than the other systems, especially in
small villages and in cities where
crematoria are provided. Though
the reformers and some other people
prefer the system of cremation, there

"are some orthodox people who object

to it saying that it is a deviation frome
the traditional way of disposing of
the dead. They are afraid to deviate
from the old rut that they were fol-
lowing till now. But this is no iono-
vation at all.

Now, if we look at the history of
funerals, we will come to know that
amgpg the ancient nations of the
world, cremation was the custom. T
shall, in this connection, refer to some

-verses from Atharva Veda and [liad

which will go to show that not only i
India but in ancient Greece and Rome
and many other ancient countries,
excepting of course Egypt, the custom.
was one of cremation generally. In
India the other methods were also-
adopted, but they were adopted in
emergencies. There are four usages:
for disposal of the dead body. The:
first verse is:
wiH ot e R @ T4
qfammfes:  wegdwen dRa
A wga  fegeimmmiEwr
The meaning is: the living should
exclude the dead from their houses
and convey it out of the town. Death
is a blissful form of God and kindly
messenger of Yama, who made his
life-breath to the forefathers. I am
quoting to show that we had no
cemeteries in the heart of the cities.
They were forbidden in olden days
too. They were outside the cities
The next verse is:

ot U9 QAo TR | WY qEF I&
w® & a1 gufrez &
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=t dFweT : 7% YhEFed | Wl
I} & A/ g
7 frenar & ol 4 29T § Sgat |
Faterra wrag frgn gl wwT

‘The meaning is: There are four
msages for disposal of the dead—
agnidah or cremation; bhumidah or
‘burial; jaladah or water burial, that
is, just throwing the body into the
.ocean and suryadah which is practis-
«d by Parsis, where the body |is
thrown to the wvultures. These were
the methods which were practised in
olden days. Cremation was the only
«<custom but the other methods were
;adopted for emergencies only.

Then there is another verse:

g qfowd A wgAa@E awed |
ATAT AT /TEF AT EEEATSSAT 1

The meaning is: the vehicle used
-for conveying the dead body is of the
type as was being used by forefathers
and oxen yoked to it are helpful in
taking the dead to the meritorfous
-world of the virtuous.

There is one more verse:

o Squger fegan waEd: o
feasr  Wgsga w0

The meaning is: a dead body
-should be conveyed in a wheeled vehi-
<le that has a seat and drawn by the
“bullocks.

So, we see from these yerses that
the cult of carrying the dead body on
human shoulders has no support in
.scriptures. )

[Surx BArRMAN in the Chair)

The present system of carrying the
‘body on the shoulders seems to have
‘been adopted recently. It is very
harmful to the people, because we

find, especially in summer, when the’

body is carried over long distances,

the people have suffered much. In
the monsoon they get wet and in
winter they catch cold.

1 shall now quote the opinion of &
great Mochammedan gentleman, Abul
Al Maarri, who lived in the olden
days, who was born in 363 Hijiri and
died in 449 Hijiri. He has said in
one of his books which are found in
the library of the Aligarh University,
that he likes cremation of the dead
which is practised in India because
it is the best way for disposing of the
filthiness of a dead-body of a man

Mr. Chairman: May I tell the hon.
Member that one hour is allotted for
his Bill. He has taken 11 minutes on
last occasion and has taken about 10
minutes now. If he wants the Bill
to be discussed, he should conclude
his speech now. Others are anxious

to speak.

Shri Telkikar: I shall finish in a
couple of minutes. One hon. Mem-
ber—I think it was Shri Jaipal Singh
—was kind enough to suggest sarcas-
tically that he wanted an on-the-spot
cremation of the Bill. .

Shri Nambiar (Mayuram): The Bill
requires burial

Shri Telkikar: I shall only re-
quest the Hon'ble Member in the
words of Lord Buddha, to believe....
(Interruption)

Shri Jaipal Singh (Ranchi West—
Reserved-Sch. Tribes): I have a feel-
ing that my name is being taken pur-
posefully and not in wain. I should
like tp know for what purpose my
name iz being mentioned.

Shri Nambiar (Mayuram): That is
for the burial of the Bill

Shri Telkikar: 1 shall only re-
quest in the words of Lord Buddha:

“To believe not because some
old manuscripts are produced to
believe not because it is his
national belief, or because he has
beem made to believe from his
childhood; but to reason it all eut,
and after he has analysed it, then
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it he finds that it will do good to
one and all - to believe it, to live
up to it and to help others to live
up to it"”

With these words, I commend the
Bill for the acceptance of this House.

Mr. Chairman: Motion moved:

*“That the Bill to provide for the
cremation of dead human bodies
in India be circulated for the pur-
pose of elieiting opinion thereon
by the end of October, 1955.”

Shri Mohiuddin (Hyderabad City):
When I read this Bill, I was rather
surprised that a Bill of this type
should be introduced in the House of
the PBeople—Lok Sabha, because it
contains matter which is offensive to
the sentiments and to the faith of a
very large percentage of the popula-
tion of India. In the first instance,
this Bill deals with a subject which is
in the State list and I am sure that
Parliament has no jurisdiction to pass
such a law. Secondly, 1 invite your
attention to the Statement of Objects
and Reasons in which the author of
the Bill says:

“There are two main systems
prevalent in India, viz.,, the
method of cremation, followed by
a small section of the people and
the burial system followed by
large sections of the people in
India. The burial system has in
it dangerous potentialities to
cause epidemics apart from ceme-
teries occupying iand space at the
cost of lands, which may well
be utilised for agricultural and
housing purposes.”

Sub-clause (2) of clause 6 says:

“All cemeteries existing before
the commencement of this Act
shall belong. to the Government
which shall be used for the pub-
lie utility purposes.”

What does this mean? What are
public utility purposes? This means
that all the graves that are there in
the cemeteries should be removed and
the land should be utilised for pur-
poses of parks or buildings. Such
® ruggestion coming from a Member

of Parliament, especially on this side
of the House, seems to me to be ex-
tremely surprising. I do not want to
use a stronger term, but I think I
can say that this proposal is nothing
but vandalism.

[Mr. DEPUTY-SPEAKER in the Chair]

The whole -subject of the Bill is
such that if this House agrees to cir-
culate it for public opinion, it will
create a very strong feeling amongst
the large number of different com-
munities in India. 1 do not think
that it is worthwhile considering the
Bill any more nor is it worthwhile
circulating it for public opinion. I
propose that the Bill should be re-
jected and the whole question drop-
ped without any further considera-
tion.. .

Shri Nambiar: Without any cere-
mony.

Shri C. R. Iyyunni (Trichur): In
the first place I wish to say that the
Parliament has absolutely no right to
discuss this Bill at all, for the simple
reason that it comes within the State
List Entry No. 10 of the State List
mentions “Burials and burial grounds;
cremation and cremation grounds”.
Therefore, the Parliament has ab-
solutely no right to discuss a matter
of this kind and pass it. That is my
first objection. Unless there is a rul-
ing upon the matter, there is noneed
for me to go further. If the ruling is
that the Parliament has absolutely no
right to discuss this matter, then there
is no use in proceeding further,

Secondly, I wish to say that a Bill
of this nature will generally wound
the feelings of a very large number of
people in this country. Therefore, it
will not be proper for this Bill to be
discussed and p d. It is d
ed in the Statement of Objects and
Reasons by the mover of the Bill that
the burial system is followed by
large sections of the people of India.
Now, taking it for granted that we
human beings change the practice of
burial and cremate dead bodies, what
about the animalkind? If they also
are not cremated, what is the ad-
vantage that we are going to derive?
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[Shri C. R. Iyyunni]
[ can understand it if it is viewed
from the point of view of sanitation
or public health. But nothing is said
on this matter. It is not exactly a
question whether it is beneficial to
public health or sanitation; that is not
the point. The only point which ap-
pears to me is merely to create a
general feeling of hostility between
one community and another; nothing
maore. There are Mohammedans,
Christians and Hindus who bury the
dead bodies. A very large section
amongst the Hindus bury the dead
bodies. They do not cremate the dead
bodies. Purely from the abstract
point of view, one might say that cre-
mation is always good. I do not see
anything against it; but the point is,
what exactly is the benefit that is
going to be derived because of this
partial cremation of dead bodies?

Shri Nambiar: Election stunt.

Shri C. B. Iyyunni: I do not know
what it is. I cannot say. Somehow or
other, it seems to me that this is
intended to create bad blood among
the people. We say, ours is a secular
republic, and we are not generally
interested in matters religious and
spiritual and things of that kind. At
the same time, when Bills of this
nature are brought, I do not know
what is exactly at the back of the
mind of the Mover.

There is one interesting matter
about this Bill. It says that all ceme~
teries existing before the commence-
ment of this Act shall belong to the
Government which shall be used for
public utility purposes. Is it a ques-
tion of confiscation of property?! As
a matter of fact, in the U.S.A., much
of the troubles that have arisen bet-
ween the Red Indians and the U.S.A.
people is due to this reason. Many
places where their big people or
chieftains had been buried, have
been taken away without their
knowledge. The result is there have
been fights. Especially among the
Christians and others who have buried
the dead, the feeling is that that is
considered to be sacred ground. Should

the Government take over the pro-
perty without paying compensation?
There are so many things. It is a
question of confiscation. Such of
those places where the dead bodies
have been buried, would be taken
simply by making a statement that
they would be taken away. I can
understand acquisition of property.
Certainly there must be some prin-
ciple. What is the purpose? It is
said, public utility purpose. What is
public utility purpose, I cannot under-
stand. Are they going to convert
them into paddy fields so that there
may be greater production?

Shri Nambiar:
railways.

Construction of

Shri C. B. Iyyunni: Is it a case
of increase of water resources or
anything else? It appears to be very
ill-conceived. I may say that it is
intended to create unnecessary ill-
feeling between communities and
communities and between the people.
1 beg to submit that, in the first
place, this Bill cannot be taken up
here for the simple reason that it
comes within the State List and not
under the Union List or the Con-
current List 1 stoutly oppose this
Bill

Mr. Deputy-Speaker: Shri Jaipm
Singh.

I submit to you

This will also be taken into consi-
deration that this subject is m the
State List, along with the merits. If
it is weak on merits, you must #urn
to the law. .

Shri Nambiar: We are strong on
merits.
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Bhri Jaipal Singh: I thank you forl
giving me this opportunity which was
very unexpected. I thank you once
again for giving me thig opportunity
which gives me an opportunity to
request the Mover of this Bill to ere-
mate himself and to cremate thig Bill
with himself.

Mr. Deputy-Speaker: Order, order.
However good the hon. Member may
be, this is very wrong. What is the
meaning of the hon. Member asking
him to cremate himself? I am afraid
it is very wrong.

Shri Jaipal Singh: I am sorry I
put it the wrong way round.

Mr. Deputy-Speaker: Unless he ex-
presses regret, I cannot allow this to
remain on record. There is no
meaning in this. For wvarious
reasons, the Bill may have been
brought; it may be right or wrong.
It may not be accepted. I never
thought that Shri Jaipal Singh would
do this.

Shri Jaipal Singh: May I offer my
deepest regret? I think in my en-
thusiasm to oppose this Bill I have
used the wrong language.

Mr. Deputy-Speaker: Very well.

Shri Jaipal Singh: 1 oppose this
Bill wholeheartedly. I am very sur-
prised that such a Bill should come
up before this House.

We _have declared ourselves to be a
democracy. In a democracy, we
have to hear every point of view. In
this particular case why 1 feel very
very strongly is,—I hope you will
bear with me—in the constituency
that I happen to represent, there are
a variety of burihl ceremonies. Some
of my people bury the dead, and
bury them flat. In areas like Dar-
jeeling, where there is scarcity of
space, they bury them  vertically.
‘Where there is plenty of space, they
bury them horizontally. If you come
to the Santhal Parganas, they cre-
mate them. The fact is that there is
no one way of disposing of the dead.

This Bill is an endeavour, an impossi-
ble endeavour, an iniquitous endea-
vour, a most undemocratic endeavour
to make us all one and behave in the
same way, and to say that there shall
be no other form of disposal of the
dead except by cremation. 1 wish
my hon. friend who has brought this
Bill had a little more feeling for the
people who do not like this particular
form of cremation. He forgets that
India is a diverse country. I am not
talking religiously. That is im-
material to me. To me, personal
feeling, is the human aspect is far
more important than the economic
aspect. Where would be the history
of India if everything had been cre-
mated? Today, we go back to what-
ever we can get at about India's anci-
ent past because the people were not
cremated. I want my friend not
merely to agree,with me on the his-
torical basis. All that I say to him
is this. Does he want that everyone
should agree with him on this parti-
cular basis? My friend here talked
of animals. Animals are also im-
portant. If you have a pet animal,
you may put up a monolith or some-
thing like that because of that pet
animal. On the other hand, you may
have a brother or sister and you
want no vestige of your brother or
sister t remain behind. You may say,
all right, let us burn him or her so
that nothing is left behind.

5 p.M.

My point is this. Do you want to
survive in a realm of unity in diver-
sity or do you want us to standardise
ourselves so that every one should
have long hair or no one should use
soap and so on? Do you want that?
Do we not take pride in the his-
torical traditions of this country
where every viewpoint has had a
place, where there has been a niche
for the contrary view even in regard
to the disposal of the dead? To my
mind, whether it is in regard to the
disposal of the corpses, or in regard
to languages or cultures or religions,
we have taken a very very firm stand
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[Shri Jaipal Singh)

that the rest of the world has to res-
pect, Ehat is peaceful coexistence. It
is' not a question of cemeteries, of
crematoriums or exposing the corpses
to the elements as the Zoroastrians
do. It is none of that, but we feel
that the future of this great Republic
of ourg lies in our reaction to practi-
cal peaceful coexistence. That .is to
say, we do not force our own feelings
on everybody else, but we accommo-
date ourselves to everybody else, If
I may insist on this, I do ask the
Mover of this to withdraw this com-
pletely unacceptable Bill, and tell
him that it is about high time that he
imbibed at least the most elementary
principles of Panch Shila. This Bill
goes completely against the prineci-
ples of Panch Shila which, of course,
we are trying to show to the rest of
the world, but to the rest of the
world these five principles have no
meaning whatever unless we ourselves
are witnesses, unless we ourselves
practise them. It is not a question
whether I am to be cremated or this
Bill is to be cremated or somebody
else is to be cremated. That is not
the question. The question is: what
am I asking somebody else to do?
Let me not ask ahyone to do some-
thing which I myself do not want.
May I repeat again: I make a humble
request through you that this Blll be
withdrawn because it is directly con-
trary to the democratic principles of
the Republic of India.

Mr. Deputy-Speaker: May I ask the
hon. Mover of this Bill how he has
brought ‘it before this Parliament
when it is in Entry No. 10 in the
State List? If there is a doubt I
leave it to the House, but otherwise
it is patent as I ruled out the amend-
ments some time ago of Shri V. P.
Nayar regarding certain items which
were sought to be introduced in the
motion on economic policy on the
ground that those items all come
under the State List. Likewise, if
they are patently in the State List I
would ask the hon. Member to show
why this House has got jurisdiction.
1f there ig any doubt I leave it to the

House. If there is no doubt on that

matter, I say it ought not to be
moved.
Shri Telkikar: In the beginning

there was some objection that it was
ultra vires, but I would read article
25 and then proceed to the Lists later
on. The conditions laid down in arti-
cle 25 are:

“(1) Subject %o public order,
morality and health and to the
other provisions of this Part, all
persons are equally entitled to
freedom of conscience and the
right freely to profess, practise
and propagate religion.”

Of course, the Constitution-makers
in their wisdom knew that there would
be some reform and they would have
to go against some of the wishes of
the people. So, they provided that
though there is some custom or prac-
tice which iz a religious practice, if
it is harmful to the public at large,
that can be changed.

Then, provision (3) in the article
says:

“(2) Nothing in  this article
shall affect the operation of any
existing law or prevent the State
from making any law—

“(a) regulating or restricting
any economic, financial, political
or other secular activity which
may be associated with religigys

, practice;"”.

Now, funeral reform iz a secular
activity associated with religious
practice. So, there is no prohibition
to make law. The only question is
whether it is a State subject or a
Union subject. Now, I shall come to
that.

Shri Nambiar:  Article
gests....

25 sug-

Mr. Deputy-Speaker: Order, order.
There must be some order. What is
the hurry. This Bill is not passed
the moment it is introduced. There
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need be no hurry or excitement over
this matter.

Shri Telkikar: Article 25(2) (b)
again provides for social welfare, re-
form etc.

Mr. Deputy-Speaker: The noint is,
article’ 25 gives freedom of religion
and the right to practise it subject to
order, morality etc. It is on grounds
of religion that thig practice has been
followed. Hon. Member wants to say
this is opposed to health and there-
fore can create an exception. Even
assuming that this argument is sound,
which is the forum where he has to
agitate it? That is the main point.
How does it come here?

Shrl Telkikar: I will come to that
Naturally one goes to the State List
one finds items 6 and 10, and the
words are so clear that because the
Bill relates to cremation, they say
cremation or whatever relates to
cremation is in the State List. We
are not going by the very words. We
should know what the Bill seeks to
achieve. ,

Mr. Deputy-Speaker: Public health
also is in the State List.

Shri Telkikar: Yes, both of them
are in the State List. I refer you to
item No. 20 in the Concurrent List. The
item in the State List refers only to
local conditions of cremation and so
on, but the sanitary question is wider,
relates to the whole of India.

Mr. Deputy-Speaker: Economic and
social planning. Cremation is the end
of all planning. ’

8hri Telkikar: It may appear far-
fetched, but we have provided for
economic and social planning. What
do we mean by social planning? We
want to change rce®al customs, and if
we can reform them, that becomes a
subject of the Concurrent List.

Mr. Deputy-Speaker: Is there any
other entry on which he relies?

Shri Telkikar: No entry.

Mr. Deputy-Speaker: Will the hon
Minister say something, on this point?

The Deputy Minister of Health
(Shrimati Chandrasekhar): On this
point, I think, from what the other
Members have said, that it is wultra:
vires of the Constitution.

Shri Jaipal Singh: Before the
Deputy Minister goes on, I would like
to have a elarification. If you will
forgive me and be as patient ag you
usually have been, you asked the
Mover of this Bill as to why he in-
troduced it. I hope you accept that.
You did ask him just now....

Mr. Deputy-Speaker: No, no. It is
not on the facts. I asked him how he
introduced it. Possibly the word
“why" is wrong. I asked him how he
introduced it in this House. That is
the only question. It is not “why”,
but “how”.

Shri Jaipal Singh: If “how”, may I
ask why it was accepted?

Mr. Deputy-Speaker: That is an-
other matter. The practice in this
House is that unless exception is
taken at the first reading, normally
the first reading is allowed to go un-
opposed. If the hon. Member had
been equally vigilant in the first
reading, possibly it would have been:
thrown out. I am not in a positiom:
to say what would have happened.
Therefore, normally in the first read-
ing no Bill is opposed. There are:
Bills which are opposed in the first
reading. It might have been oppos-
ed

Shri A, M. Thomas: But we do not
know the contents of the Bill at the
first reading stage.

Mr. Deputy-Speaker: I am not tak-
ing anybody to task. Shri Jaipal
Singh asked how it had been accept-
ed. The House does not look into
it normally unless an hon. Member
brings it to the notice of the House,
takes note, and asks the House to
divide on that particular matter.
Now it is all old history. I only
wanted him to explain to us how it
comeg within the jurisdiction of this:
House, not why. *“Why" is wrong.

Shri Telkikar rose—
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Mr. Deputy-Speaker: He has gaid
enough. The hon. Deputy Minister
may be assisted by the other hon.
Minister also by her side.

Shrimati Chandrasekhar: He can
«<ome at a later stage if there is neces-
sity.

I can tell you the reason why we
oppose__it. He says that the Bill
proposed iz a social and economic
piece of  legislation of all-
India importance, and that is
why it comes under item 20
of the Concurren. List, and is
also a permissible exception to article
25 of the Constitution. The Health
Ministry in consultation with the
Law Ministry have examined the
legal position of the Bill. Even you,
Sir, said and the Members of the
House also feel that the burial and
‘burial grounds, cremation and cre-
mation grounds, come under item 10
of the State List. Therefore, the
subject-matter of the Bill is not
governed by Entrr No. 20 of the
Concurrent List, and therefore the
Lok Sabha is precluded from enacting
legislation of thig kind, especially for
territories in Part A and Part B
‘States unless the procedure prescrib-
<d in articles 249 and 250 of the Con-
-stitution ig followed, or under article
252 all the States request the Lok
‘Sabha to legislate for this purpose.
Unless there are such provisions, I
do not think the Lok Sabha is com-
petent enough to enact any legislation
on thig subject.

Mr. Deputy-Speaker: But this Bill
<an apply to the Part C States,

Shrimati Chandrasekhar: There are
other discrepancies also. Even if the
‘Bill becomes the law of the land,
clauses 4 and 5 are likely to be de-
clared void under article 13 (2) of
‘the Constitution.

Mr. Deputy-Speaker: We shall go
into those particular clauses later
«on,

Now, what emerges from the dis-
cussion is this. When there is a clear
provision in the Constitution in res-
pect of burials and burial grounds,
and cremation and cremation grounds

it is no good falling back upon a
general Entry like economic and social
planning, when there is a doubt.

Any law that is passed here will
be confined in its operation omly to
the Part C States. Originally I had
thought that the whole thing can be
thrown out on the ground or on the
interpretation that when there is a
clear Entry in the Constitution, we
ought not to allow a legislation like
this to be passed here. But Parlia-
ment has got jurisdiction over the
Part C States. To that extent, the
House can pass this Bill if it so likes.

Now, about one hour has been taken
already on this Bill. I shall now put
the motion to vote both on its merits
and also on the legal aspects of it.
To whatever little area it can apply,
it may apply. Does the hon. Mmister
want to say anything more?

Shri Telkikar: I would like to say
something in reply.

Mr. Deputy-Speaker: 1 know that
the hon. Member has got the right
of reply.

Shri Nambiar: He is not replying
now. (Interruptions).

Mr. Deputy-Speaker: Order, order.
Hon. Members should not give direc-
tions like this to the Chair. I am
unable to know who is regulating the
debate here.

Shri A. M. Thomas: Moreover, Shri
Nambiar is not in his usual seat.

Mr, Deputy-Speaker: Order, order.
The hon. Member need not give dir-
ections to the Chair or to the House
as to what it ought to do.

Does the hon. Deputy
want to say anything more?

Shrimati Chandrasekhar: I do not
think I have anything more to say
besides what the other Members
have said.

Shri Telkikar: I shall most humbly
submit to this august House that this
is only a motion for circulation.

Minister
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Mr. Deputy-Speaker: The hon.
Member has explained sufficiently
about the legal position. Now he may
come to economic and social planning.

Shri Telkikar: This is only a motion
for circulation, by which we shall be
able to assess the public opinion on
the subject, and we shall be able to
know how far the country favours the
reform.

I expected that some people may get
angry with this measure, just as my
hon. friend Shri Mohiuddin got angry.
But it generally happens that. when-
ever there are any reforms, they are
surprising to those who follow the old
methods, and therefore those persons
get angry. That is quite natural. I
was not at all surprised to find that
here.

But what I want to say is that there
i nothing very dogmatic about this
Bill. This Bill can be changed, if
necessary. We have already got one
example of this in the Code of Crimi-
nal Procedure (Amendment) Bill. It
was altered to such an extent that it
was not even recognisable at the end
as the original Bill. The same thing
can be done in this case also. The
provisions of this Bill go to say that
this Bill may be applicable to foreign-
ers also, who are residing here. Per-
haps the House may not like to apply
it to foreigners. We may delete that
provision in that case.

There is another provision in the
Bill which says that only the crema-
tion system should be adopted. We
may restrict the application of that
provision to all the Hindus only. If
the country is not favourable even to
that, then we may have only the pro-
vision that the system of carrying the
Jdead body on the shoulders may be
abolished, and that it may be carried
:n hearses.

Mr. Deputy-Speaker: Is it also one
uf the clauses here that corpses ought
not to be carried by human beings?

Bhri Telkikar: Yes, Sir, it is there
in clause 6.

Mr. Deputy-Speaker: I have no
quarrel with the hon. Member. I only
wanted to know.

Shri Telkikar: I would like to tell
hon. Members that even in Karachi,
where there is not a secular Govern-
ment, they have closed down all the
cemeteries in the heart of the city, and
they have said that the cemeteries
should be outside the city. This was
done on the ground of sanitation. I
would therefore say that we may also
proceed in the same direction.

This motion is only far the circula-
tion of the Bill for eliciting publie
opinion thereon. I hope therefore that
the House will adopt this motion.

Mr. Deputy-Speaker: The question
152
“That the Bill to provide for
the cremation of dead human
bodies in India be circulated for
the purpose of eliciting opinion
thereon by....".

By what date does the hon. Member
want that the Bill may be circulated?

Shri Telkikar: There are two am-
endments to this motion, one by Shri
Pocker Saheb and the other by Shri
N. B. Chowdhury, seeking to extend
the period up to the end of December
1955. Shri Pocker Saheb does not
seem to be against this Bill. He only
wants that more time may be given
for circulation.

Shri C. R. Iyyunni: May I know
what exactly is your ruling regarding
the preliminary objection that I had
raised, namely that Parliament has no
jurisdiction to proceed with this Bill?

Mr. Deputy-Speaker: That is true.
The hon. Member has raised that point.
I wanted to ascertain from the hon.
Mover the exact position, for this item
is found in Entry No. 10 of List II in
the Seventh Schedule. But as against
that, Parliament has got jurisdiction
over the Part C States. To that ex-
tent, this Bill can have limited appli-
cation. To the extent it can be wvalid,
it will be wvalid. It cannot be ruled
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[Mr. Deputy-Speaker]
out on the ground that it is a State
subject, or that it comes under the
State List, because we have got juris-
diction over State matters also, so far
as Part C States are concerned. On
the substance, it is open to the House
to throw this Bill out.

Should I put the amendments of
Shri Pocker Saheb and Shri N. B.
Chowdhury to vote?

Shri Pocker Saheb (Malappuram):
I am not moving it.

Shri N. B. Chowdhury:
moving it.

Mr. Deputy-Speaker: So, only the
original motion is to be put to vote.

The question is:

“That the Bill to provide for the
cremation of dead human bodies
in India be circulated for the pur-
pose of eliciting opinion thereon
by the end of October, 1955.”.

I am not

The motion was negatived.

INDIAN CONVERTS (REGULATION
AND REGISTRATION) BILL

; Shri Jethalal Joshi (Madhya Sau-
"rashtra): 1 beg to move:

“That the Bill to regulate con-
version and to provide for regis-
tration and licensing of persons
aiding any person to become a
-convert, be taken into considera-
tion.”

I crave the same indulgence of this
House as was shown to me at the
time of the introduction stage of this
very Bill. Now, this is the fag end
of the day, and the fag end of this
Session, and the darkness is drawing
nearer. 1 feel that generally the
- conversions take place in the dark re-
gions and in the dark hours of
poverty, of ignorance, of backward-
ness, and of distress of the poor
people. It is therefore in the fitness
of things that I am required to move
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for the consideration of this Bill at

this hour.

While doing so, I should say that
I am not actuated by any narrow
sectarianism or any dogmas of any
religious principles. I may again say
that the first book of religion which
I have read is the Bible.

The Pilgrim's Progress written by
Bunyan has left a very great im-
pression, and a lasting impression,
upon my life. I may therefore say
that while I am bringing this Bill
forward, there are certain things
which the Christian missionaries are
carrying on which, to my mind, are
against the very principles of their
religion.

The Statement of Objects and
Reasons of the Bill says:

‘“Religious conversion is often
resorted to, to achieve objects
which are improper. There is at
present no machinery available to
furnish correct statistical inform-
ation on this subject”.

This is borne out by a few lnes in
the Census of India, Paper II 1953,
‘Religion—"51". It is mentioned there-
in that the growth of a community
depends upon three factors mnatural
increase, migration and eonversion.
It is, however difficult to assess the
weightage of each factor separately.
Now, out of these three, we know that
there is a register maintained for the
births and then for migration to fore-
ign countries, we have also sources
for assessing the flgures, I mean the
visas, permits or passports. But there
is no source to assess how far con-
versions take place. In this Census
Report at every page, it has been
stated that conversions have been
carried on on & large scale—! mean
en masse or on a mass scale. .,

Shri Punnoose (Alleppey): Which

book is the hon. Member referring
to?

Shri Jethalal Joshi: ...... on a big
scale. In Bihar, in 1921, the number
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of the Christian population was
2,50,000; in 1931, it rose to 3,32,000, in
1941, 3,78,000 and in 1951, 4,22,000. In
Orissa, in 1921, it was 69,000 and it
rose to 1,41,000 in 1951. The percen-
tage of increase In Orissa was 92; in
the coastal division it was 190 per
cent. In Assam, the Christian popula-
tion in 1941 was 3,56,000 and by 1951,
it rose to 5,86,000. In the Hills dlvi-
sion in 1941, it was 2,40,000; in 1951,
it was 25,700; in 1951, it rose to 68,000.
In Tripura, it was 317 in 1941 and in
ten years, it rose to 5,200. In Travan-
core, from 23 per cent. it rose to 32
per cent. in 1951,

The growth of this population from
1881 to 1951 is like this. Taking 100
as the base in 1881, Hindus rose from
100 to 255, in 1951, Christians to 467
and Muslims, to 400. In Madhya Pra-
desh, there was wholesale conversion
of Oraons. In 1901, the population
was 27,000; in 1851, it was 73,000.

Shri C. R. Iyyunni: May I know
from which book he is quoting?

Mr. Deputy-Speaker: The hon.
Member will bear with patience.

Shri Jethalal Joshi: In Hyderabad
from 1901 +to 1951, the Christian
population increased by 1165 per cent.

Now, let me take the House back
to the years before 1900, to 1851 and

onwards.

Mr. Deputy-Speaker: Where does he
get these figures from?

Shri Jethalal Joshi: I have got all
these books here. I will lay them on
the Table. There is the Census Re-
port also.

In 1851, the Kols were 31 in num-
ber. In 1861, they were 2400, in 1871,
20,727 and in 1881, 64,000, From 1851
to 1881 the Kols rose from 31 to
64,000. In Madras, in 1851, the number
was 74,000 and in 1900 it was 5,06,000.
In U.P. there were 1700 in 1851; by
1900, the number rose to 1,08,000. In
1890, the total population in the south
was 5 lakhs. In 1900, it rose to 8,54,000.
As regards the total number of
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Christians whereas it was 38,76,000
in 1911, it rose to 47,54,000 in 1921
and in 1951, it is 80,00,000. These
are the flgures.

Im-: Deputy-Speaker: How much of
this increase can be attributed to
natural growth of population?

Shri Jethalal Joshi: Then I may
read out from every page. In U.P., the
Christians were only 48,000 in 1881.
They kept on increasing at each
census till they reached the figure of
2,08,000 in 1931.

An Hon. Member:
years?

Shri Jethalal Joshi: In page 21, it
is mentioned that this figure is due
mainly to their gradual absorption
into the Hindu fold and conversion to
Christianity. ,

Mr. Deputy-Speaker: What is that
book?

Shri Jethalal Joshi: It is the Census
of India, Paper No. 2, 1953, ‘Religion—
1951 Census’. As regards Orissa,
it is mentioned that this is due
partly to natural growth and the
change in the basis of recording tri-
bal religion and partly to a number
of conversions that have taken place
to the faith particularly from among
the Scheduled Tribes in districts
Sundargarh, Korapur, Phulbani, Sam-
balpur and Bolangir.

Now, I come to the other point, as
to what were the methods adopted for
converting people. The methods ad-
opted are as under: The Christian mis-
sionaries threaten people with prose-
cution and beating if they do not
attend the churches; they interfere
with the eivil and criminal cases be-
fore courts; they promise heaven on
earth, and they indulge in wicious
propaganda against the long cherished
customs, religion, culture and tradi-
tions of the soil. Then they bribe
and trick the poor and ignorant peo-
ple; they lend money on interest and
then wipe out the debt if the person
embraces Christianity, and they con-
sider the people of this country as
heathens and pagans and uncivilised.

In how many
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They make a display of their wealth
and dazzle the unsophisticated people;
induce children to attend schools and
so prepare and convert them by chang-
ing their names into Christian names.
In times of famine and flood, they dis-
tribute foodgrains, money and clothes
and render help in many other ways
but then they demand the heavy
price for that in the form of making
them change their religion. Then,
they bribe poor people with money
anfl even induce some semi-edurated
Hindu and aboriginal youths to enter
service and then force them to become
Christians on pain of losing their jobs.

Gandhiji has stated very often that
missionaries are taking undue advan-
tage of the conditions of poverty and
the illiteracy and backwardness of the
villagers and convert them into Chris-
tians. He had also asked the mis-
sionaries to confine their activities to
purely humanitarian work. He has
further said that proselytisation was
not true conversion. He has again said
that it is a conviction daily growing
upon him that the great and rich
Christian missionaries will render true
service to this country if they persuade
themselves to conflne their actlvities
to humanitarian work without the
ulterior motive of converting India and
destroying her social structure which
has stood now from times imr rial
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of an arrogance which must surely
be against the doctrine of life for
which Christ lived and died. Many
converts have been denationalised
and their names have been changed.”
These are the words spoken by Raj-
kumari Amrit Kaur.

I come now to an amusing thing.
Here is a book by Mr. Pickett.

Mr. Deputy-Speaker: Why does he
not pronounce the name properly?

Shri Jethalal Joshi: I am pronounc-
ing the name properly but others do
not hear me properly. The name is
Waskom Pickett. He was the Direc-
tor of the Reform of Christian Mass
Movement in India. In this book,
Christian Mass Movement in India
he placed in the hands of the mission-
aries a notable prospectus of the
achievements, the wvalues, the weak-
nesses and possibilities of the great
humane and divine enterprise (mass
conversion). Since the appearance of
this book, all missionaries have started
now a drive to get as many
untouchables, aboriginals and sudras
into their fold as possible. This was
published in 1933.

Mr. Deputy-Speaker: Where does
he come from? Is he a Christian mis-
sionary?

Shri Jethalal Joshi: Probably he

the onslaught upon it from within and
from without.

Then again, Thakar Baba than
whom we have not seen a greater
friend of the backward classes and the
backward tribes, has stated that the
Secretary of the Prefecture at Jubbal-
pur admitted that the very reason they
came out to India was to make con-
versions. He says further, that those
who have actually seen them at work
cannot forswear that their methods
are disgustingly dubious and unfair.
At some places the missionaries razed
to the ground the village temple and
erected, Christian churches.

Now, I shall quote one from our
Treasury Benches. “Conversion or the
desire to impel other persons to
change the faith has always savoured

from America. He is the Direc-
tor of the National Christian Council
of India, Burma and Ceylon. He
saYys:

“Large populations are involv-
ed because these movements are
chiefly in the villages and the
750,000 villages of India contain
nine-tenths of its 350,000,000 peo-
ple.”.

He further says:

“It is estimated that one half
of the Roman Catholics in India
are descendants of mass-move-
ment converts, and that not less
than 80 per cent. of the 1,800,000
Protestants are the product of
mass movements.”

He has put certain questions to the
new converts and here are ithe replies
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on page 163. The replies themselves
indicate what type of questions they
were and that the people were tutor-
ed. He asked a young man of Vidya-
nagar, “Why did you become a Chris-
tian?”. The reply was, “So, I could
be“a man. None of us was a man.
We were dogs. Only Jesus could
make men out of us.”

A Psarur widow replied, “We
became Christians because our old
religion never helped us.”

When she was asked, “Has Chris-
tianity helped you?”, she replied,"“Yes,
we are very different now; we know
the truth and worship God. Evil
Spirits don't trouble us and even our
enemies have become our friends.”

Here are some specimens of the
replies that were given to them.

“1, Because I was tired of the devil.
3. To escape from cholera.”

Now, this is amusing. If cholera
can be cured by embracing another
religion, then there would be no
necessity for medicines and hospitals.

‘Then;
“4, To marry a good girl.

7. Because Jesus rescued me from
the devil.

9. To fight the devil and help my
children.

11. Because I didn’t want to be a
fool all my life.

18. Because the landowners oppres-
sed us.

14. Because Chamars are stupid, and
I didn't want to remain a Cha-
mar,

15. Because I didn't want to hinder
God’s Spirit.

16. To get rid of my sinful habits.

18. Because I saw advantages while
I live and after I die.”

Mr. Deputy-Speaker: How many
more instances?

(Regulation and
Registration) Bill

Shri Jethalal Joshi: To get a wife
for my younger broher (Interrup-
tion).

Now let me come to the Bill itself.
All this is the introduction.

Mr. .Deputy-Speaker: The hon.
Member has taken twenty minutes
already. I will allow him ten more
minutes.

Shri Jethalal Joshi: The provisions
are very simple. The first is that no
person shall become a convert without
making a declaration to that effect.
That means that if a person wants to
change his faith, certainly he is per-
mitted to do it and nobody can stop
him. Under article 25 of the Consti-
tution, no person can stop anyone else
from professing or practising any
religion. So, there is no question of
stopping. Here is merely a question
of making a declaration. Then a
notice is required to be given one
month prior to the actual date of
conversion. When a person or an
msttution carries on the activities of
conversion, they must take a licence
from the authorities, say, the District
Magistrate. A register is required to
be maintained and within three
months the licence-holder and the
convert are required to give particu-
lars regarding the conversion. Then,
conversion of minors should be prohi-
bited. No person who does not hold
a licence should be permitted to carry
on this conversion activity. There is
an application for licence and then
there is a penalty. Any person who
contravenes any of these rules will
be punished with a fine which may
extend to Rs. 200 or Rs. 300. This is
a very simple and innocent measure.
This Bill will apply not only to any
one religion or any particular relizion
but will apply to all religions which
are here in this country.

15082

Let me come to the last portion of
Mr. Pickett’'s quotations. He men-
tions that the large success hith-
erto achieved in mass movements
combined with our present conditions
encourages the belief that much lar-
ger success is possible. The oppor-
tunity presented by mass movements



15983 Indian Converts

[Shri Jethalal Joshi]

has probably been never before so
large as it is now. Some reasons for
these beliefs have been given by him.
He believes and he has still the gree-
dy eye on these poor and backward
people. He mentions at the conclu-
sion that there are still many hund-
reds and thousands of unconverted
members of the castes and tribes, for
which major mass movements have
taken place. He is sorry for that.
Non-Christian sudras in the Telugu
area far outnumber those who have
been converted and a very large pro-
portion have friends or rrelatives
amongst Christians. There are still
more than 7,00,000 of animists in
Assam, more than 3,50,000 non-Chris-
tian oraons, mundas, kharias and san-
tals and more than 5,80,000 chamars
unconverted in the Uttar Pradesh. He
has this greedy eye on these people
who are still unconverted.

There is a cutting from the Hindus-
tan Times of 22nd July 1955—it is a
very recent one. There, the Rev. Dr.
Isaac, Andhra, told the Baptist World
Alliance Congress, in London that the
end of the British rule in India gave
a new impetus to the work of the
Baptist Mission. He said that conver-
sion from the higher castes are flow-
ing in greater numbers in the Chris-
tian fold. Dr. Verrier Elvin is not a
communalist, but he comes from the
Western Countries and he has made
this country as his home and is stay-
ing in some hill areas. He says that
tens of thousands of aboriginals have
been converted in Chhota Nagpur; the
beautiful Santal Parganas is rapidly
becoming a Christian country; even
one of the Gangapur States has been
converted; the entire tribe of Karens
have been baptized and so is almost
every Lushai, and at the present rate
of progress, within a few years, the
entire aboriginal population will be
converted; it will be turned into a
querulous, anti-national, aggressive
minority with none of the old virtues
and a few of the new, which will be
a thorn in the side of the future
Government of India.

This was written by Dr. Elvin in
the year 1944 and we know how far
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it has come true in the North-Eastern
Frontier. This was a forecast in 1944
and it has come true partially when
we look into the happenings in
Assam, in the Naga areas.

Mahatma Gandhi has stated:

“It is impossible for me to re-
eoncile myself to the idea of con-
version after the style that goes
on in India and elsewhere today.
It is an error which is perhaps
the greatest impediment to the
world's progress towards peace.
If the moral of a man is a matter
of no concern, a form of worship
in a church or a mosque or a
temple is an empty formula.”

Khan Abdul Ghaffar Khan has stat-
ed something about religion which
will be of great help to us, and I
feel that the religions in this country
can peacefully co-exist. If there can
be peaceful co-existence in the politi-
cal sphere, I do not know why there
could be no peaceful co-existence of
all religions in this country.

Here is what Dr. Khan Sahib has
said—his message will be of help.

“Take from me that the world
is not going to have one religion.
All religions are springs running
from the same source and nourish
different soils, and different peo-
ple. Why should Mussalmans go
crazy for making other people
Mussalmans and Christians over
making other people Christians.”

Now one last word from Lord Salis-
bury and I shall close. Lord Salis-
bury was once waited upon by a de-
putation of missionaries in connection
with China and this deputation want-
ed protection. Lord Salisbury rep-
lied: !

“Gentlemen, if you want to go
to China to preach the message
of Christ then do not ask for
assistance of temporal power. Go
with your lives in your hands,
and if the people of China want
to kill you, imagine that you have
been killed in the service of Ged.”
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Mr. Deputy-Speaker: There is no
such danger here.

Shri Jethalal Joshi: Now, there are
at present 32 countries’ missionaries
working in India. There are about
68 Catholic and 54 Protestant mis-
sions of foreign origin and under
toreign control. So, the Indian Chris-
tian has no little freedom for decid-
ing the policy. There is no inde-
pendent Indian Christian mission
working in India as an independent
religious community. They are con-
nected with foreign countries because
the purse or the funds flow from
foreign countries.

Shri Matthen (Thiruvellah): My
Church has no foreign missionaries.

Shri Jethalal Joshi: Few of the

other countries of the world permit
such things. In Egypt for instance,
there is a ban. In other countries
also there is a great restriction on
the activities of conversion. With
these words I commend this Bill

Mr. Deputy-Speaker: Motion mov-
ed:

“That the Bill to regulate con-
version and to provide for regis-
tration and licensing of persons
aiding any person to become a
convert be taken into considera-
tion"l

There is an amendment by Shri
Bhagwat Jha Azad but he is not in
his seat. Shri Uikey.

An Hon. Member: Has he got an
amendment (Interruptions).

Mr. Deputy-Speaker: It is a name
which I have not called at any time.
Let him be given a chance.
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fex fard @@ W &1 w9 gEE W@
oW S A AR AT o T wiRAT
form sl &1 91 SEwr =@ wnfa
e o 9w w1 T ar A
Taw 9T @ faar W w@E g
a1 &1 IEE qE @ fa
I% A aaw fag | o fae & oA
a1+ feg a1 ot ammw w7 far a1 we
#1% T fig ar at 99 mifea w1 faam
TEET AT qE g fE w0 AT #
aTh § emesfag faedr § @y
weifa & fwg gaF & sfuwae 5= fmd
snfgntadt #1 faa arelt § 1 & oRTES
FLFTQ TANET G E | g I H
130% &Y rw wifqarEr § 0 @ &
TR I ArgaT § 7 ewreha
far areg @ St oY faed § 1 B9 QRN
v & § fadefht ey fed- g o
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e foog 1 ot Ffer e o1
7 Al fagre & § ®1 qeuy 7 e
¥ =T fadst ewecfas gw s f=
‘T&f ? “f‘rﬁ‘o q;‘o Qﬂ'oﬂﬁﬁf{
2 At wafaw qgr w3
fre 2o e g& W =R ¥,
o wWIfEA o, fage 1+ @9 dar
wiew g § f wrl g s wramy
7 & wifaardr wd & ot f s
T T | ¢ AW gar & fE A
e a5 & 9 1% sfaret g &
WA 4 7« fagw faem R ™
HIT wfzarfagt & 72 agl o1 a% |
u@mmmﬁm@ﬁgga’:
fF wa @R A &7 §F 9@q A
snfeatfaat & fog fed § 1 ww @
foree 139 at st Arew grm fe
wifeamt ares gt @ § 999 §
7% am § wie fig sy wflk
Afew I werdw F gy O § FES
T AN @ aHTCE : ¢ R
TR 3, qAfEE o 3 A aw
¥ UATEH AT Y. W HCHEl §.
FafeaaT s v. Sifafrs feat a)
& . ATCH TFFT | 9 @AW S A1
e & fraemdy it @ g9 avg ¥ ue
T & & 3¢ & qil S e
g TN A A E 1 T W
FAET § AT A1 TF AW A & AH
g ¢ | 38 AT WIIHT FGAL, AR
W AT F s A A A )
FEi gL Al wIfearEr F9H1 & 08 AW E
d9 WEST AT W@ W WK | T
fardm = &T fF o1 wEw T
Fifew & snfgafeai & § &R oW
wifeT wifz § 1 & pwY=Yy § &9
$eYe IF TUR Tgf UE 99 A€ G
o mfa W af W9 @R
dfau §ag T T & I aa ag w
fod oo @ W Wi g
foeft 47 & &1 FTE BB AGT T4, A9 G
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g w1 6 o gY A § Y o |y
& 9T R AR T § WS g
TG FAHIL G T | 9T AT wg TG
%e § 5 wa 9@ 9@ Wk gweg
af o T | W N arfeann
wugd & 5 9 @ oo § A o A
@ & WK g g6l % wieHT i |
g% § | 378 %gr A g 5 s wrd
HTATT a1 JART A GROT FAF
gar dfaar § foer & 1 4 AT w9
/N7 % GAE <@l o § 1 g
Zug § v Sart sfznfadt & st w1
woTertay fae & o7 T @ & fr afe
&9 A quET T a7 F A g oA @

gfeerd frer wwlt §
aquwe qg g1 § fF ow
et arfaamt w1 s dfew o w7
AT § O WIS I WE I
fefegwe wfwgz & o ar awan § fe
qg JAT TR HFCL | IgH AR &
Igat Y T e fed F
gfrer faw awet €1 QO1 ®R A
¢ T [Ew o § 1 I wfe-
ar€ 1 ag Al ST I § | A%
wreeT wifgar g F e @ for
ff & ereg 39 & | § o7 QX wWHT
* qew 7 @y § o fr et Loy
H AEE WY ATAEEAT G 1 X I [
3o et flt ag  wex WY
T ITHT g AXT 35 & | WK I
ar wifegy & IRy daT & &, W g
v v € fF s wafeai Y &5
& W T g & I qrAA e wmar
g1 @ T wgaw wrger § Fr ww few
% ¥ gart sHafedT ) O w9
AR 1 f g s 5
wrf o oo 7 # 1 w0
felt W %Y arery F wsEy wAwaAr §
oY I TAW @ A, K B Wt
wgl & dfes fedly w7 srow 3T W
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e Ffsré &1 aTw ISIET qET
AT ATF | gAT Wi wver A
| & fgrgel & wemr T wo W
frame o o w3 gu WA @ g
s s o e %
= € ¥ 97 JoE ¥R oam
M a R A FeA AR E | W T
0T AT FY SR SET T q@ F
fag @ 4 7 7Y, F a8 99 @ G
oI TR T TN FA & A0 6§
oI agt w1 § @ g 7 g e
f& wmasT faam W g e
FT QT & | T AT ATA™ A1 ATG
Y T 7, g9 A Ag) ", Sfew 1w
g A ww ww § fF o gy oww
aw wifeafaat & swfa & foudd &
Tg g9 T4 faean, R IA F W@
g1

wft ga 7@ AR & gargal
&1 0% TR’ any w1 que e
g1AF R oy N g Ao
& ot s areraer 7T § wrfeafant w
qET FARTAT G E | I I AT Y
T | gF AT Ko qe & g wfe-
ot § W< 39 AHE I AT 7 WifE-
aifgdi # 4 | fagrd S Sg T § 19
oY srrfeafamt ®Y O Fam= o6 | 9
agt wem € fo ww om o g
ot & W W F B | wEwm Ay
FEHY FAT GHIT | THHT AT 4G FOT
fs &ar€ mfzardt svr syfenfag)
ardy wife § I @7 g a9 § W)
IR AT HL 39 G | §H TR AN
ITE AGT T AT A § AW G
W | I G9T JL O TG AEH 617 |
# & e wdY ¥ fowra Y Ak 9
oy w@Ts | 3 frdt sfa i 7 wiw
*r o I wrew g v owfe
Tifga} & T JAaET WY ISTHT B
far mav a1 e wdar andr wife
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¥ T AT AEE FT foaqm 747 9@ |
o1 ST T A@T I9W AT T2 °q7 |
qg G o &1 e faser o
w9 AT T At ar A €, o e
vad | ¥ frafedl & o age G
3:qmﬁm§ TEAEE
mwzqaa | A g @ & WA
amE #1 G §X wed § ) RN
ot g g feeren § s —
TYT F TEATH & AT A UL A 3
a7 Y L fera & R ST a0 g9
snfearet €ard & 0 | R W qwTT
ferar & :

It was a case of mass conversion

within 2 or 3 years from 1907; about
20,000 were converted in 2 years.

afF ow @ fomafat & ag
A" go1 fF 1@ A &1 w=i g
T qifeamie § $6 w9 § aY I
forar fF @ e g Wwr faget &
e §FT I qw gk @9 W
g W & a9 aued ¢ f5our s &
T g fr=e gsgy o e
g1 Tt § fF 7 e fee & v
o & fag a=fai § aw 18 9 | 39
qrefat & g1 & f == quwr
TaT § A 39 gwer farf w9
afer @7 Ty felt axg &Y g
7€ ¢ 5, T AR FIE A9 FgEar
A T IHT | TG Y AT qEE)
1 X G9T KT Fwrfeat St 7 § 1 gy
Az gy far mr § fv s
¥ aga ¥ ATy S WY sfearfea
® o3 qfcads & waelr s THw
W wF g, 9% fewafal &1 el
afeads & & ¥17 fghy fas

# qifsamie & fore arig gee-
o § Y qAATT Wrgar g e g
wifeam wr€ 9 goTd W § qgre

30 SEPTEMBER 1035
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wT At A @ @ § Wi frr e
7% fgg o Fuw WU oA gU§
o wrr wepfe Wi wEaew
TAT FF WIT &, A4 WX HTH
= 34T Aifge "l w9 f ag W
TAAHT q9Ar Sifge fr w@ ag aww
FT oY guen w foré a1 o §W
¥ qadw &Y 7 e o @ § Wi oA
7@ fs & uoq feg wread & w@A
T & 9 fF § g o qede
Fo7 q¢ faaw g ord w1 farf @
ST | g9 EW §WEr 9% T §
faraTT AT § WIT §F AT 6T F WA
§ W TE FAT QR ) g qgTEy
F ot wrk @ § 7 agy WS g A
§ o Sfs 5 I wifes gaed
age €Y aireig &, wafe ek freerd
IAEY G v fawer T Wi 59
T HT IR §OTE aHH H WS
w3 & 9 5 AR qg o w9 qfeEE
# o & fadow smar @ €
Jaor & faw & @vw w@r § 0 #
gu fgg wredl & wdiw wwm fs
T WITHT §F § FO¥ &} Ay Wl
arfadt 1 wOF § aAE TEAT § A
wIeRr 39 g it & wraes w-
AT WA ER W S TwT et
& W = &4 g )

ot aYE fa gu I Su-E WA
wgYey 7 7 wgr 41 fiF fawra & wgE
wifal g6 afads &0 % a@
ot sfeamd @ W S A o
af wEm & & I qEer qrgan
g 5 sfcarh o aw *r WY e
o I o AEEE § W @
& it rerer g ¢ W v e e
wH w1 § 5 3 FE /i, a9
£ Wit 7 gur euNd 5 w91 ww A
" 9% oF § fee fard &Y 7 a7 s,
agi a=91 #Y @TE w71 A AvEw e

‘?I-J'\
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Er T, AL o s § e smad
o< ard avw  Jar f faeem ) qE
T § fF T v Q1 A T@r A
at fefaat Y o e 4w
a1 I q9 § wfas gwg Ag s
it st § famge wifas @ &
o AT T i g7 S I fafafa
W9 § FEl 9w §WT ¥ SR
wfeTat s FFEw 1 IUEFH G
& WX T FT IR A sar feernd
1§ € dfew I S g o, a4
it gt & W I B g @
qmT § R &Y gwar & 5 9 T
o fraar w1 oA W oW &
fema g & i g av e w3
F Wt afx Gar g & &g gertargt ave
gXiT | gafeg & &Y grew & aurw Sy
¥ W% 3 forg &, waeww & ar
£t wri gt wdve e fF ag Senfae
&7 aFTT § fir oY et & WK A F
% §UE IR AGT FT AF A IR
gaeqT ¥ A F F1 waeT fEar
ATF | AT 9T 99 3 § 6F fe
fit woe & Tofas @ § oan
T et ward § gX oF gataes #
W HEawa w g gg o
srfaaret wreai #1 agraar FET AIEY
AR TR FIC IS FT TqAA FCT

=ifgy |

Shri G. H. Deshpande: I rise to
congratulate my hon. friend Shri
Jethalal Joshi for having brought be-
fore this House this very important
subject. I am one of those who beli-
eve in secularism. I am one of those

who believe in the principle of “sarva’

dharma samanatva”. 1 do want that
in India there should beno misunder-
standing on account of religion bet-
ween citizens and citizens. At the
same time. I do not want to under-
mine the humanitarian work that has
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been done in this country by a num-
ber of Christians. I come from a City
where for a number of years I was
associated with an institution which
was looked after and developed by a
missionary lady. Her name was Miss
R. Harvey. She worked in Nasik for
fifty years. A more sincere social
worker than her I have never come
across. There have been such gen-
uine social workers among the Chris-
tians, and even today there might be
some. 1 do not want to discourage
them. I do not want to say that the
other Christian missionaries who came
over here did so with certain other
motives, but at the same time, through
you and through this House I would
like to tell all the missionaries in the
world that they must realise that to-
day India is a free nation. We are a
self-respecting people. No doubt for
centuries there have been people
amongst us who have been labouring
under very hard conditions, but should
we allow them to be exploited by
interested parties? Are they not hu-
man beings? If you want to serve, do
serve them. But why do you associ-
ate this matter of conversion with
service? Service must be pure. Ser-
vice must be disinterested.

And what do we find during the last
eight years? If there were certain
things taking place before 1947, we
were not responsible for it, because
then the foreign Government was
there and they encouraged certain
activities. But, as I have said, there
were many good Christians. But to-
day what has happened? What have
we seen from the records which were
placed before the House by Shri
Jethalal Joshi. Shri Jethalal Joshi is
a man who does not want to criticise
anybody for nothing. He is the last
man who will speak without any
authority. Such a sincere worker like
him, having studied the subject, has
placed before this hon. House the
material which ought to be taken
notice of. I would request through
you the hon. Home Minister to study
carefully the speech of my hon. friend
Shri Jethalal Joshi.
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We do not want to create any mis-
understanding in the Christian
world. We want to be friendly with
everybody. We want to appreciate the
Christian ideals also. I am a Hindu. I
believe in Hinduism, but 1 do know
that Christianity has rendered good
service to humanity and many things
can be learnt from it. Did not Mahat-
ma Gandhi teach us many lessons?
I have not come across any follower
of Christ better than Gandhiji,
though he was not a Christian and to
the last moment was a Hindu.

I look at it from tnis point of view.
There is a possibility that some mis-
understanding may be created. Some
unfriendly attitude may be interpreted
out of this discussion. I want to say
that nothing of that kind should be
done. That is not the motive. We do
not want to have any drive against
the Christians. Let there be Christians.
They are as good citizens as ourselves.
There is nothing against the Chris-
tians here. Even Christian mission-
aries from other countries are wel-
come to this country. That is our old
tradition. But why should they try
to dabble in politics? There is a
political motive behind this conver-
sion. It is not merely religious, there
is a political motive behind it. What
we suspect is that there are some
imperialist powers who are not free
even today from their dreams of im-
perialism. They probably think there
was a Pakistan, why should there not
be in India a Christianstan even?
They want to see that India should
not develop politically. They are not
very glad to see the development that
we are carrying on. So, political
motives are there.

And why this exploitation of reli-
gion? I would appeal to every
enlightened citizen in India, be he a
Christian, be he a Hindu, be he 2
Muslim, should we allow this thing
to go on? Is it not the duty of us all
to put a stop to it? And especially
1 would appeal to the Christians in
this country. Christianity is a thing
which stands on a much higher level.
Is it a thing in the market place?

30 SEPTEMBER 1955
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Should we see degradation brought
about to it by certain people working
under certain motives? It would only
harm Christianity and d¢ it no good.

16002

India is sufficiently enlightened. I
would like to tell through this House
and through you to all those who are
indulging in such activities that they
are not going to gain. They should
open their eyes. India is not what it
was before 1947, and if there are some
friends who want to take undue ad-
vantage of our secularism, they must
realise that this will not be tolerated
in this self-respecting country. We
are not blind in taking up secularism.
We have done so after mature consi-
deration, and we are proud for hav-
ing stood by secularism. That is the
only thing which an enlightened
nation can adopt. But at the same
time, we are self-respecting people.
Any body can come and convert. But
they must do it openly, and say, we
are here for doing conversion. Let
them carry on the work openly, and
let them do it in a manly manner.
Why should they resort to underhand
practices? Why should they give
medicine to a man and then tell him,
wou accept my religion? Why should
they call a boy to a school, give him
some money, and then convert him?
These are not things werth the name
of Christianity. If they want to con-
vert, if they want to convince some
people that Christianity is better, we
have no objection; I shall have no
objection; and Government will give
them free scope, and I am one of
those who say that Government should
give them free scope. But these mis-
chievous things and the way they are
done are highly objectionable from
the point of view of the manliness of
our citizens.

Why should we allow our citizens
to remain in such a degraded condi-
tion that anybody could exploit them
for these purposes? I would like to
say that I support this Bill, and I do
so not because I am a Hindu, but be-
cause I believe that it is a step to-
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wards asserting the self-respect of
humanity. We should not allow our
poverty to be exploited by people
who want to do things with ulterior
motives. That is why I support this
Bill. I do not know what attitude
Government would take, but I earn-
estly urge Government to take a
serious view of this matter. There is
growing public opinion in favour of
this.

I myself have gone to some locali-
ties of the Adivasis in my district,
and I have seen these things. And
we have worked amongst the Adiva-
sis, and therefore it has now become
impossible for these mischievous peo-

- ple to carry on activities of that type;
they have already run away from
those localities. But people must
come and try to settle amongst the
Adivasis, and we must raise them to
a standard wherein it will be too much
for them to stand this sort of non-
sense.

So, 1 support this Bill from these
points of view.
=t Fxw (foram yaTgraTR—Aafam )
ot AT AT gU IT W g ¥ AT
T 7 ag wran € v oY fadas g}
o Iefeaa frar mar &, 99 & 99
YT T FTOTE | T T AT JAAY
oY, 9y 7gr Iufead &, ¥T K4, g a1
# 7@ wran, Sfew I ¥, I W
TAARE § 97 q@ ¥ g § O
7% #9 § f& ot w0 a@E a7 §
I FTON F wfafom g7 @&y w9
o froadt qrafat &1 spaa & 1 39
T AT B, IS Y, I KT AAT
W g, g Sfaw ¢ T gv @ oo
& WO T % AV Y gL T & S0
I @ AHT F O F a9
7z 3% & fF gurt dfaew 7 @
T ¥t gz & f ot gew a7 A fareft gt
o F 9T 41§ A€ 91 %, gE a9
& W FY W99 gH ¥ WA FT AT
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AT AT ag faur mar & W @
wfaem #1 g ¥ wfawm & frogiad
ug famt o fr 1@ v afda & 9
gI%9E § 9Y W OF T § | Fer
Az ® fow & Afewar #1 umR7 §,
o s g, feet gwt dw @
T T 2, T TR e T
we T Foi fgd | gF ww faww
& AT qW T, o T T 7R § W
% 9% qfeads v0F & fag a7 W
T

Mo ufed F T AT FE AT /T
wR W | foet o, 39 wrgw S
TEd W FE W T & A N W
Heat $1 ow gfeasr i i g, fmwy
FWa w1 @ waee fAev | 9y agw
waag § g TEA )
Mo gfea & &Y w9 WA T
frfai s aidsadag woe §fF
g SN N AT ST E A A TG
g=g s W §, aoow W &, &fe
¥ F g gy § N fort e
for &« w9z & "gra &9 € |

ot gt oF A 7wy s ag
mrfeamedt & | wifeafeat & faré froerd
fow ag & v @ & g A
T | oW WY el amrEr, S
IEIA wgr 6 7 @l a9 T AT &,
ww T Ag § 7 & F 9 ogw W
a7 fr OF g SEOT R A 9, T
AT & AW, ag W §TY #T AW W@ FT
o § | A AL ;G AT, ST
gHT F7F §, JHT THIT AE Y TA-TIA
MATFE G | WA ARG T 5 |
7€ 9 FTH AT K T F @, O
Tt Tl o TEE €, et gATL WA
T 9T ®few grr § | ag S far
ot &% & 1 g A A g v e wwT
§ ag a1 aiex § | AT T oaw o
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et aved ag g § s aefedt ag
g =it # f9ré T 9% | 3o TaAfaA
F A9 T § agd a9 § 419 &
iRt ag T RE TR
gaL 3 & TIgY F /W @ F IS |
IR gre #r faae & o g9
fr gl o = o aga b @ &
W gF T #TH #X R & § Ty
geiT § &g A @Y FT gba o qgi
@ § | 98 Gw-FC T T g TR
FET & | 2o tafad q 79T T
qTEE /Y L&YY ar ¥y 7 faEr 4r
0 3F 1T A9 & | 99 I I
ug fammm s¥e fFar a1 5 s@
WA TUAT TAAAS WA q° qE T
T AT AFAT W A AT W & @Y
§ 97 = wwfa @ F oo
7% qan o § 5 o aafa & s
#, T wowaT & Wi ¥ g o,
geFve T @ g W farE g
T FY wT g AT E |

TOET ag ST g § f6 oar §
# o ofadw #1 SwET  awdr
At § 1| wuw a1 A9 § A el
o AR FT T % aga T e
37T GE | AT W A §, mifearEy
frrdw g gfom s Tiw § 1=
wifgaifaat s gfomt & o=t w0
R AW AT ST FoIT £ | e ;Y
WTE JaT AT St A TGT 9 F A gAT
g qawTaT i I 93w § A q=rd
®Y 4 T $T G § 99 9T 5 FewAfeat
N gl damma g fr g
ghom s g & 1 Ster W oY 7
o At wEl & A few g faw o
@ fmg & o foard ant § gy
"t § 5 & i W g, feg ww
T o) A wen @ g, e
& 207 7 TR Tele w7 & oF Wi
Wi aad | U ST E Fr g W
370L.S.D.
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amF &t AFAT § | T 9T 7 T8
daeT fFar § 5 g0 weawe O w3
ok guw aforw ag g R owe
T AW § g A & T | a7
&% § fr ag fraw aro o= fear
g, o mft @ = = g 7 39
1 gt & | T w1 7 § R g aga
9T ¥UT § OF T & AT o AT
AfFT wa gATO AT FT qg FaoT
g fr g o & a9 ¥ & SWt
T g% of@da 7 g 3 1 WA s
wxfaa aifas wraar & @ 76§ )
THHT TG TR AHAINw FATH I=AT
& T8 7 wear =rfey | sTe wAfaw
7 @ I a1 9% 9+ faar § e fomer
™ T & o gfadT fFar omEr §
I 9 AT THIC H e wE
oEd § W W ¥ 77 T THIC F WeW-
HqEUE T a9 9w g S Fre o s
& gfawrd #F 7T F@ £ )

St gL wgt faTE wrE § & ST
R $@ § WX ST gEC 9 AW §
I Y W WIS F § | g W
M@ i d gy @I
7g @ aTaataal &1 & dw g
& | g o wNl & §0T § | g ag
T FHa & SW WA wET wa)
F UTE TR W & | T g I
w@ET AT ST 97 F A @A &
Y T AT F AW AT G | A
@Mrag s ¢ ‘wfa afeEe
Hfee forem 1" g gurdr gEEAT W OE
10 Y §1 g §, SfeT 98 g
FEo ot aawmaT § fF W AR ¥ oW
#E warw A gl F oA
TIE  weaE @ § ) wit § o e
W& | T YT gurt #gi afede
g ® € 1 afFT o gEm agE %
ferg, daTedr & S oo afos
farar 1T Y ST T S Y wepfa
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& wer %3 faan sma, o aga & A
& W 1 o ueEifas qge it &
a8 Fa9 granfos g A4 § | gEiAT
w 7g Sfeg @ € & W@ Wi
O FTER M 1w faw F
gt WfAal Y Tg I B AT
S &Y oY § T90 GuET T aRT § |
wwer A ag fawr aga @y awer s
§ | WX FHR e @ G948 a7 TG
ofeda sT & |

. %@ faw F ag war o g fw afk
A w1 w5 ofedw o 9§ A
g Tl & wfwwTd Fr wEwr g £

s S E &g a1 fasmag
§ i § W gEamt § i O
qaT "TaT & 1 7 56 5w 45 F7 a8 I
& & g e wredl Y TgeTe
IAHT 99 qfadT FOU AT & 1§ AN
™ TOF SR ®r TG g W
ST #q 3F £ a1 49T § & g W
T v ofcdd w0 53 1 wve qafa
§ W a3 formr § B W17 gAY A
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27 § A 9y @ gfamn Aww AR
WS A A9 81 gwEl a7
T TG FAT =1ien fF 15 ey
T4 W &9 T §hy 9T IR uET &
wrfral 1 o oftads #3731 gy
TR §1 W faww § g9w @9 #
wramra § 1 A awear g B oaw faw oY
Iq% AT 9T § agd Sfead | Iww
T AGTEIEIE | IEH wAw A A9
Mad ¢ 17F T8 ¢ fF ot o
qfE@dd T 98 98 TEe SEAT
g wfawrd $13 2, A4 7% v of
ofmdm #0W T wiewd =f|
&, mafa o7 & fet wfowrdr § o9
%1 ag ufgw fae & fF ag a8 &
FUTHAT g | a0 Az & s foam &1
i qfeadq gar & s uF ey
@ A | g A A ew faw
wew § 1 7 Ad awmar 5 d erd
QY arer & foret sfaa Far o &% |
7g & fqwa & e § 1 w@faaE
T AT IaT §

Shri Kanavade Patil (Abmednagar
North): There is no need for conver-
sion now-a-days in India.

st M UM FE € f+ 9d
gfeqds F77 &t o= F1E "N
agt & 1 a8 v o Py e & o
1 &, famsr gn wix W dEer A
T T | T T T qEr S
fs a9 fmrf @ =ifgy, & s
7g wFm @i A g i g
qEwmEal TG & 1 F "wan @ g
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£ Deputy-Speaker: Shri Thomas.

st dlo THo TR : AW FAw
2 fe S99 &1 wEme fRar o,
MR FTEES IR d § o uw
T AT AT E
Mr. Deputy-Speaker: 1 have called
Shri Thomas.

_sm-i A. M. Thomas: I oppose this
Bill though it has been brought before
this House by a Member belonging to
my party and though it has been sup-
ported by three other distinguished
Members of my party. My predeces-
sor, Shri Deshpande, was pleased to
make an observation: ‘if you want to
convert a person, straightaway get a
licence and then say, we are here to
convert’ If a Christian is there to
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{Regulation and
Registration) Bill
convert, like a licenciated in medi-
cine, he should get a licence. There
can be nothing more degrading than
to suggest that a person professing
the Christian religion should get a
licence if he wants to profess that
religion and preach that religion.
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An Hon. Member: That is for all
religions.

Shri A. M. Thomas: [ repeat that
there is nothing more degrading. The
hon. Members who have preceded me
have travelled very much beyond the
scope of the Bill. What exactly is the
scope of the Bill and what exactly
does the Bill suggest?

I do not for a moment approve of
some of the instances that have been
pointed by the learned Mover of the
Bill if they are true. There will not
be anybody who will not condemn
such practices among from Christians.

But what exactly does he want to
achieve by the provisions of this Bill?
1 oppose this Bill on three or four
main points: on the ground of public
policy, that this Bill is against the
Constitution and that this Bill, if
enacted, would be infructuous and will
not achieve the object which the hon.
Mover of the Bill wants to achieve.

I would also oppose this Bill on an-
other ground that the Government
has already got the power to check
undesirable practices. It has exercis-
ed that power as will be seen by the
latest administration report of the
Ministry of Home Affairs.

1 will first take up the point regard-
ing public policy. Our country has
prided itself that we have—for cen-
turies past, perhaps from the dawn o.
civilization—in India, observed abso-
lute religious neutrality and religious
tolerance. That has been our pride
and it is also our pride that when we
enacted the Constitution and gave it
to ourselves we have guaranteed
absolute freedom of conscience.
These are some of the things on which
we pride ourselves.

Shri Tek Chand (Ambala-Simla):
Not freedom to coerce.
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Shri A. M. Thomas: I will come to
that; my learned friend need not be
anxious about that.

My hon. friend—the Mover of the
Bill—was suggesting that there were
provisions to register births, deaths—
then why not for conversions? (An
Hon. Member: Marriages). May I
respectfully ask: is there any law
anywhere in the world providing for
registration of conversions. (Inter-
Tuptions.)

An Hon. Member: Are there any-
where conversions on such a large
scale?

Shri A. M. Thomas: Is there any
such law?

An Hon. Member: What is wrong
about it?

Shri A. M. Thomas: If there is noth-
ing wrong about it, woe to it. Arti-
cle 25 of the Constitution says:

“Subject to public order, mora-
lity and health and to the other
provisions of this Part, all per-
sons are equally entitled to free-
dom of conscience and the right
freely to profess, practise and
propagate religion.”

Sir, you know that the enactment
of this article had a background of
its own. I believe you would not
have forgotten that a point of view
was put forward, when this article
was discussed, that the right to pro-
pagate a religion cannot be given.
One hon. Member of the Constituent
Assembly who is a Member of this
House put forward that view. This is
what he said:

“lf people should propagate
their religion, let them do so.
Only 1 crave let not the Consti-
tution put it as a fundamental
right and encourage it. Funda-
mental rights are inalienable
and once they are admitted it will
create bad blood.”

Even though that objection was
raised the framers of the Constitution
deliberately incorporated that article
without deleting word ‘propugate”.

(Regnlation and
Registration) Bill
Here I am tempted to read some of
the observations of the late Pandit
Lakshmi Kanta Maitra when he was
speaking on the article. He said:
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“The Indian Christian commu-
nity happens to be the most inof-
fensive community in the whole
of India. That is my personal
opinion and I have never known
anybody contesting that proposi-
tion. This Indian Christian
community, so far as I am aware,
spend to the tune of nearly Rs. 2
crores every year for educational
uplift, medical relief and for sani-
tation, public health and the rest
of it. Look at the numerous edu-
cational institutions, dispensaries
-and hospitals they have been run-
ning so effectively and efficiently,
catering to all classes and com-
munities. If this vast amount of
Rs. 2 crores were utilised by this
Christian community for purposes
of seeking converts, then the
Indian Christian  community
which comprises only 70 millions
would have gone up to..”

Then the Vice-President intervened
and said: “You are mistaken there:
it is only 7 millions.” Then Pandit
Lakshmi Kanta Maitra said:

“] beg your pardon. From 7
millions it would have gone to 70
millions.”

Then, Sir, one distinguished Mem-
ber of our Cabinet, Shri T. T. Krish-
namachari, while supporting Pandit
Lakshmi Kanta Maitra, observed as
follows:

Mr. Deputy-Speaker: Pandit Laksh-
mi Kanta Maitra referred to Indian
Christians.

Shri A. M. Thomas: Yes, Indian
Christians, also.

Mr. Deputy-Speaker: Pandit Laksh-
mi Kanta Maitra says that our Indian
Christian brothers are all good.

Shri A. M. Thomas: Sir, I do not
think in any of the speeches maae
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before this House any distinction
was made between Indian Christians
and foreign Christians. I would
respectfully ask your indulgence to go
through the speeches and if there is
any distinction made. If any charge
against foreign missionaries’ anti-
national activities have been made
out I would be failing in my duty if
I do not attack such practices and I
would not be here to defend them.
(Interruption.)

Mr. Deputy-Speaker: I do not think
anybody said anything against the
Indian Christians as such.

Shri U. M. Trivedi (Chittor): Shri
Tandon made it clear that money is
coming from America.

Shri A. M. Thomas: Sir, I would
prefer to speak and not be heckled.
This is what Shri T. T. Krishnama-
chari, as a private member, said:
while discussing Article 25 of the
Constitution:

“It is perfectly open to the
Hindus and the Arya Samajists to
carry on their Sudhi propaganda
as it is open to the Christians, the
Muslims, the Jains and the Bhu-
ddists and to every other religion-
ist, so long as he does it subject
to public order, morality and the
other conditions that have to be
observed in any civilised govern-
ment. So, it is not a question of
taking away anybody’s rights. It
is a questior of conferring these
rights on all the citizens and see-
ing that these rights are exercised
in a manner which will not upset
the economy of the country,
which will not create disorder and
which will not create undue con-
flict in the minds of the peopie.
That, I feel, is the point that has
to be stressed in regard to this
particular article. Sir, I know as
a person who has studied for
about fourteen years in Christian
institutions that no attempt had
been made to convert me from
my own faith and to practise
Christianity. I am very well
aware of the influences that Chris-
tianity has brought to bear upon
our own ideals and our own
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Registration) Bill
outlook, and I am not pre-
pared to say here that they
should be prevented from pro-
pagating their religion. I would
ask the House to look at the facts
so far as the history of this typee
of conversion is concerned. It
depends upon the way in which
certain religionists and certain
communities treat their less for-
tunate brethren. The fact that
many people in this country have
embraced Christianity is due part-
ly to the status that it gave to
them. Why should we forget
that particular fact? An untouch-
able who became a Christian be-
came an equal in every matter
along with the high-caste Hindu,
and if we remove the need to
obtain that particular advantage
that he might probably get—it is
undoubtedly a wvery important
advantage, apart from the fact
that he has faith in the religion
itself—well the incentive for any-
body to become a Christian will
not probably exist.”
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7 PM.

I have just referred to the back-
ground of the enactment of the article
in the Constitution. I shall now come
to the merits of the Bill I have
stated at the beginning that this Bill,
if enacted, will be infructuous and
would not serve the purpose whick
it seeks to serve. What is the use of
registering a person who has got
himself converted? What is the use
of registering a person who was pre-
pared to propagate his religion which
he professes? This Bill wants only
that the conversion may be registered.
The person who wants to preach
any religion may also get him-
self registered. What purpose does it
serve? Does it serve any other pur-
poses that my learned members who
have spoken, had in view? 1 cannot
understand what the purpose is. I
have gone through all the clauses of
the Bill.

Mr. Deputy-Speaker: Clause 4
speaks of a notice of conversion be-
fore conversion can take place. As a
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[Mr. Deputy-Speaker]
notice of marriage is given before
marriage takes place, likewise, there
musF be notice of conversion.

JShri A, M. Thomas: But the very
act of conversion precedes the notice.
Can there be anything more ludicrous
and highhanded than this? Only
when the conversion has not taken
place, there will be the necessity for
giving a notice. But the conversion
has already taken place.

Mr. Deputy-Speaker: Clause 4 pres-
cribes a notice for conversion.

Shri A. M. Thomas: Who will give
notice of conversion? Only that per-
son who has got himself converted
will give notice.

Mr. Deputy-Speaker: The hon.
Member is on the question that the
whole thing is inconsistent, apart
from his disagreeing on various other
grounds which have been already
stated. We are on the last point
whether there is anything ludicrous
or inconsistent, apart from all other
considerations. The hon. Member
says it is useless. But clause 4 says
that before conversion takes place—
not merely the formal conversion but
one brought about by a real change
of heart or conviction—notice should
be given. That is the object of the
Bill. Before conversion, that gentle-
man who wants conversion or wants
to be converted has to give a notice.

Shri A. M. Thomas: May I respect-
fully ask, how can one know what is
the. procedure for ascertaining whe-
ther there has been a real change of
heart or change of mind on the part
of the person concerned?

Mr Deputy-Speaker: How long is
{s the hon. Member likely to take?

30 SEPTEMBER 1955

Messages from
Rajya Sabha
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Shri A. M. Thomas: I may take ten
or fifteen minutes more.

Mr. Deputy-Speaker: Then, before
I adjourn the House, the Secretary
will read messages from Rajya Sabha

MESSAGES FROM RAJYA SABHA

Secretary: Sir, I have to report the
following two messages received from
the Secretary of Rajya Sabha:

(i) “In accordance with the provi-
sions of rule 125 of the Rules of Pro-
cedure and Conduct of Business in the
Rajya Sabha, I am directed to inform
the Lok Sabha that the Rajya Sabha,
at its sitting held on the 29th Sep-
tember, 1955, agreed without any
amendment to the Industrial Disputes
(Banking Companies) Decision Bill,
1955, which was passed by the Lok
Sabha at its sitting held on the 24th
September, 1955.”

(ii) “In accordgnce with the provi-
sions of rule 125 of the Rules of Pro-
cedure and Conduct of Business in the
Rajya Sabha, I am directed to inform
the Lok Sabha that the Rajya Sabha,
at its sitting held on the 30th Septem-
ber, 1955, agreed without any amend-
ment to the Prize Competitions Bill,
1955, which was passed by the Lok
Sabha at its sitting held on the 26th
September, 1955."

Mr. Deputy-Speaker: The House
will now stand adjourned and meet
again at 11 O'Clock tomorrow, and
will go on till 7 p.M. tomorrow.

The Lok Sabha then adjourned till

.Eleven of the Clock on Saturday, the

1st October, 1955,
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